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LEGISLATIVE ASSEMBLY
Thureday, 28th February, 1946

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Mr, G. V. Mawvalankar)
m the Chair.

STARRED QUESTIONS AND ANSWERS
(@) OraL ANSWERS
ADVARCGE CoLLeoTIONS OF CooLY CHARGES FROM HAJ PILGRIMS

585. *Mr. Ahmed E. H. Jafler: (a) Will the Secretary, Commonwealth.
Relations Department please state if it is a fact that cooly charges at annas.
eight per head were collected in advance from the Haj pilgrims embarking from
the port of Karachi by a cooly contractor at the Haj pilgrim Camp?

(b) Are Government aware that the Haj Inquiry Committee, 1929, recom-
mended that such collections should not be made, because in spite of these
advance payments, pilgrics invariably have to pay again to the coolies for
removing their luggage from the wharf to the ship and thus advance collec-
tions, which comes to thousands of rupees every year, are a loss to the
pilgrims?

(e) Are Government aware that the Bombay Port Haj Committee has also
repeatedly requested (iovernment to stop these advance collections?

(d) What are the reasons on account of which Government have so far not
taken any step to avoid this double payment from the pilgrims resulting in
loss of thousands of rupees to the pilgrims?

Mr. B. N. Banerjee: (a) Yes.

(c) No such request was ever made by the Port Haj Committee, Bombay.

(b) and (d). The Hajj Inquiry Committee, 1929, did recommend that such
colleotions should not be made but it is8 not a fact that in spite of these
advance payments, pilgrims have invariably to muke additional payments for
removing their luggage from the wharf to the ship. What actuaily happens
is thut pilgrims make extra payments to coolies voluntarily and againat the
express advice of the authorities, in order to secure’comfortable accommoda-
tion on board the ship. The reconmendation of the Hajj Inquiry Committee
wasg examined and on the advice of the Port Haj Committee, Karachi, and the
Standing Committee on Pilgrimage to the Hejaz, it was decided not to take
any action on it.

Apvawog CoLLEOTION OF BoAT Hirg rRoM Has PiLaRIMS

536, *Mr. Ahmed E. H. Jafter: Will the Secretary, Oommonwealth Relations
Department please state:

(n), whether it is a fact that boat hire of Bs. 8 per head, charged for con-
veyance of pilgrims from sbip to shore and vice versa at Jeddah, is being
collected from the Haj pilgrime in adwvance;

_ (b) whether it is & fact that these charges are not oollected at the
instance of the Saudi Government and that the arrangements for boats at
Jedda are made by His Majesty’s Minister at Jedds;

(¢) whether his Department or the British Legation at Jedda, are aware
that in spite of this payment of Rs. 8 pilgrims have been compelled to pay
exorbitant amounts again to the boatmen at Jeddah; and

(d) what steps have so far been taken to avoid this loss of huge amoynt
to the pilgrims; and, if no 'steps have been taken so far, what Govemment.
propose to do in the future?

(165 — A
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Mr, R. N. Banerjee: (a) Yes. But in 1045 the boat hire collected was
HKs. 5-2-0 per pilgrim,

(b) No. They are collected at the instance of the Saudi Arabian Govern-
ment.

(c) Cases have come to notice where pilgrims paid money to boatmen in
order to obtain preferential treatment such as alighting from the ship earlier
than others. _

(d) Cases of extortion have been reported to the Saudi Arabian Government
for necessary action ugainst the offenders. The Indian Vice-Consul and his
staff board every ship at Jeddu before pilgrims disembark. They give clear
instructious to pilgrims not to make any payment to the boat-men and to
report to the Indian Vice-Consul cases of extortion. In spite of such advice
payment is oiten made by pilgrims for securing preferential trestment.

 Lack oF HaJ SamiNgs Faomitiss FROM BoMBAY DURING 1945-46

587. *Mr. Ahmed E. H. Jafler: \ill the Secretary, Commonwealth Relations
Department piease state:

(8) the reasons which compelled the Government of India not to arrange
any pilgrim sailings from the port of Bombay during the 1945-46 Haj season; .

(b) whether the Government of India received representations from the
Bombay Port Haj Committee and other public institutions in this connection;

(c) whether the Standing Haj Committee was consulted on this subject,
‘and, if so, did they agree with the decision of the Government of India in
not arranging any sailings from Bombay;

(d) whether it is a fact that the Government of Bombay objected to allow
pi'grim sailings from Bombay on grounds of scarcity of food and accommoda-
tion for pilgrims; .

(e) is it & fact thut the Government of India were prepared to supply the
necessary food to the Bombay Government; .

(f) if it is a fuct that there are two large musafirkhanas in Bombay,
specially built for the Haj pilgrims and which can accommodate about 8,000
pilgrims at a time; and :

(g) it it is a fact that the authorities have rented these musafirkhanas o
Government servants and those who suffered in the Bombay explosions of
April 19447

Mr, R. N. Banerjee: (u) The main resson wag lnck of accommodation for
pi'grims at Bombay.

(b) Yes. )

. (c) The programme of sailings was fully discussed at a meeting of the Com-
mittee on the 4th August.. The Committee was aware that Karachi would
be the only port for sailing.

(d), (e), (f) and (g). Yes.

. Mr. Ahmed E. H. Jafter: Will the Governmwent of India consider the ques-
$ion of having some sailings from Bombay, in view of the fact that great incon-
venience is cuused to passengers fromm South India?

Mr. R. N. Banerjee: The question is being considered seriously.

AGENTS TO GOVERNMENT OF INDIA IN OTHER COUNTRIES

588, *Mr. Ahmed E. H. Jafler: Will the Secretary, Commonwesalth Relations
Department be pleased to state:

(s) how many Agents to the Government of India have been appointed
during the last ten years in the Dominions of the British Commonwealth and
in other countries;

(b) how all these Agents were selected by Government;
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(¢) how many of these Agents have been selected from the Hindu commu
Wity and how many from the Muslim community; '

(d) how many Agents were selected by the Honourable Member himself
during his period of office; . '

(¢) whether these appointments were made after consultation with his ocols
leagues in the Executive Council; and

(f) whether Government have received from time to time during the last
five years any complaints from the Muslim bodies in India that the vast majo-
rity of those selected have been Hindus?

Mr. R. N. Banerjee: (a) Twenty-one. Of these three were in foreign
“tountries ‘which are the cuncern of the Externa] Affairs Department.
' (b) The question is not quite clear. The person who was considered mos}
suitable on each occasion was selected.

(¢) 15 from the Hindu community and 8 from the Muslim community.

{d) Beven.

(e) I am unable to disclose information relating to the proceedings of the

- ¥ixecutive Council.

I () A copy of a press cutting complaining about the appointment of a non-

«Muslim representative of the Government of India in Burma was reéceived
fron: a few Muslim refugees from Burma.

Mr, Ahmed E, H. Jafler: With reference to part (b), may 1 ask whether

y in view of the fact that proper Muslims were not appointed, did the Muslim
Members of the Executive Council protest to the Honourable Member-in-
+ charge when he did not make appointments of Muslims for these appointments?

Mr. R. N. Banerjee: I can give no nther reply to that question.

_ Mr, Ahmed E. H. Jafter: The Honourable Member said the question was
not clear, but my question is psrfectly clear. 1 ask how these appointments
were maode and whether the Honourable Member's colleagues in the Executive
Council were consulted?

Mr. R, N. Banerjee: The appointments were made by the Governor General
in Council. '

Mr., Ahmed E. H. Jafter: I want to know when these appointments were
made by the Governor General in Council, did the Muslim Members of the
Executive Council protest to the Honourable Member-in-charge of this Depart .
ment why he did not appoint Muslims to these posts. It is quite clear tha
the Hcnourable Member.in charge of this Department, Dr. Khare appointed
his personal friends and did not the Muslim Members of ths Executive Council
wrotest at any stage against these appointments?

Mr. R, N. Banerjeo: I said that appointments were made by the Governor
General in Council und I am not prepared to give out any further details abouf
g; procedure by which the administrative decisions of the Government are

en,

Mr. Ahmed E. H. Jaffer: There appointments are not governed by the
Secrecy Act and the House is entitled to know . . .
~ Mr. President: Order, order, the Honourable Member must put his ques-

on. He is arguing. _

Dr. Sir Zia Uddin Ahmad: May I know whether the Governor General
iri Council in fact means the Deputy Secretary or the Secretary?

Sri M. Ananthasayanam Ayyangar: What iy the percentage of Muslims
among the Indian population in Burmsa?

Mr. B. N, Banerjee: I have no definite information.

Bhri Sri Prakasa: Will the Government consider the desirability of abolish.
ing these poste in order to obviate all such questiors?

Dr. Bir Zia Uddin Ahmad: And thus save the taxpayers’ money. ]

A
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SMUGGLING OF CERTAIN ARTICLES TO Mip EasTERN COUNTRIES

$80. *Mr. Manu Subedar: (a) What information, if any has the Honourable
the Commerce Member got of the prevailing prices of cloth, sugar, gold and
butter in the Middle East countries, particularly in Cairo, Basrah, Baghdad and
Teheran? o .

(b) What steps are Government taking to safeguard India’s limited supplies
in these articles and to prevent unauthorised exports through systematic
smuggling? ) E

(¢) Have any officers connected with export licensing or smuggling detection
been dismissed or degraded for their complicity in any cases detected by Gov-
ermmment? ' '

The Honourable Dr. Sir M. Axizsul Huque: (a) Government understand that
the prevailing prices of cloth, sugar, gold and butter in the Middle East
sountries are higher than those in India. They have no other information on
the subject.

(b) (i) The current half-year's export quota of c'oth represents a small pro-
portion of the country’s total production and in fixing it, domestic req.1irements
have been fully taken into mecount. The export of sugar is prohibited, except
for a small quota to Iran and the Persian Gulf Sheikhdoms. The export of
butter is also prohibited, except for small quantities included in gift parcels
There is a total prohibition on the export of gold.

(i) For the purpdse of preventing un-muthorised exports the utmost vigi-
lance is exercised by Customs and other officials at all likelv points of exit,
and offences, when discovered, are dealt with drastically,

(c¢) Ves, two officers of the Preventive Service emploved at Karachi Cus-
toms House have been dismissed and one officer emploved at the T.and
Customs office at Thal has been suspended.

Mr, Manu- Subedar: Will the Honourable Member state why considerable
quantities running into several hundreds and thousands of bales are slill being
exported as the Times of India's list of India exports every week would indi-
cate?

The Honourable Dr. Sir M. Aslzul Huque: So far as I said, T have stated
the correct position. But if my Honourable friend places before me any othei
facts, T will have them looked into, but my reply is what I have stated.

Mr. Manu Subedar: ¥s the Honoursble Member aware, and wil] he make
inguiries if T inform him, that illicit export is taking place from Portuguese
Pports on the western coast and also from various Indian Btates ports, whose
statistics are not included in the Government of India figures of the total
&xpori permitted in the case of cloth?

The Honourable Dr, Sir M, Aszizul Huque: We have been constantly inquir-
ing into this question. As far as I am aware, these figures are included in the
all-Indin figures; but T will certainly have this again looked into to see if there
ie a recrudescence of the trouble that we had some time back.

Mr., Manu Subedar: If prices are differential—and there is therefore pre.
sumably considerable profit—mav 1 know why the Government of India first
permit export, and if the export is at all permitted why the profit is not kept
by Government for themselves instead of allowing it to go into private pockets?

The Honourable Dr. Sir M. Azizul Huque: Because Government have not
entered into the market yet.

Mr. Ahmed E. H. Jafter: How long will these controls continue?
The Honourable Dr. Sir M. Aszisul Huque: So far as my Department is
eoncerned, as long as they are necessery.
N LicENQES FOR VEGRBTABLE GHEB PLANTS
600. *Mr. Manu Subedar: (a) Will the Food Secretary please state how
many vegetable ghee planés existed in India before the war?
(b) How many new vegetable ghee plants were constructed during the war?
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i(c) How many new vegetable ghee plants were licensed and to which partiea
were licences given since the year 1940? :
(d) How many vegetable ghee plants will there be in each Province in
India according to the total number of licences already given?

(e) Have Government received any representation or complaint that these
licences have been given arbitrarily and that people, who aslked for these
licences, have been denied and others have been given licences?

(f) On what basis have Government fixed the eligibility for these licences,
and on what basis was preference given?

Mr, B. B. Ben: (&) Ten.

(b) Lleven.

(c) and (d) 81 licences have been issued. A statement giving the names
of the parties and the distribution of vegetable ghee factories is placed on the
table ot the House.

 (e) Yes. Buch representations were inevitable in the selection of 20 firms
from about 350 applicants.

(f) Prior to 1944 licences for import of vanaspati plamte were given o the
firms which uapplied for them. Aliter that date & plan for immediate expansion
of the industry and regional distribution of new units was formulated under
which eligibiiity was determined primarily by the proposed location of new
fuctories. Where the number of applicants exceeded the number of factories
approved for u particular area, the selection of the firms was made in consulte-
tion with the Provincial and State Administrations, keeping in view the experi-
-gn:)e and the ability of the firms to erect the factories with the minimum of
delay.

The eligibility in respect of eight licences was determined by the conditiong
laid down in the press Note issued by the Commerce Department on 23rd
December 1944; providing for registration of capital goods the order for which
hud been accepted by the suppliers before that date.

List of new vanaspati fuctorics licensed for import of plunt and machinery or essential
equipment

(1) M/s. Hyderabad Vegetable Oil Products, Hyderabad, Deccan,

(2) M/s. Davengere Vunuspati & Vegetable Oil Co.  Ltd., Davengere (Mysore Btate).
{3) M/s. Delhi Cloth & General Mills, Delhi.

{4) M/s. Bengal Industries, Ltd., Calclitta.

{6) M/s. Kusum Products, Ltd., Calcutta,

(6) M/s. Hindustan Development Corp, Calcutta.

{7) M/s. Swaika Oil Mills, Calcutta.

(8) M/s. United Vegetable Manufacturers, Calcutta.

{(8) M/s. Sudha Industries, Phulgon (C. P. & Berar).

{(10) M/s. Bharat Vegetable Products, Berhampur.

(11) M/s. Bihar Indueiries, Ltd., Dinapore,

{12) M/s. Western India Vegetable Products, Amalner,

{13) M/s. Vegetols, Ltd., Chittoor.

{14) M/s, Suderson Oil Mills, Katpadi.

(16) M/s. Karnatak Vegetable Oils & Refineries, Hospet.
(16) M/s. East Asiatic Co., Ltd., Madras. )
(17) M/s. Bharat Vanaspati, Ltd., Guntur.

{18) M/s. Madras Vanaspati, Ltd., Villupuram. )

(18) M/s, Vizagapatam Vegetable Oil Products, Bobbili,
(20) Government Kerala - Soap Institute, Calicut.

(21) Hon'ble Mr. M. N. Dalal, Palanpur,

(22) M/s. Abdul Hussain Noormohd., Bhavnagar.

{23) Hyderabad State Government, Hyderabad (Deccan).
(24) M /s. Oudh Sugar Mills, (Hargoan), Malkapur (Berar).
(25) M/s. Cctton Agents, (Bombay), Tadepalli (Madras).
{26) M /s. Seshasayee Brothers, (Trichinopolly), Madras.

(27) M/s. Snow White Food Products, Calcutta.

(28) M/s. Morvi Vegetable Products, Ltd., Morvi.

(28) M/s. Malwa Vanaspati & Chemicals, Indore.,

4{30) M/s. Ravindra Mulraj Kersondas, (Bombay), Nawanagsr.
{31) M/a. Mohd. Alla Bux, (Lyallpur), Amritsar, (Punjab).
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' Distribution Provincewise ' ‘
Number i .
Province of Serial No. in above list
faoctories
Bombay 1 12
Bengal ¢ 4to8 & 27
Madras . 10 13 to 20 and 25 and 26
C. P. and Berar 2 9 and 24.
Orissa . 1 10
Bihar . 1 11
Punjab 1 3l .
Delhi . 1 3
Total for British India 23
Indian States . 8 1, 2, 21 to 23, and 28 to 30

Mr, Manu Subedar: Is it a fact that Government never issued a press note
indicating the exact conditions under wWhich these licenses would be issued
and that they permitted all sorts of applications to accumulate and dealt with
them piece-meal when they were all accumulated at the same time? t

Mr, B. R. Ben: The reply to this question can only be given by the Com-
merce Department which issued the press note.

" Prof. N. @ Ranga: Were any steps taken to see that local enterprise of any *
was given g.ra

particular province

%o takc up these undertakings?

Mr. B. R. Sen:

Yes, Sir.

t priority before outsiders were encouraged

.

\

Prof, N. G. Ranga: Is it a fact that certain provincial Governments have s
complained that their local enterprise was not given the first priority and out-
mders were preferred?

Mr. B. R, Ben: We received some communications from the province to
which the Honourable Member belongs and we accepted the recommendations A
of that provincial Government in full,

Mr. Manu Bubedar: In view of the food difficulty this year in the country
will the Honourable Member consider whether the pressing of these oil seeds.

. which are also edible as human food should not be peremptorily stopped instead
of being turned into oil and cake?

Mr, B. R, Sen: The Honourable Member has addressed ug a letter on that °*
pubject and we are examining the whole question.

Prof. N. G. Ranga: Are any steps being taken to see that the provineial ¢
Governments get a major portion of the shares floated by the companies which
are to undertake these concerns?

Mr, B. R. Ben: These firms have heen selected on certain principles and

N

I shall explain the principles in reply to the next question of Mr. Mmu

Buledar.

Sri V. Gangaraju: It was said that certain provinces have complained with:
regard to priority not heing given to them.
these complaints were received?

Mr. B. R. Sen: I shall require notice of that question.

Mr. Ahmed E, H. Jafter:
been allotted sufficient vegeta

more being given?

Mr, B. R. Sen: We have issued cerfain
schema. In that scheme we wanted f

about 150,000 tons
turther expansion i

May I know from which provinces

Is it & fact that the province of Bombay has not
ble ghee plants? Ts there any possibility of any

)
licenses under our immediate-‘

actories to be put up for a capacity of

; after thesp factories are put up there wi'l be scope for

f the country needs it.
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Mr. Manu Subedar: Have Government heard that the number of license
now issued are in excess of India’s requirements?

Mr. B. R, Ben: That is not our view.

LioENCOES FOR VEGETABLE GHEE PLANTS

591. *Mr. Manu Subedar: (a) In how many cases has the Food Secretary
taken an undertaking that the machinery for vegetable ghee plants will be ordered
from the United Kingdom? '

(b) How many of the new licencees for vegetab'e ghee plants have placed
orders for their plants and been given import licences, and from which countries?

(c) Is it a fact that the Honourable Food Member visited several Indian
Btates and negotiated for the grant of these licences for vegetable ghee factories
to be set up in those States un application which he had received?

(d) On what principle has the allocation been made as between the British®
India and Indian States, and as between the South India and Western India,
or as between Province and Province?

Mr, B. R. Sen: (a) No undertaking has been taken from any party thab
vegetable ghee plants will be ordered from the United Kingdom.

(b) Of the 28 parties selected for setting up factories 20 have been issued
licenses for import of plant from U. K. and one for import from U. 8. A, In
addition to these, five licenses for U. K. and 3 for U. 8. A. have been issued
on the application of the parties themselves under  the Commerce Depart-
ment’s ‘automatic registration scheme’ for import of eapital goods.

(e) The answer is in the negative. :

(d} In allocating plants under the ‘immediate scheme’ of expansion many
factors have been taken into account, particularly the availability of ground-
nuts the accessibility of markets, and the prevaiiing deficiency of edible fats
in different areas. The allocation between British India and Indian States
was arrived at in consultation with the DPolitical Department.

Mr, Manu Subedar: Have Government considered the question of having
some of these orders for the manufacture of vegetable ghee plant placed with
firmg who have actually produced complete plants for this purpose in this
country? -

Mr. B. R. Sen: Yes, Sir, we have done that.

Mr, Manu Subedar: Then may 1 know why the bulk of the licensees have
been allowed to place these orders in the United Kingdom instead of locally
which would stave off unemployment which my Honourable friend Dr.
Ambedkar is trying bravely to meet?

Mr, B, R. Sen: We made every attempt to help the industries in the
country to produce the necessary plants and equipments. At the time when
we sauctioned the licenses the manufacturers in indigenous plants were
supplied with the names of the parties selected in order to enable them to
complete such orders as they were capable of executing. The manufacturers
were also informed that we would give them such controlled materials as may
be required for completion of the plants. So if some of the orders have been
placed outside it is not due to any lack of encouragement on our part to the
local industry.

Mr. Manu Subedar: Will the Honourable Member take special steps even
now, when it is not too late, to have some of these orders placed in India and
some of these orders which have been placed abroad, and which cannot be
delivered for three or four months, to be cancelled?

Mr, B. R. Sen: We are most anxious that orders should be placed in India
as far as possible, and if anything more can be done by us we shall do so.

Prof. N. G. Ranga: With regard to part (c) I had already asked a supple-
mentary question und my Honourable friend said he would be giving an
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suswer %o that on this .question. Will he be pleased to state on what prin-
ciples the allocation of shares in any of these concerns floated in these pro-
vinces is being made as between the provinecial Government, the general public
—-specially the growers—and the capitalists?

Mr, B, R, Sen: It depends very largely on the imisistive of the provincial
Governments themselves, and in certain provinces I think the provimcial Gov-
eruments have stipulated that some of the shares should be held by prowin-
cial @Governments. But this is 8 inatéer in which, as I say, the initiative
should be with the provincial Governments themselves. We have selected
tirms whom we considered to be most fittad in the circumstances that we had
in view, namely, that these factovies should be put up with the least possible
delay. We selected firmg with experience, but ee regards shares that is a
matter purely for the provincial Govermments. :

Mr. Many Sabedar: May I know whetler Government have reached fimal
rinciples on which the allocution of new plants as between Indian States and

%ritish India is to be made? If mot, on what principles was that determined
in this case, particularly as my Honourable friend has refused to reply 4o
part (c)?

Mr, B. B, Sem: The distribution of the capacity as between the States and
British 1ndia '‘wae discussed in the Political Department who consulted the
Chamber of Princes on the subject and a'so some of the bigger Native States.
The allocation shows 50,000 tons for the States and 100,000 tons for British
India; and I think that is & very fair allocation to both sides.

Prof. N. @, Ranga: But is it not a fact that Madras Government has stipu-
lated that 60 per cent. of the shares issued should be reserved for the growers
of oilseeds, and what is it that has prevented the Govermment of India to see
that tbe same practice is pursued by other Provincial Governments?

Mz, B. R, Ben: Iu this case we are concerned with an iinmediate scheme
and where the Provincial Goverument made such stipulations we accepted
them. We wanted to go ahead with our scheme; we wanted to put up
factories as quickly as possible; we did not want to waste time.

Prof, N. G. Rmga: How does it happen that while the Government of
India in their Planning Depuartment steted that in all these post-war schemes,
that are being taken up, the majority of shares will be taken up by the Stats
—that is Provincial Governments or the Central Government—and they will
have a major voice in the direction as well as the control of capital of these
concerns, that the Government acting in the Food Department does not take

that into consideration and does not bring this to the notice of the Provincial
Governments ?

Mr, B. R. Sen: 1t was not a post-war scheme; this scheme was started
during the war and for immediate action.

Shri Bri Prakasa: Have the Government assured themselves of the food
value of the vegetable ghee before embarking on the programme of encoursg-
ing its manufacture?

Mr. B, R, Sen: Yes, Sir.

Shri 8ri Prikasa: Has it more food value than 6il?

Mr. B. R. 8en: It has enough food value. As there is shortage of edible

ous in the country, we thought that the only way to make up for this shortage
was 1o go in for vegetable ghee,

Mr. Manu Subedar: Has Government considered a complaint which I have
noticed from Gujerat that cotton seed which was normally the cattle food in
that part of the country is now being gut hold of by these vegetable ghee fac-
tories and that fodder prices having gone up the position of cattle food is being
made more difticult? . .

Mr. B. R. Sen: I have not seen that complaint, but it is a fact that cotton

"::IBJ?B isg;ﬁlg? one of the things that «could be used fo# The manufacture of vege-
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Seth Govind Das: To prevent adulteration of pure ghee will the Govern-
ment think it advisable to give some colour to thie vegetable ghee?

Mr, B. R. Sen: This question has been investigated by ‘experts and it has
been found that it will not do to give it a colour,

Seth Govind Das: Will the Government take some steps in cansultation
with experts so that on account of this vegetable ghee there may not be any
adulteration of pure ghee?

Mr, B. R. 8en: The whole matter has been investigated by our experts and
we do not think it either desirable or practicable to add colour to the vege-
table ghee,

An 'Honourable Member: Desirable?

Seth Govind Das: Is there no such method which the Government can
follow to stop the adulteration of pure ghee? Surely the experts must know
some method.

Mr, B. R. Sen: That is a matter of administration; to take steps to pre-
vent adulteration as far as possible is a matter of administration.

Dr, 8ir Zia Uddin Ahmad: Is it not a fact that their experts were persons
who themselves were interested in this artificial ghee so that they wanted to
keep the public ignorant about the kind of ghee whether it is real or artificial?

Mr. President: Next question.

Dr. 8ir Eta Uddtin Ahmad: I want a reply to my question.

Mr. President: Order, order. Next question. There was no reply to that
-question,

List oF TITLES AND HONOURBS

592. *Shri Sri Prakasa: Will the Honourable the Leader of the House be
pleased to state:

(a) the date on which the last list of titles and honours was published; end

{b) the number of persons who received each of these titles and honours?

The Homoursble Sir Edward Benthall: (a) 1st January 1948.

(b) A statement is laid on the table.

Statement

Reyal Victorian Chain 1
G.C.B. . . . . . . . 1
“.C8I . . . . . . . . . 2
K.C8I . . . . . . . . . . 3
CB8.I . . . . . . f . f . 17
G.CIE. . . . . . . . . . * 7
K.CIE. . . . . . . . ’ . . 13
C.I.E. . . . . . . . . . . 8]
GOV.O. . . .. e

G.B.E. . . . . . . . . . . 1
K.B.E. . . . . . . . . . 1
C.B.E. . . . . . . . . . . 10
O.B.E. . . . . . . . . . ' 21

M.B.E. . . . . . . . 130
British Emplra Medul . . . . . . . 38
Knighthood . . . . . . . 20

Imperial Service Medsl . . . . . 12

Kaisar-i-Hind Gold Medal . . . . . . . 8

Kaisar-i-Hind Silver Medal . . ' L . . 45

Bar to Kaisar-i-Hind Silver Medal . . . . . 4
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Kaisar-i-Hind Bronze Medal . . . . . . . 100 e
Raja Bahadur (Personal) . . . . . . . . 2 w
Nawab (Personal) . . 1

Raja (Hereditary) . . . . 1

Raja (Personal) . 1
Shams-ul-Ulamra 4

Mahan ahopadhyaya . . . . . . . . 1

Dewsn Bahadur . . . . . . . . . . 16

Sardar Bahadur . . . . . . . . . . 8

Khan Bahadur . . . . . . . S . a5

Rai Bahadur . . . R, . . . . . o7

Rao Bahadur . . . . . . . . 6o .
Vaidyaratna . . . . . . . 1

Sardar Sahib . . . . . . . . . 29

Khan 8ahib 174

Rai Sahib . . . . . . . 109

Rao Sahib . . . . . . . . . . 129

King's Police and Fire Service Medal . . . . . . 3

Indian Police Medal . . . . . . . 58

Order of British India . . . . . . . . . 367 ’

Shri Sri Prakasa: Is it a fact that this last list was the biggest one tha ,
was ever produced by this Government since its establishment?

"The Honourable Sir Edward Benthall: I should require notice of that ques-
ticn. It is larger than the previous one.

Shri Sri Prakasa: Will the Honourable Member kindly give us an idea a8,
to the proportion of officials and non-officials that have been honoured in this’
list?

The Honourable Sir Edward Benthall: The Honourable Member sounds dis-
appointed, but, Sir, I require notice of that question.

Seth Govind Das: Is it not a fact that the popular Ministries wherever they
exist are never consulted Lefore these honours are conferred upon people?

Shri 8ri Prakasa: Are the tit'es more popular than Ministries?

The Honourable Sir Edward Benthall: 1 have no information.

Mr, Ahmed E. H. Jafter: Is the Honourable Member aware of the general
feeling in the country—of refusing to accept titles,—and in view of thig will
the Honourable Member consider the desirability of abolishing these titles
altogether?

The Honourable Sir Edward Benthall: I have not noticed the reluctance
to which the Honourable Member refers,

Shri Sri Prakasa: Could the Honourable Member give us an idea of the ‘
purpose of awarding these titles and the reasons for which they are awarded?
No notice is necessary to reply thut question,

The Honourable Sir Edward Benthall: Sir, I require notice to give an ade-
quate rep.y.

8eth Govind Das: Is it not a fact that certain persons on whom these titles
are conferred feel some shyness in refusing them and they become more dis-
houourable than they become honourable in the society in this respect?

The Honourable 8ir Edward Benthall: I have not noticed that.

N
Shri Sri Prakasa: Is it a fact that a District Magistrate in recommending

Rm Bahadur-ship for a gentleman wrote to Government, ‘‘He is a very useful’
rogue, make him a Rai Bahadur"?

Mr, President: Order, order. Next question.
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Foop RaTIONING
508. *Shri Srl Prakasa: Will the Food Secretary be pleased to state:

() how long he expects the rationing of food to continue in various Pro-.
vinces; and

(b) the nature of experiments made by his Department for the preservation:
of food stuffs while in storage, and the amount of food stuffs destroyed while in
custody of his Department in various Provinces and the Centrally Administered
Areas?

Mr. B, R, 8en: (a) It is difficult to specify the period during which food
rationing will be continued. Control over distributicn cannot be relaxed so-
long as the present food shortage lests and conditions do not return to normal.

(b) Experimental work has been in progress since March 1945 which con-
gist: mainly of experiments in the application of (i) DDT and 668 in white-
wash to the walls of godowns to disinfect infected buildings, and (ii) DDT and's
626 in the form of dust and smoke to kill the insects infecting foodgrains.

No foodgrains in the custody of this Department in various provinces have
been destroyed. In the Centrally administered areas no losses have been
reported except that in August, 1944, 1,169 bags of wheat atta in Delhi got
deteriorated on account of defective storage.

Shri Sri Prakasa: May I know what exactly the Honourable Member meant
when he referred to ‘this Department’? Are not the Food Departments of
the Provincial Government part of this Department?

Mr. B. R. Sen: No, Sir.

Shri Sri Prakasa: May 1 know what exactly is the relationship between the-
Food Department of the Provincial Government and the Food Department of
the Central Governmens?

Mr, B. R. Sen: The relationship is laid down in the Constitution Act.

Shri D. P. Karmarkar: May I ask what is the policy of the Governmenb
with regard to rationing? Are they going to continue rationing for as long as
possible, or will they do away with it as early as possible?

Mr, B. R. Sen: As long as it is necessary.

Prof, N. G. Ranga: Have Government considered the advisabiiity of
brcedeasting whatever information they have—scientific or otherwise—to pre-
vent the deterioration of foodgrains which are kept in storage?

My, B. R. Sen: That is one of the item we have in our programme.

Prof, N. G. Ranga: Has anything been done in that direction in order to
make all those people who keep grain storage on their own responsibility know
the latest steps devised and practised also by this Department in order to-
prevent deterioration ?

Mr. B. R. Sen: Yes, Sir. That forms a very important part of our pro-
gramme. We have had courses held in Delhi to train peop'e from the Pro-
vinces; we have distributed litersture on the subject; we have asked the
Administration to undertake propaganda in this respect. We consider it a
very important item in our programme, and we are taking all possible steps,
and we propose to intensify our activities in this matter in the future.

Shri Sri Prakasa: May I take it that the experiments made, say, by the
United Provinces Government in the matter of preservation of foodstuffs have
nething to do with any instructions issued by the Central Government on the
gubject?

Mr, B, R. Sen: Each province has its own discretion and judgment in the
matter but we try to give them guidance, scientific and otherwise, os far as
possible, )

Sri M. Ananthasayanam Ayyangar: May I ask the Honourable Member if
there are any provinces where there is no rationing of food ?
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Mr. B. R, 8en: I think in every province there is rationing, though the
extent of rationing varies,

Sri M. Ananthasayanam Ayyangar: May I know if the rationing is to be
sbolished, and if so, will it be abolished simultaneously all over Irdis or pro-
'vince by province in order? *

Mr, B. B. Ben: That question does not arise at the present moment.

Bri M. Amanthasaysnam Ayysngar: It arises on question (a) ‘‘How long
he expects the rationing of food to continue in various Provinces'. Is it to
be sbolished simultaneously?

Mr. B. R. Sen: That will depend on the ciroumstanses prevailing at the
time. ’

IxpiaN Cmereal Tomaocco Commrrrss HEADQUARTERS

904, *Prof. N. G. Banga: Will the Agriculture Secretary be pleased to state:

(a) why Bombay has been fixed as the headquarters for the Indian Central
‘Tobacco Committee ignoring the claims of Guntur, in which district the largest
quantity of commercial tobaseco is being grown;

(b) whether Government are aware that great difficulty is being experienced
in finding a suitable house in Bombay even on the rent of nearly Rs. 1,000 per
mensem; '

(c) whether Government are aware that one of the members of the Com-
mittee had offered to place a building in Guntur at the disposal of the ocom-
mittee; and

(d) why Government persist in spending lakhs of rupees in Bombay on costly
housing?

8ir Pheroze Knaregat: (a) The Indian Central Tobaceo Committee after a
full discussion of the matter decided that Bombay would be the most suitable
headquarters for the Committee because it would be more ceniral and more
readily accessible, suitable accommodation would be available for members
attending meetings and it is the seat of commercial activity. Guntur was not
considered suitable as it is difficult of access and it is difficult to secure acccr-
modation. It is only one of the many places in India where large quantities
«f tobacco are grown. The suggestion to have the headquarters at Guntur
was made by one member, but subsequently agreed not to press for Guntur.
It is not correct that the largest quantity of tobacco is grown in the Guntur
district, the total acreage in India is of the order of one million acres and
that in Guntur is under 125,000 acres while the Rangpur district in Bengal has
over 175,000 acres.

(b) Difficulty is being experienced in getting office accommodation in
Bombay at present. Until accommodation is selected it is not possible to say
whether the rent would be Rs. 1,000 or more or less.

(c) No such offer was made. One member stated that the Andhra Univer-
sity was vacating Guntur and the buildings vacated by them could be had
for the Committee; enquiries from the Madras Government, have however,
shown that these buildings cannot be made available to the Committee. The
same member also stated that decent hotels were being planned but mean-
while he could arrange for the necessary accommodation for members attend-
ing meetings.

(d) Neither Government nor the Committee have any intention of spending
lakhs of rupees in trying to house the Committee in Bombay.

Prof, N. G. Ranga: Is it not & fact that the next Committee is going to be
held in Deihi because of want of accommodation in Bombay ?

Sir Pheroze Kharegat: No, 8r. The idea was to held the meeting in
Eombay but because of the convenience of the elected Members of the Legis-
lature the venue has been transferred to Delhi.

Sri M. Ananthasayanam Ayyangar: What is the object of having these
m.cetings at 8 place where no tobaeco is grown

Some HonOursble Members: Srhoke!

Mr, President: Next question.
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ProicrEx BurLLs IN GOVERNMENT Fanas

595. *Prof. N. @G, Ranga: Will the Agriculture Secretary be pleased to
state:

(a) whether it is a fact that there are some pedigree bulls to spare in the
Government Farms, if so, how many;

(b) whether they are to be sold by auction at Amritsar and Delhi, if so, why;

(c) whether Government have seen the representation sent by the Indian
Rural Peoples Bociety suggesting that instead-of auctioning them the bulls should
be sent to Previnces and be placed at the disposal of Provincial Governments for
local use; and .

(d) whether Government propose to accept this suggestion?

Sir Pheroze Mharegat: (a) Yes. The number of such bulls of serviceable age
available at present is 88. -

(b) No.

(c) Yes.

(d) A scheme for the supply of the surplus bulls to the Provincial Depart-

ments of Agriculture is at present under consideration and it is hoped to reach
a decision shortly.

Mr. Manu Subedar: May I know in the meanwhile what the bulls are
dOillg?
Mr Ahmed E. H. Jafter: In regard to part (b) of the question, will the

Honourable Member consider the question of starting a« stud farm for these
bulls?

Sir Pheroze Kharegat: The bu'ls are kept on a Government farm. So
I do rot see what the advantage would be bv sending themi to another Gov-
ernment farm!

Mr. Manu Subedar; May I know whether in the meanwhile the services
of these bills are not offered freely for cattle-owners in the surrounding dis-
tricts where the bullg are? That is the point that I wanted to meke. I would
like to know -why their services should not be offered free to all the cattle-
owners of the surrounding places.

Bir Pheroze Kharegat: The bulls are kept either in the Agricultura]l Insti-
tute in Delhi or in Karnal, and if any cattle owner wishes to send his cows
to be served by these bulls, I think there will be no difficulty.

Mr. Manu Subedar: As the cattle owners do not attend the meetings of
this House in the gallery or elsewhere,, will my friend immedia‘ely advertise
and through District Qffieers and Subordinate District Officers give this infor-

mation, namely, that Government bulls are available for work whenever call-
ed upon.

8hri D. P. Karmarkar: Of there 89 stud bulls, how many were born in
Lord Linlithgow's regime?

Mr. President: Order, order.

_8hri D. P. Karmarkar: The Honourable Member has not understood my
point. How many of these 39 bulls for studding purposes wers born during
the regime of Lord Linlithgow?

Mr. President: Order, order. Next quastion.

ExPORT OF INDIAN CATTLE T0-SOUTH AMERICA ,

598. *Prof. N. G, Ranga: Will the Agriculture Secretary be pleased tc
state: .

(8) if it is a fact that Government wish to encourage the export of Indian
cattle to South America; . . .

(b) if it is also & fact: that sometime ago. Government sotually prohibited such.
exports; if so, when, and why; .

(¢) if Gavernment.are awage of the great apprebensions felt by peasants. nmi
other interested people about the effeats. of svch.an expert of our valuable. catble;
and
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(d) whether Government propose to give an assurance that such _exports will
rot be permitted again?

8ir Pheroze Kharegal: (a) No.

(b) Restrictions on the export of cattle were imposed in 1943 owing to the
shortage of cattle in the country and are still in force.

(¢) There are no grounds for such apprehension at present..

(d) The restrictions will lapse when the Defence of India Rules lapse.

The question of the further action to be taken when this happens is under con-
sideration.

Proi. N. @G. Ranga: When that question comes up for consideration,
whether or not we allow exports of our cattle to other countries, will Gov-
-ernment g've necessary facilities to those who are interested in cattle develop-
ment and cattle production in this country to express their views?

. Sir Pheroze Kharegat: I think, Sir, that if the restrictions have to be
continued after the lapse of the Defence of .India Rules, the matter is bound
to come up before this House.

Seth Govind Das: Is it not a fact that the number of cattle in this country
is becoming less and less every day?

Bit Pheroze Kharegat: That is not the information of the Government.
As I mentioned in reply to another question some time ago, in most provinces
the census of catttle carried out in 1945 showed that there was no appre-

ciable difference between the number of cattle existing in 1940 and the number
in 1945. .

*Sri M, Ananthasayanam Ayyangar: Therefore, may I take it, apart from any
legislative measure to be enacted hereafter, what is Government’s view
whether cattle should or should not be exported in future?

Sir Pheroze Kharegat: The matter will be carefully examined when the
time comes and the proposals of the Government will, if necessary, be put
before the House,

Sri M. Ananthasayanam Ayyangar: 1 would like the Honourable Member
to say, now that the Defence of India Rules sre likely to expire, why the
Government has not made up its mind or even considered the question till
this lute day?

1 insist upon an answer being given. It is not in the public interest to
withhold this. My Honourable friend says he will consider this hereafter 1
would like to know whether he has given attention to this or not?

Sir Pheroze Kharegat: The matter is under the consideration of the Gov-
<rnment at present.

Sri M, Ananthasayanam Ayyangar: Will they come to a decision before
the Defence of Indin Rules expire?

Sir Pheroze Kharegal: Certainly!

Seth Govind Das: Is it not a fact that the cattle of the best breed are
exported from this country? -

Sir Pherogze Kharegat: No, 8r. The majority of the exports which are
tnking place at present are to Ceylon for food purposes and it is only a very
few animals which are exported for breeding purposes to other countries. They
probably would be less than a score in the year.

Beth Govind Das: In view of the fact that cattle of good breed are not in
sufficient number in this country, will the Government stop the export of the
cattle which are exported for breeding purposes?

8ir Pheroze Kharegat: We have stopped all exports of cattle for breeding
purposes except a few which are occasionally allowed and even in these cases
we do not allow the best animal to go and only allow the second best animals
to be exported. But, as I just said, the number of such bulls which are
exported is extremely small, only about 20 or less than that in a year.

Babu Ram Narayan S8ingh: May I kuow which are the Provinces where
the number of cattle has increased?
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8ir Pherogze Kharegat: I do not remember the figures but I placed a state-
. Jment on the table of the House in reply to a question sometime ago.
Mr. Manu Subadar: Dces my Honourable friend imply that the death rate
amongst the cattle in Bengal has already been made up? Has he got any
figure whatroever on that subject?

Sir Pheroze Kharegat: No, Bir. We have not received the figures for
¢ Bengul, Bihar, Assam and Orissa,

Prof, N. G. Ranga: We do uot know when these D, I. Rules will cease to
operate and when Government will begin to consider whether or not reimpose
this ban on exports. 'Will the Government giva am assuran,e that before this
Bession comes to an end, they will take occasion to consult the opinion of this
House in regard to this particular matter? - :

8ir Pheroze Kharegat: I shall be very pleased to do so.

LioENoEs For IMPQRT OF PrOVI:IONS AND TINNED FooODS.

1697. *Mr, Vadiall Lallubhai: (a) With reference to the reply given o
starred question No. 20 on the 5th February 1946, regarding licences for import-
ing provisions and tinned foods into the Province of Bombay from abroad, will
the Honourable the Commerce Member pleass state the percentage in money
value of the business placed with Indian and European firms in this connection,
¥ince 1st of January 1945?

(b) Will Government state sjmilar figures for other Provinces and for India -
as a whole?

The Honourable Dr. Bir M. Azizul Huque:

“ Indian European
. () The percentage for Bomnbay on the basis of 23 77
licencee for provisons and tinned foods
' issued during 1945 excluding the quanti-
ties licensed in fauvour of the Regional
Food Controllers is
{b) Bimilar percentages are :
For Madras . . . . . . 26 75
¢ For Calcutta . . . . . . 14 86
For Karachi . . . . . . 66 45
For India (as & whole) . . . . 22 78

SusspmEs T0 PRODUCERS TO AUGMENT FOODGRAINS PRODUCTION,

598. *Prof. N. G. Ranga: Will the Agriculture Secretary be pleased to
state:

(8) the Provinces in which the producers of foodgrains are being offered any
“ ~sgubsidies to make it worth their while to grow more foodgrains;

’ (b) the nature of that subsidy and what percentage of increase it adds to the
y present price of paddy being actually paid to peasants; and

(c) what other special steps are being taken to increase foodgrains produe-

tion? :
Sir Pheroge Kharegat: (a) All Provinces.

(b) Subsidies are given for schemes relating tc (i) Minor irrigation works

' ¥ especially wells and tanks (ii) Land reclamation and improvement (iii) Dis-

tribution of manure (iv) compost making (v) multiplication and distribution

of seeds and (vi) Bonus to cultivators for diverting areas from cotton to food

. crops. A statement is laid on the table showing the principles on which grants

are given for the first five items. For the sixth, a subsidy at the rate of

*Res. 2 per acre has generally been given but in Madras it has recently been

sincreased to Rs. 4 per acre and it is proposed to apply this rate to other Pro-

'vinces. In Bombay a subsidy of Rs. 15 per acre is offered by the Provincial

+'“Answer to this question laid on the table, the questioner being absent.

v
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Government to cultivators of lands irrigated by wells on which bhot weather
bajra or jowar crops are grown, subject to the condition that one mwaund per
acre of grains produced in the scarcity area and 2 maunds per acre in other
areas are sold to Government at the controlled rate. The question of remit-
ting water assessment in the case of lands brought under irrigated grain crops
in this hot weather is under consideration.

Since the central grants are not related to the sale price of foodgrains, it
is not possible to calculate the percentage of increase added to the peasants.
price of paddy by the subsidy.

(c) Loans are advanced where necessary for financing food production
schemes. Arrangements have been made for the import of fertilisers and
agrioultural machinery. Assisiance is given in securing the’ articles required
for improving the means of produétion such as iron and stee] for the manufac-
ture of agricultural implements, coal for the manufacture of bricks for wells,
cement for the construction of wells ete.

Statement showing the principles on which grants are given.

1. Multiplication and distribution of improved seeds:—Apart from the siaffi which
might be employed for the production and distribution of improved seeds, some additional
expenditure has to be incurred over the payment of premium in purchasing improved
seeds from growers. The amount of this premium sometimes goes up to about 1/5th of
the market price of the grain. If a Provincial Government decided not to charge this
premium from the growers to whom the seed is later given for multiplication of commer-
cial production, the Governmest of India would be prepared to share the irrecoverable
expenditure involved up to 20 per cent. of the market rate on a 50:50 basis with the
Provincial Government. In these cases where the Provincial Government has to incur
losses on account of a fall in price between the price at the harvest at which the steck of
seed is acquired and the price at the sowing time at which the stock of seed is distri-
buted among cultivators for sowing, the actual losses will be shared b: the Government of
India on a 50: 50 basisg with the Provincial Government concerned. The Government of
India will also be prepared to Lear half the net expemditure incurred on the storage and
transport of seeds and any incidental charges and overheads on their distribution.

2. Manures.—In the distribution of manures or in developing the use of green manur-
ing, subsidy to cultivators is given in order (i) to induce the cultivator to use that parti-
cular form of manure and to become educated in its use, and (ii) to make the use of
the manure economic to the cultivator. As regards (ii) the use of manures should be sub-
sidised to.the extent that it is considered necessary for making its use economic for the
cultivator, and the Central Government will be prepared to share the net expenditure
involved on a 50:50 basis with the Provincial Government. As regards (i) the Govern
ment of India consider it desirable that all types of manures—chemical fartilisers, oilcakes
and compost from town refuse—distributed to cultivators—through agency of Govern-
ment should be made available to cultivetars at mot less than half the cost, and the loss
thus incurred should be shared equally between the Provincial Governments and Cantral
Governments. This heavy eubsidy to the cultivator should be allowed only in respect of
manures required during the four years to demonstrate the value of proper manuring.
If in subsequent years the particular t:pe of manure is given out in the same locality,
the subsidy should be progressively reduced at suitable rates and the reduced subsidy will
be g];arled f5{'): 50 between the Central and Provincial Governments,

eds for green manuring may even be supplied free to cultiv inci
::npen:;ture over such schemes will be shared pti:n 8 50 :50 basis v:i‘t?h"’ththaP:ﬁinmv%zl:}
ment, .

3. Minor Irrigation Projects.—These includes surface percolation wells fitted with water
lifting appliances such as Persian wheels, small individual tanks and small bunds or dams
in minor stream and nalas, They also include the repair or removation of thess works.
For executing all such approved minor works (a) wg:ild may be given to cultivators
not exceeding 50 per cemt. of the cost, which will bw» shared equally between the Provimecia)
and Central Governments. The Cemtral Government share of the. subsidy may be reduced
in cases when the land revenue assessment is liable te be changed ‘with ‘the if‘npwvuntml.

4. Land Development : Reclamation of culturable but uncultivated land.—(a) Where
e T o) ot oo o 3 it may b’ anisid o he
extent o the. cost which w. shared equ etwewn the Provinci .
the Government of India ey e Frovincial Government and

{b) Where suc bt s to be broken up in the first instance with i
and tractor-drawn implements for eradicating deep-rooted grass, et::, itth;illlm?otﬁb:rm?
bloh. ':l m the ;rmr- n&ndétuu frog: the cultivators who will tmve to be liberally
subsidized. In such cases enirel vernment will give bsi it o
50 per cent of th. net Provimcial expenditure, give & subsidy to the extent of
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an anti-soil-erosion measure m{d for b!;he cog:;le:oa-
tion of rainfall to permit dry farming,—As in the case of (b) it will not possible to
recover the intire expenditure from the cultivators who will have to be liberally subsidised.
In such cnses the net provincial expenditure will for the next three years be shared in
<qual proportions by the Provincial Government and the Government of India.

5. Emergency Irrigation Projects.—These consist of large and small canals, construction
of headworks, installation of tubewells, pumping of irrigation water from rivers, etc. All
such emergency irrigation projects can only be carried out by Provincial Governments as
State enterprises. These projects will at some stage bring additional revenue to the Pro-
vinces concernsd both in the shape of increased land revenue and waler rates.

The Government of India will not make any grant in respect of revenue-yielding pro-
jects, where the anticipated gross additional revenue exceeds 5 per cent. of the gross eut-
{;y on the project. In other cases, the Government of India will make a grant limited to
50 per cent. the met outlay on the project [as defined in note (i) below], and this will
be further subject to the maximum [mentioned in note (ii) below].

(c) Construction of contour ridges as

; 4 Nore (ij.--'Gross additional revenue' includes sdditional land revenue and water rate

L

»
L
!

or other similar charge for the use of water realisable on lands benefited by the project
and does not include any gdditions on account of indirect retwrns or any deductions for
maintenance and collaction charges. ‘Net Outlay’ represents the total cost of the project
minus the following items :—

(8) Recoveries.—Any amount recovered as a contribution to the cost of the project or
by way of sale proceeds of Government land, etc.

(b) Capitalized value of gross additional revenue,—Twenty ®imes the gross additional
revenue will be deemed, for the purposes of this letier, to be the capitslized value of
gross additional revenue, ;

. Note (ii).—If the grant assessed on thé above basis exceeds the average value, atb
tcurrent prices, of the increased amount of average annual production, in terms of food grains,
anticipated as a result of the project the grant will be limited to such average value.

1 Prof, N. -G. Ranga: Is it not a fect that certain Provincial Governments
have complained that the subsidy that was being given to encourage peasants
to shift from cotton cultivation to foodgraing cultivation is not enough and
that the Central Government should bear the cost of that subwsidy?

, Sir Pheroze Kharegat: Yes, Sir. When the subsidy that used to be given
was lis. 2 per acre we received representation from the Madras Government
that this amount was inadequate and at their request we have therefore in-
creased it to Rs. 4 per acre.

. Prof. N. @. Ranga: Is it not a fact that even Rs. 4 it ocgpsidered to be
thoroughly inadequate by the cultivators in Madras?

Sir Pherose Kharegat: I have no information on that point. We have
accepted the desire expressed by the Government of Madras.

Prof. N, G, Ranga: Have Government any informaticn to satisfy themselves
that the response to this subsidy has been either adequate or anythiug at all?

' B8ir Pheroze Kharegat: We have no information.

Prof, N. G. Ranga: Why iy it that the Government do not take the trouble

«to enquire .-whether any such steps us this subsidy is really bearing any fruit
and if it is not, to what extent it should be increused? .

,  Bir Pheroze Kharegat: It is the business of the Madrag Goveriment and
we are guided by their advice. But the fuct remains that the cotton acreage
has decreased during the past few years by no less than 9 million acres.

Prof, N. G. Ranga: The Honourable Memer said that a subsidy of Ra. 15
per acre is proposed to be given during this summer to all those people who

» would like to irrigate their lands by well water. Wil the Honourable ember
consider the advisability of mwking it n general concession to be given all over
India, not only during this summer but during the next four or five years until
at least the food crisis is over?

ks Sir Pheroze Kharegat: This subsidy has beeh given by the Bombay Gov-

ernment and the matter is being brought to the notice of the other Govern-
ments, so that they may also arrange to make similar arrangements.

Proi, N. G. Ranga: What is it that the Government does in bearing a por-
tio) ‘of the cost of such subsidies? . .
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Sir Pheroze Kharegat: In such cases the Government of India are prepar-
ed to pay 50 per cent. of the cost involved,

Seth Govind Das: Does the Honourable Member realise that unless this
subsidy is fixed for a few years, it would be difficult for peasants to make their
wells to irrigate their fields?

. Sir Pheroze Kharegat: In respect of the construction of wells a subsidy is
given at the rate of 50 per cent. of the cost of the well and therefore no ques-
tion arises of continuing that subsidy for three or four years.

Seth Govind Das: Does the Honourable Member know that peasants are so-
poor that unless they are assured of the subsidy for a few years more, it will
not be possible for them to spend even this 50 per cent. which they have to
spend from their own pockets?

Sir Pheroze Kharegat: That is a matter of opinion. In the opinion of various
Provincial Governments this 50 per cent. is adequate for the “purpose.

Mr. Manu Subedar: May I know whether Govermnent have considered the
question that in view of the acute food situation in this country, a subsidy
may be devised for root crops, that is to say those crops which can be grown
in anything between 30 and 60 days and which would be a very good substi-
tute for food?

Sir Pheroze Kharegat: Yes, Sir. The matter is under consideration. I
did not refer to root crops, as the present question relates only to foodgrains.
In respect of root crops, that is the cultivation of vegetables, under existing
circumstances special concessions have been given.

Seth Govind Das: The Honourable Member said in reply to my question
that it is a matter of opinion. May I ask him wether it is not a fact that
the people of this country amd especially the peasants are so poor that they
cannot invest even that 50 per cent., if the subsidy which is given to them
is not continued for a few years longer?

Sir Pheroze Kharegat: In such cases the Provincial Governments are pre-
pared to give loans and the Central Government are also prepared to give
advances as loans in order to enable the wells to be constructed.

Mr. Manu Subedar: Will Government consider whether in the case of root
crops they could not guarantee to the farmer the purchase ¢f his output at a
given price? Even that would be more effective than any promised subsidy.

Sir Pheroze Kharegat: A suggestion to that effect is aboub to be made to
the provinces together with an undertaking that the loss involved therein will
be shared fifty-fifty between the Provincial Government and the Centre.

Babu Ram Narayan Singh: What is meant by dJdistribution? In practice
I find that seeds and manure are sold to the cultivator and not distributed
among them free,

Sir Pheroze Kharegat: They are sold at concession rates.

Babu Ram Narayan Singh: Is the Honourable Member aware that the
people are so poor that they cannot afford to purchase seeds and manure and it
is no help to them if they are not given {ree?

Sir Pheroze Kharegat: Our information is that seeds and manure are being
‘purchased in large quantities.

Prof. N, G. Ranga: Because they have no other go!

Mr. President: Order, order: next question.

SUPERINTENDING ENGINEERS IN HEADQUARTERS.

599. *Mr, Muhammad Rahmat-Ullah: (a) Will the Honourable the Labour
Member please state if it is a fact thar Rai SBahib C. P. Malik is given officiating
chances for the post of Superintending Engineers in the Headquarters?

(b) Is it not a fact that there are a number of Muslim Executive Engineers,
senior to him but have not been given a single chance to officiate?
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« The Honourgble Dr. B. R, Ambedkar: (a) No. Rai Sahib C. P Malik has
been appointed temporarily to carry on only the current duties of the post of
Superintending Engineer, Second Circle, Delhi, purely as & measure of admi-
nistrative convenience.

(b} Yes. But they have not yet become due for premotion to the grade of
Superintending Engineer.

Dr. Sir Zia Uddin Ahmad: [n view of the fact that cut of 13 Superintend-
ing Engineers only one is a Muslim, why was not a Muslim appointed for this
particular post?

The Honourable Dr. B, R. Ambedkar: If the Honourable Member will
refer to my reply, he will see that the appointment is not of an efliciating
character: he is merely asked to carry on the duties.

Dr. Sir Zia Uddin Ahmad: Without being called a Superintending FHngi-
neer and without any remuneratien?

The Honourable Dr. B. R. Ambedkar: Yes.
*

Dr. Sir Zia Uddin Ahmad: This is a third method ot avoiding the appoint-
ment of Muslims, in addition to the two I suggested yesterday, efficiency and
seniority: you do not call a post by the name which is given to it: you simply
ask a man to carry on the duties?

‘The Honourable Dr. B. R. Ambedkar: Mv Honourable friend is free to draw
any inference he likes.

Maulana Zafar Ali Khan: Does the Honcurable Member know that there
is a feeling abroad that in the matter of appointment of Musiims the Gov-
ernmeni always meets out step-motherly treatment to the Muslims?

Mr. Ahmed E. H. Jaffer: In reply to part (a) the Honourable Member said
‘““as a measure of administrative convenience’’. Is it the convenience of the

Hcuourable Member to make it a convenience to avoid appointments of
Muslims ?

The Honourable Dr. B. R. Ambedkar: I think it is so simple an expression
that everybody ought to understand it.

Mr .President: Order, order: next gquestion.

MusniM GAZETTED OFFICERS IN LABOUR DEPARTMENT SECRETARIAT

i 600, *Mr., Muhammad Rahmat-Ullah: Will the Honourable the Labour
¢ Member kindly state the proportion of Muslim Gazetted Officers in the Labour
Department Secretariat ?

The Honourable Dr. B. R. Ambedkar: There are 49 Secretariat Gazetted
Officers in the Labour Department, of whom 9 are Mus}ims.

Mr. Ahmed E. H. Jaffer: Does it not mean that the proportion of Muslims
is not maintained, according to the 25 per cent. ratio?

The Honourable Dr. B. R. Ambedkar: I do not know that that rule
applies.

Myr. Ahmed E. H. Jaffer: ® out of 49: is it fair to the Muslim community
that they should bhave this low percentage?

The Honourabie Dr. B. R. Ambedkar: I underst:nd that is net a matter
governed by the communal representation ratio.

Dr. Sir Zia Uddin Ahmad: Is it not a fact that the reselution of the Home

Department of 1934 was communicated to his Department? Tf net, I would

, ask the Home Member to communicate it to his cclleague in the Labour
Department, h

B 2
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MusLiM ADMINISTRATIVE OFFICER IN CENTRAL P.W.D.

801. *Mr. Muhammad Rahmat-Ullah: (u) Hus the attention of the Honour-
able the Labour Member been drawn to the article published in the'l_Jm.Uﬂ‘of
the 26th January, 1946. regarding the appointment of a Muslim Administrative
Officer in the Central I, W. D.? )

(b) Are the facts stated therein regarding his Department correct?

(¢) Is it not a fact that the three Assistants of the Administrative Officer as
well as the Financial Adviser are all Hindus?

(d) Is it not a fact that the Honourable Member is contemplating to appoint

a non-Muslim Administrative Officer? If so, why should t‘-hf Mussalmans be
excluded from this branch of the Central P, W. D.?

The Honourable Dr. B, R. Ambedkar: (a) Y&s.
{b) No.
(c) Yes.

(d) The question of filling the post of Administrative Officer in the Central
Public Works Department is still under consideration,

Dr. 8ir Zia Uddin Ahmad: How long will it be under consideration, because
his attention has been drawn several times? Will he make the appointment
after the Assembly session is over? -

The Honourable Dr. B. R. Ambedkar: He will be appointed in due course.

Dr. 8ir Zia Uddin Ahmad: Why don't you call a spade a spade? Why do
you not call this a Hindu Labour Department, or rather a Scheduled Caste
Department?

.

{(No answer was given.)

CuTts IN RATIONS

602. *Seth Govind Das: Will the Food Secretary be pleased to state:

(a) whrther Government are aware that cuts in rations have already been
introduced in the United Provinces, Madras, Bengal and Delhi Provinces;

(b) whether Government are aware that there were strong protests in this
House during the food debate that reductions in the existing rations should be
the last resort; and -

(c) whether Government have convinced themselves that there is no other
alternative except a réduction in rations to avoid the impending famine in India?

Mr. B. R. Sen: (a) The overall size of foodgrains ration has been reduced
in Madras and Delhi. A similar reduction is also to be made shortlv in other
aress. )

(b) Yes.

(c) Government are pressing for increased imports but at the same time feel
t.hat.a reduction in econsumption from now is absolutely essential, if the ghort-
age is to be more evenly spread over the year.

Bri _II. .lanyunsn'l Ayyangar: May T know if in northern India more
wheat is consumed than rice and the rice ration could be lowered and more
rice could be exported to the south where they eat only ricc? :

Mr, B. R. 8en: I cannot give a categorical reply %o it. The best possible
arrangement will be made,

Sri M. Ananthasayanam Ayyangar: Is the Government nware that in the
UInited Provinces the rice ration was incrensed whereas in the south it has
beer decreased and wheat has been given in substitution ?

Mr, B. R. Sen: In the U. P. the wheat ration had to be cut because the
stoeks of wheat were inadequate, the overall ration had to be maintained by
sypplying rice and other products’
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Sri M, Ananthasayanam Ayyangar: [s the Government aware that in the
south they have not been accustomed to wheat wnd wheat can be exported
to the U. P.?

Mr. B. R. 8Sen: There is very little wheat going to the south at present.

Prof. N. G, Ranga: Is it not a fauct that the rice ration allowed to the rural
people in southern India is much less than the ration. allowed to the urban
people?

Mr. B. R. Sen: I mn not aware of that.

Mr. Leslie Gwilt: If I heard the Honowuble Member correctly in  reply
t> part (a) of the question, he said that a cut in ration had already been
impored in Madras and Delhi and that there will he a cimilar eut in other
arens. Will he be good enough to tell the -House what informuation he has in
1egurd to those other areas? I think he meang provjnces.

Mr, B. R. Sen: Yes. I meant provinces. It is a matter of administrative
convenience as to when the cut can he introduced. As a matter of fact since
I drew up this reply, the cut has been introduced in the Punjab, in Sind and
also in & few other areas; and the other areas will fall into line as soon as thay
tind it possible to do so. '

Seth Govind Das: Will the cut be impesed even in those provinces where
there is no shortage of foodgrains?

Mr. B. R, Sen: It will be a cut all over India—in surplug as well as in

- deficit provinces.

S8ri M. Ananthasayanam Ayyangar: Will there be a difference in degree
between the surplus and deficit areus in the matter of the proportion or ratio
of the cut? ’

Mr. B. R, 8en: The present policy is to bring down the ration to 12 ounces
basic und.4 ounces supplementary, and that will be introduced all over India,
whether it is a surplus or a deficit area.

Prof. N. @G. Ranga: My information is that the ration of rice allowed in
rurs] aress is much less than the ration allowed in urban arens so far as the
scuth is concerned. Will my Honourable Friend make inquiries and find out
the truth of the matter? -

Mr. B. R. Sen: I am prepared to make inquiries. But it is not what is
supposed to be done. The ration ig the same in rural or urban areas.

8hri D. P. Earmarkar: May I ask whether the Honourable Member is-
aware that the ration ailowed in Malabar is already less than in other parts
ol the Madras Presidency, and if so, will he consider the advisability of con-
tinuing the old rations of rice in Malabar?

Mr. B. R. Sen: Yes; I am sure the_ ration in Malabar is being main-
tained at the existing level.

Mr. R. 0. Morris: Will the Honourable Member say whether the Indian
Btates are to be allowed to adopt their own course of action?.

Mr. B. R. Sen: We have asked for the cooperation of the States in this
matter and we have every hope that the States will come into line with us.

Shri Sri Prakasa: While taking into consideration the administrative con-
venience, will the Honourable Member also take into consideration the gusta
tory convenience of the persons concerned?

Mr. B, R, S8en: We do. We try to send the foodgrains to which the
pecple of particular areas are accustomed, a8 far as possible. se
h

Shri Sri Prakasa: Then how is it that more wheat is being given in t
south and more rice in the north? :
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Mr, B. B. Sen: A, I have seid, that is not a correct statement. Practi-
cally no wheat is going to the rice eating areas at present; there is a shortage
of wheat as well as a shortage of rice.

Dr. Sir Zis Uddin Ahmad: Is my Honourable friend aware of the fact that
the people of different provinces eat different kinds of rice and that all the rice
is not of the same quality as petrol ?

Mr. B, B. Sen: I am afraid we shall have to forget some of these refine-
ments of taste for the time being.

Sir Oowasjee Jehangir: Mav I ask whether any province refused to fall in
line with the instructions of the ®overnment of India? :

-Mr. B, R. Ben: No; not so far. _

Sir Cowasjee Jehangir: Does the Government of India anticipate any?

Mr, B. R. Ben: We hope that every province will fall in,

Mr. President: Order, order: the question hour is over.

(b) WRITTEN ANSWERS

InmpENDING Foop Crisis N DELEI

603. *Seth Govind Das: Will the Food Secretary please state:

(a) whether it is a fact that Mr. Ramdhyani, Director of ciyil supplies,
recently stated that the situation regarding supply of wheat in Delhi is
threatening; _

(b) whether it is a fact that there is only four weeks’ ration stock of wheat
in Delhi now;
~ (¢) who is responsible for this state of affairs; and

(d) what steps Government propose to take to,avoid the impending food
erisis in Delhi?

Mr, B. R. Sen: (a) No.

(b) Yes.

(c) This is due to failure of supplies from the Punjab.

(d) Imported wheat has now started arriving in Delhi in substantial quan-
tities. In addition the wheat ration has been reduced to six chataks.

WHEAT AND RICE PURCHASED BY GOVERNMENT.

604. *Khan Bahadur Haflz M. Ghazanfarulla: (a) Will the Food Secretary
please state the total quantities of wheat and rice purchased during the period
from 1st April, 1945, to the 81st December 19457

(b) How much of these quantities was used for civil supplies; and how much
for military use?

Mr. B. R. 8en: (a) and (b). Collection of figures of total quantities of wheat
and rice purchased all over India by Provinciel and State Governments will take
time. The quantities procured in India for the Army amounted to 240,880 tons
wheat (including wheat products), and 99,874 tons rice.

WHEAT AND RICE EXPORTED TO OTHER COUNTRIES

9%05. *Khan Bahadur Hafiz M. Ghazanfarulla: (a) Will the Food Secretary -
please state, what quantities of wheat and rice were exported to other countries
&:“m Indin during the period from 1st April, 1945, to the 81st December,
19452
~ {b) Which are the places to which wheat and rice were exported from India
during the period mentioned above? ’

{c) What are the quantities exported to these places?

- Mr. B. R. 8en: (a) to (c). A statement giving the required inf tion i
iaid on the table of the House. gving d iaormation s
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Statemend showing Ezports of Wheat (including whaat flour) and Rice from India during the peréod
rom lst April, 1945 to 31st Decomber 1945.

Quantity (In tons)
Destination
Weat Flour* Rioe
(1) 2) 3)
1. U. K. . . . . 23
2. Arabia . . . . . . . 468
3. Gwadur . . . . . . 7568
4. Bahrein Islands . . . . 22 b
4. Ceylon . N . . N 11 42,302 (re hood
m -
rts).
4. Others . . . . . . 11 223 e
Total . 802 43,021

* There were no exports of wheat.

WHEAT AND RIOE IMPORTED INTO INDIA
606. *Khan Bahadur Haflz M. Ghazanfarulla: (a) Will the Food Secretary
- please state the quantities of wheat and rice imported into India from outside?
{v) How much of these quantities was allotted to the United Provinces?
Mr. B. R. 8en: (a) and (b). 10,80,128 tons wheat, wheat products and rice
were imported into this country during the period the 1st January 1945 to the
21st February 1946. Out of these the U. P. Government were allofted 110,088
tons wheat and wheat products.

REDUOTION IN RaTIONS IN U, P.

607. *Ehan Bahadur Hafiz M. Ghazanfarulla: (a) Is the ¥ood Secretary
aware that a lot of agitation is going on in all the towns of the United Provinces

owing to the reduction in the wheat ration?

(b) What arrangement are Government going to make to increase the ration
of wheat?

Mr. B. R. 8en: (a) Yes.

(b) The present supply position does not permit an early increase in the
wheat ration.

INDIAN DerreaTiON TO ENGLAND re FooD SHORTAGE

608. *Shrimati Ammu Swaminadhan: Will the Food Secretary be pleased to
state :

(8) if & Delegation in connection with food shortage has been sent to England
and America;

(b) the names of the members of the Delegation and their qualifications for
forming the Delegation ;

(¢) the places they are likely to visit, the work they are Iikply to do,'and the
©ost to the Indian exchequer that 1s estimated on account of this Delegation ; and

(d) what good Government expect from the.Delegation’s work in connection
with the shortage of food in India?
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Mr. B. R. Sen: (a) Yes. ..

(b) A statement showing the names and qualifications of the members of the
delegation is placed on the table of the House. -

(¢) The delegation will visit the U. K., Canada and U. S. A. The object of
their visit is to press India’s case for increased imports. The delegates will be
the guests of His Majesty's Government while in the United Kingdom. The -
estimated cost of the delegation to the Indian exchequer is Rs. 88,000.

(d) If the delegation is successful in its mission, larger quantities of foodgrains
will become available to meet shortages in the couniry. N

Statement showing names and qualifications of the members of the Food Delegation

Name Qualification
1. 8ir A, Ramaswarri Mudaliar, H. M., Industries ~ Will lead the delegation in the
and Supplies. absence of H. M., Food, who-
owing to illness, could not pro-
ceed to U. K.
2. Bir Sonti Ramamurti, Adviser to the Governor
“of
i
3. Mr. A. D. Gorwala, Commissioners Civil Sup- Representative of the three areas,
plies, Bombay. which have been affected most by
crop failures.
4. Mr. N. Madhava Rau, Dewan, Mysore . .J !
5. Sir Theodore Gregory- . Economic Adviser to the Govern-

mwent of India and Chairman of .
the Foodgrains Policy Committee. *

L}

6. Khwaja 8ir Nazimuddin ex-Premier of Bengal)

. Nominees of the Muslim League.
7. Mr. Habib Ibrahim Rahimootala President, m League

Muslinr Chamber of Con merce.

8. Sir Manilal Nanaveti . . .- Member of Famine Enquiry Com-
misasion. ‘
9. Sardar Sant Singh . . . - EzM.LA.
10. Sir Robert Huthings - . . . . Becretary, Department of Food.
Adrisers to the Delegation
1. Dr. V.K.R.V. Rao, (Economics and Statis- Planning Adviser to the Government.
tics) of Indis, Department of Food.
'2. Mr. D. R. Sethi (Agriculture) . . Agriculture Adviger to the Govern-
';}eﬁ';r oafmle;?:: :n the Department
3. Dr. Aykroyd (Nutrition) . . Late Director of Nutrition Research: '

Laboratories, Coonoor.

REDUCTION IN RATIONS IN MADRAS

N :09 *Sri R. Venkatasubba Reddiar: Will the Food Secretary be pleased to '
state: :

(a) if Government are aware of the reduction in the quantity of cereals i
the rationed areas by an order of the Government of Madrag; y s

J

(b) if Government are satisfied that the quantity now allowed will be suffi- '
cient for the rural population and manual labourer in the rationed sreas; and «

(¢) if Government ate prepared to' make necessary arra ts to th
the cut referred to in part (a) is not applied to rum?parta;lgemen " fo see that
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Mr. B. R. 8en: (a) Yes.

(b) The heavy manual worker will receive an extra quantity of 4 ozs. per day
which ig in line with the ration in other provinces.

(¢) The cut is being uniformly spplied to all rationed areas.

SuBsIDISING CULTIVATION OF FOODGRAINS

810. *8ri R. Venkatasubba Reddiar: Will the Food Secretary be pleased to
state:

(a) if Government will consider the desirability of increasing the price of
foodgrains now procured in the Madras Presidency urgently; if not, whether
Government propose to consider the desirability of subsidising the cultivation
of foodgrains; and

_(b) if Government are aware that the increase in prices or offer of subsidy
will induce the cultivation of short term paddy now?

- Mr. B. B. Sen: (a) and (b). The Madras Government who were consulted
in the matter do not consider it desirable to raise the prices of foodgrains. The
question of grant of subsidv to induce the cultivation of short term paddy-and
other cercals is under consideration.

Drastic Cur IN WHEAT RATION

611. *Sjt. SBeth Damodar Swroop: (n) I the Food Secretary aware of the
gencral panic and acute distress caused all over the wheat-eating provinces
because of the recent drastic cut in the wheat-ration? If so, what steps does
he intend to take with a view to giving the necessary relief?

(b) Is he also aware of the fact that due to the recent cut in the wheat
ration and the general declaration of the scarcity of the grain, hoarding is being
resorted to very hurriedly and in various places, the prices of foodgrain have more
than doubled during & week or so? If so, what action, if any, he has advised to
the Control Department to check any impending crisis?

Mr. B. R. Sen: (a) Governmeut are aware of the reaction to the cut in the
wheat ration in the U. P. and are taking all possible steps to securs increased
imports of wheat from abroad. '

_ (b) Prices of foodgrains have tended to rise since the gravity of the food situa-
tion became known, but not to the extent mentioned by the Honourable Member.
Hoarding too is being resorted to by some sections of the community.

For measures the Government of Indis propose to take to meet the food
crisis, the Honourable Member is referred to the specch of the Honourable
Member for Food in the course of the recent Food debate.

SERUBBERY AND WEEDS gROWING IN WaALLS oF Lopr Tomss

612, *Mr. T, Ohapman-Mortimer: Will the Education Secretary be pleased
to state:

(a) whether the attention of Government has been called to the presence of
shrubbery and weeds growing in some of the walls of the Lodi Tombs; and

(b) whether in view of the serious damage that may be caused if these shrubs
are not promptly removed, immediate orders are proposed to be issued for
inspection and necessary action?

Dr. John Sargent: (a) and (b). The plant-growths on the walls of the Lodi
tombs, New Delhi, were last cleared on the 24th January 1946. The more
importunt monuments are cleaned every third month and the less impor_tani
every fourth month. All the dangerous tree-growths ore, ns far as po:sslble.
killed chemically. Owing to the very rapid growth of fresh vegetation, the
monuments are liable to look a little untidy towards the end of the periods
mentioned. It is proposed to increase the number banlatis m order to keep
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. - s
the monuments more tidy. No further action is called for in this connection at |
present.

ADVERTISEMENTS re APPLICATIONS FOR HIGHER STUDIES ABROAD

613, *Shrimati Ammu Swaminadhan: Will the Education Secretary be
pleased to state:

\a) the names of newspapers in which advertisements inviting applications '
from candidates wishing to go overseas for studies, were published, with ths
dates of the publication of each advertisement in each paper;

{b) whether he has come across any complaints of non-publication of such
advertisements in the Hindu of Madras with regard to this matter; and

(¢) whether he is prepared to consider the extension of time-limit to candidates
who have not been allowed sufficient time on account of the insufficiency of
notice; if not, why not?

Dr. John Sargent: (a) A statement giving the names of the newspapers in
which the advertisement has been published, together with the dates of publica-
tion, is placed on the table of the House.

(b) Yes.

(c) All applications which could not be submitted in time for some reasonable
cause have been accepted as and when they have been received. It was through
an oversight that the advertisement was not sent to the Hindu for publication.
A fresh advertisement has since been sent to that paper, and applications will
be received upto March 15th, 1946.

Statement giving the names of the newspapers in which the advertisement inviting applications jfor
Scholarships for advanced studied overseas was published and the dates on which it actually
appeared in these newspapers.

Name of Newspaper' Date of publication

1. Statesman, Calcutta (also New Delhi edition) 29th December 1945 and lst
January 1946.

2. Hindustan Times, New Delhi 29th and 31st December 1945.
3: Amrita Bazar Patrika, Calcutta (also Allah. Ditto.
abad edition).

4. Mail, Madras Ditto.

5. Tribune, Lahore . Ditto.

6. Civil and Military Gazette, Lahore 29th December 1945 and lst

January 1946.

7. Times of India, Bombay 29th and 31st December 1945.
8. Leader, Allahabad Ditto.

9. Dawn, Delhi Ditto.
10. Pioneer, Lucknow Ditto.

11. Bombay Chronical, Bombay Ditto.

12. Hitavada, Magpur 29th and 30th December 1945
13. Nagpur Times 29th and 31st December 1945
14. Indian Nation, Patna Ditto.
15.3Searchlight, Patna - Ditto.

16. Hindustan Standard, Calcutta Ditto.

17. Sind Observer, Karachi Not known so far.
18. Daily Ga:ette, Karachi Ditto.

19. Hindu, Madras ~ Ditto.
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BROADCASTING OF PROCEEDINGS OF CENTRAL LEGISLATIVE ASSEMBLY

614 *Pundit Thakur Das Bhargava: (a) Will the Honourable the I.eader of
the House ‘kindly state if he is aware that loud-speakers, have been installed
outside the Legislative chamber at Lucknow in the United Provinces and that
the proceedings of the Assembly are broadcast to the public outside?

(b) Do Government propose to consider the advisability of making a similar
arrangement for the Indian Legislature at New Delhi?

The Honourable Sir Edward Benthall: (a) No.
(b) No.

IMPORT OF SALT

615. *Mr. Sukhdev Udhowdas: (a) Will the Honourable the Commerce
Member be pleased to state if:

(i) as a result of the recommendations of the Salt Survey Committee West
Coast factories have increased their output of salt from 220,000 tons to 470,000
tons per annum;

(ii) 80 per cent. of the salt requirements of Bengal and adjacent markets
can now be supplied by the salt works on the West Coast of India;

(iii) the Government of India’s most recent import allotments of salt for
the six months January/June 1946 were: Aden 91,000 tons, other areas (Middle
East) 21,000 tons, and Indian salt manufacturers only 68,000 tons; and

(iv) this programme has been temporarily suspended owing to the large
accumulations of salt in Bengal due to excessive imports from foreign countries
in 1944 and 1945°?

(b) Do the Government of India propose to ensure the maximum use of
Indian salt production for Bengal and adjacent Provinces by:

(i) restricting the issue of licences for the importation of salt from Aden; and
(ii) discontinuing altogether imports from other foreign sources?

The Honourable Dr. Sir M. Azizul Huque: (a) (i) and (ii). I am collecting
details of the recent output of salt in the West Coast factories and will lay
further particulars on the table.

(iii) This was the import programme in view when licensing instructions
were first issued, but it has since been modified.

(iv) Yes. The position is that during the war it was necessary to build up
stocks as a precaution against salt famine. The sudden cessafion of the war
has left considerable surplus stocks in hand, and has necessitated a temporary
reduction of imports. It has accordingly been arranged that during the current
six-monthly period Bengal will get five ships from the West Coast, four from
Aden, and none from other sources. ’

(b) (i). The quota percentage for licences for import of salt from Aden has
already been reduced.

(i) I regret that Government in the present situation cannot undertake to
discontinue imports of salt from other foreign sources altogether.

UNSTARRED QUESTIONS AND ANSWERS
TrapE UxioNs IN INDIA
54, Mr. Vadilal Lallubhai: (a) Will the Honourable Member for Labour
please state the number of trade unions in India and the total membership

thereof since 1939 up to date year by year totally and as between different
provinces?
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(l;) What are their total funds as between provinces and how much of the
same comes by subscriptions and how much by donations since 1989 up to date

year by year?

(¢) How many of the total members as between provinces did not pay
their subseriptions and still continue to be the members from 1989 up-to date
year by year?

(d) What has been the proportion of outsiders in the office bearers of trade
unions ever since 1939 onwards year by year? Is'it a fact that this propor-
tion is recently on a decline?

The Honourable Dr. B. R. Ambedkar: (a) A statement showing the number
of registered trade unions, the number of unions that submitted réturns and the
membership of the latter, during the years 1939-44, is placed on the Table.
Statistics for 1944-45 are not yet available.

(b) A statement showing the income, expenditure, opening and closing
balances of trade unions during 1939-44 is placed on the Table. Government
has no information on the second part of the question.

(c) and (d). The information is not available.
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General Funds* of Registered Trade Unions

(The figures are in rupees and relate to

1939-1940 1940-1941
Provinces - »
Opening | Income | Expen- | Closing [Opening | Income { Expen- | Closing
balance diture |.balance | balance diture | balance
Almer-Merwara . y . . 445 618 982 76| - 63 17 8 72
Assam E ‘ . i . 2 378 380 ... 59 930 908 81
Bengal . . 5 . .| 40,028] 2,22,008| 2,02,869| 60,062| 78,666 2,52,987 2,37,332] 1,24,321
B thar P ) . . LT 729 9,920 9,131 1,527 4,438 19,621 16.,769 7,290
Bombay . : . . . | 1,34,564| 2,14,877)1,71,073} 1,78,368| 1,82,392| 2,655,058/ 2,28,348 2,10,00%
C.P. & Berar . . . . 7,171| 15,684] 11,709 10,006 12,171] 64,077| 59,068 ’ 16,280
o
Delht .. .. .| 12,078 28704} 26,154| 14/710| 14,780] 5,300 5,982 14,197
I‘ \ Madras . . . z 5 37,885 64,865| 53,827| 48,873] 42,576| b56,372| 39,426 59,522
N. W.F. P, 5 . . 878 742 227| 1,393 1,393 296 344 1,344
Orissa . N . . é e 336 245 91 91 253 £06| 138
Punijab . . 5 . 5 3,425 20,466; 18,374 5,617 902} 12,853 12,710 1,045|
sind . . - .. . 20,335| 25,007 zo,220! 25,142| ©6,381) :5672| .9,139] 32,914
: UP.. . . . . .| 2145 10887 o172] 3,860 3,521 %2,317 1080|5818
‘Prade Unions whose objects are | 3,55,767] 5,07,346| 4,73,800| 3,89.313| 3,87,542| 4,75,676] 5,50,124 3,183,094
not confined to one Province.
r TOTAL . | 6,16,303]11,21,797| 9,98,163{ 7,39,937| 7,64,775:12'15,9.7[11,91,582| 6,86,120

* Figures are to the neares” r pee,
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"‘ the period 1st April—31st March)
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1911.1942 1042-1043 1043-1944
Opening | Income | Expen- | Closing Opening | Income |Expen- | Closing {Opening | Income | Expen- | Closing
balance diture |balance |balance diture |balance |balance diture [balance
72 33 5 100 119| 2,550 999 1,670| 1,670| 1,389] 2,077 .932:
4 76 692 680 88 91 610 533 168 178 834 789 218
:
3,51,474111,34,100( 8,17,797| 6,67,777| 4,083,261 9,68,696 8,06,002| 6,66,956/;8,51,166(14,27,186 |11,68,038(11,10,312
4,687 5333( 6,185 4,835| 4,971 3,782| 8,779| 4,924| 6,591| 10,244] 10,161 6,674
2,06,962| 2,87,169| 2,17,692( 2,76,4:9( 2,76,464| 2,61,981| 2,33,329] 3,05,116 | 2,96,135| 4,52,003| 2,97,564| 4,60,674
16,697 84,590 74.652| 25635| 28,669 75,085| 65,810 37,943| 29,700| 55,413 44,553| 40,560.
14,406, 3,554| 7,835 10125 11,848 13,781 5,239| 20,300 20,490] 12,4°4| 7,833 26,09T
25,977) 56,010| 27,511 34,476 34,613| 64,416| 43,807| 45,131} 65,057 82,452 54,302| 83,117
793 180 226 748 481 287 171 907 907 288 246 949
b 167 525 537 155 155 150 163 143 144 259 335 68
5
|
'
[ 973] 14,886| 12,549 3,300 1,478| <£0,483| 16,446| 5,515 2,176 :7,481| 21,645 8,012
; 33,193 27,284 26,6:6] 33,851 28,638 21,855| <£0,079 30,414 30,170} £9,639 26,485 33,324
N
' 7,338| 11,937| 11,009 &,176 7,62 9,580 8,071 8,671 7,649 15,.09| 12,578 10,280
' 1
: 1,31,685( 1,61,154 1,31,643( 1,61,196| 1,59,159| 1,63,829| 1,39,306| 1,83,682| 1,90,136) 2,03,902} 1,92,353| 2,01.685
!
' 7,93,490(17,67,446}13,24,036(12,26,000| 9,57,109,15,96,984 [13,13.824[12,10,620 4,92,164(23,18,68118,39,049(19,71,796

+ [igures relate to 27 unions only.
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INDUSTRIAL WORKERS IN INDIA
55. Mr. Vadilal Lallubhai: Will the Honourable Member for Labour please

state:
(a) What is the total number of industrial workers in Indid and their
distribution in individual industries including collieries and plantations since

1989 up to date year by year?
. (b) What are the monthly earnings of the factory workers in India in
different industries since 1989 up to date, year by year, exclusive of dearness
allowance and bonus? )

(c) What are the figures of dearness allowance and bonus paid to industrial
workers in India since 1980 up to date, year by year, according to (i) different
industries and (ii) different industrial centres?

(d) Will he please illustrate the effect if any, of war time increase in earn-
ings of industrial workers on fhe total membership of trade unions and tBeir

monetary funds either way?

The Honourable Dr. B. R. Ambedkar: (a) A statement is placed on the table.
Btatistics for 1945 are not yet available.

(b) A statement showing the figures of monthly average earnings of factory
workers during 1939, 1940, 1941 and 1948 is pleced on the table. These are
inclusive of dearness allowances paid in cash, figures exclusive of these not being
available. The figures are only approxiimate as they are compiled from statistics
of total payments made and do not allow for factors like number of working

days in the year, number of working hours etc.

Figures of 1942 are not furnished as it is not clear which of the figures avail-
able are inclusive of dearness allowances and which are not.

(c) Full information is not available and Government do not consider that
the time needed for collecting and tabulafing this will be commensurate with
the result.

(d) Figures of average earnings of factory workers have been furnished in
connection with part (a) of this Question. Statements* showing the member-
ship and general funds of trade unions are placed on the table. Government
are not in a position to say whether the increase in .membership and in the
income is attributable to increased wages or to other causes.

1682

Average daily number of workers employed in British India during 1939-44 classified according
to industries ~

—_ 1939 1940 1941 1942 1943 1944

A. FACTORIES
Textiles . . . | 821,661 | 840,745 | 9,75,103 | 9,97,083 10,33,905 | 10,21,374

Food, Drink & Tobacco 249,731 | 2,64,179 | 2,83,111 | 2,86,607 | 2,05,886 | 2,08,2¢8

Engineering . . | 215645 [ 231,062 | 2,860,680 | 3,383,072 | 3,82,537 | 4,23,005
Ordnance Factories . [ 30,709 49,999 76,488 | 1,183,077 | 1,81,076 | 1,658,327
Minerals and Metals . 55,123 62,367 76,162 82,493 92,694 91,126
Dockyards 4,943 6,601 7,836 10,183 12,625 | 13,621
Mints . 1,838 3,161 4,122 4,866 [ 6,758 7,782
Qins and Presses . | 1,63,226 | 1,68248 | 1,688,004 | 1,501,600 | 1,41,303 | 1,42,998

*3ee statements annexed to answer to question No. 54.
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—_ 1039 1040 1941 1042 1043 1044
A. FACTORIES—contd.
Paper & Printing . 56,082 59,018 81,000 61,809 64,087 67,5602
Skins and Hides .| 12,038 18136| 23857 | 29.646| 33,703| 34,660
Chemicals and Dyes . | 57,934 | 59,241 | 73,380 | 74,133 | s4485| 00,620
‘Wood, Stone and Glass 53,084 60,287 78,812 83,508 92,180 1,00,409
Misoellaneous . .| 27,576 | 30,004 | 45738 | 63,212| 64,808 | 70,530
. Total .| 17,51,187 | 18,44,428 | 21,56,377 | 22,82,288 | 24,36,312 | 25,20,251
B. OOLLIERIES .| 201,980 | 9,090,178 | 2,18,280 | 2,165,086 | 2,18,006 | 2,855,364
%C. PLANTATIONS
Tea* .| 925237 918354 | 085141 | 926,272 | 9,837,807 | 0,03,649
Rubbert .| 82947 31,247| 42555 | 46887| 52512| 49,736
1939-40 1940-41 194142 1042-43 1943-44
Coffee} . —_
98,570 99,080 1,08,038 1,62,403 1,568,205

* Figures from 1941 are provisional and subject to revision.
t Figures for 1943 and 1944 are provisional and subject to revision.
1 Figures from 1041-42 are provisional and subject to revision.

Average monthly earnings of wage earners in the Perennial Factories during the years 1939, 1940,

1941, 1943 and 1944.
Average monthly wages per worker in rupees.

— 1039 1940 1041 1043 1044

, Textiles . 24 5 252 26 2 478 627
Engineering . 26'0 288 31-0 441 48 8
Minerals and Metals . 386 410 397 418 478
Chemioals and Dyes . 205 19°1 198 33-2 40-4
Paper and Printing . 277 300 271 345 305
Wood, Stone and Glass 18-2 14°8 16-6 25-3 30-4
Bkins and Hides . 242 273 298 34'3 43
rdnance , |, ., 30-2 34-0 368 440 456
ints . . 376 386 40°9 47-9 579
Miscellaneous . . 23-6 218 . s 827 42°8
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OFFICIAL 1NTERFERENCE IN ELECTIONS
le the Finance Member aware that

. B. B. Varma: (a) Is the Honourab h
- election for tl:(le) United Provinces Legislative Assembly for the Indian

12 Noo¥. (omimercial Constituency is going on?
b) Has his attention been drawn to the telegram sent to the senior member
) by the Merchant Chamber of the United

of the Central Board of Revenue
rference by the officers of the Income

Provinces, Cawnpore, complaining of inte .
Tax Dep&rtmentpthere? Has any action been taken? If nos, will the Honour-

. able Member be pleased to issue immediate instructions prohibiting such inter-
ferenca? )

The Honourable Sir Archibald Rowlands: (a) Yes.

(b) Yes. Under instructions from the Central Board of Revenue, the
Commissioner of Income-tax, United Provinces proceeded immediately to Cawn-
pore to enquire into the matter. The Secretary to the Chamber from whom the
telegram purports to emanate was absent at Calcutta and the President of the
Chamber stated that neither he nor the Comrhitiee had authorised the issue of
the telegram. Nevertheless the Commissioner made full enquiries and I am
eatisfied that, on the basis of the report submitted by him, there has been no
interference, direct or indirect, by the officers of the Income-tax Department in
the election concerned. No instructions in this behalf are, therefore, necessary
but I would assure the House that Government will not tolerate interference in
elections by any public servant.

Mr. B. B. Varma: I have some evidence to show that there Las been inter-

ference. I do not like to bring in any individual name. I can show you that

evidence, if you will make inquiries.

Fil

-

The Honourable Sir Archibald Rowlands: As I said, we had the matter

immediately investigated on the spot.

_Shri Mohan Lal Saksena: My Honourable friend Mr. Varma has got some
evidence to the effect that interference was made by the officials of the Income
Tax Department. Will the Honourable Member take that into consideration
and make inquiries on the basis of that?

The Homourable Sir Archibald Rowlands: 1t is alleged evidence. ‘I am
prepared to consider it if he will give it to me.

FeAr oF OHANGE IN ARMY PoLicy
Mr., M. Asaf Ali: Will the War Secretary be pleased to state whether:

(a) Government have noticed a Press Correspondent’s messa, in th
Hindustan Times (front page) of 28th Feb age o °
Gear In Army Policy Fem.geg.,; ebruary, under the headlines ‘‘Reverse

(b) if so, how far does it represent the true position in respect of (i) th
memorandum which is reported to have been prepared by the Il:ldia Oﬂ‘:ga)e foi
t!le copmdgratmn of the British Cabinet, and (ii) the Defence Consultative
lﬁigmguc::eei:t::pctmnqd&ndb'the §uhgg?lated exclusion from the Defence Consulta-

m & consideration of higher policy regardi ! i
e dAlr s oo Momiion o gher policy regarding the future of the Indian
(c) do Government realise that it is the kind of approach signi
nt realis signified
gxggﬁals or mttggals;tlorgs }x:vhlch counteracts the effect Efp serious ga?:d resl]))ﬂnsstill?l};
uncements about, the early transfe y i
suspicion of solemn promises? nefer of pawer and breeds distrust and

Mr. P. Mason: (a) Yes, B8ir.

(b) It does not represent the true position i ; 7
information regarding any memorsndﬂm o?nn tlttsljsszflb?:gb' pg“ﬁ;g“?e“hhm no
ﬂﬁice.but they are in close touch with that office and T amp:ble ;n tt 0 e
the views expressed by the Correspondent of the Hindustan Ti 0 otate thot
those pf the Secretary of State or his staff. The intentions fm(‘f’ o oo
regarding the Defence Consultatlve Committee remain as mnogmedovemment

(1684 )
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(c) Yes, Sir, and they strongly deprecate publication in the Press without
verification of mischievous and tendentious news of this nature.

Mr. Manu Subedar: Will the Honourable Member tell this House either
now or at an early date when he can make up his mind what the Government’s
policy is with regard to the specific four points which were raised by this
correspondent ?

Mr, P. Mason: I have not got the four points with me.

Mr, Manu Subedar: I am not pressing you for an answermow. Will the
Government in the course of the next week let us have their considered view
with regard to the four specitic points which this corréspondent put forward.

Mr, P. Mason: If they have not been dealt with already. I think they have
all been dealt with already and can say definitely there has been no change of
policy. _

Mr. M. Asaf Ali: This is only a connected question. I am perfectly satisfied
with the repudiation of this kind of tendentious news but may I know when the
Defence Consultative Committee is going to meet ?

Mr. P. Mason: As early as possible.. Next week, I hope.

Mr, Manu Subedar: I take it from the reply thaf no differentiation was made
between province and province and community and community at the time of
demobilization. Now, this particular correspondent’s view, as he has been able
to gather, is that Government will revive the distinction between martial and
non-martial races and will knock down from the army those services which wers
not previously recruited and which were reeruited during the war.

~ Mr. P. Mason: 1 am glad to deny any such suggestion. That is not the
intention.

Mr. Manu Subedar: Will the Government deal with the speocific points
which have been raised by this correspondent ?

Mr. P. Mason: 1 have already replied to that 1 think these points have been
dealt with repeatedly. I do not wish to take up the time of the House by
saying the same thing over and over again too often.

PROVIDENT FUNDS (AMENDMENT) BILL
PRESENTATION OF THE REPORT OF THE SELECT COMMI\TEE

Mr. B. C. A, Oook (Government of India: Nominated Official): 8ir, I
present the Report of the Select Committee on the Bill further to amend the

Provident Funds Act, 1925.

ELECTION OF A MEMBER ON INDIAN CENTRAL TOBACCO
COMMITTEE

8ir Pheroze Kharegat (Secretary, Agriculture Department): 8ir, I move:

“That this Assembly do proceed'to elect, in such manner as the Homourable the Presi-
dent may direct, one person to represent the consumers on the Indian Central Tobacce
Committee, in place of Mr. Satya Narayan Sjnha, resigned.’

Mr, President: Motion moved:

‘‘That this Assembly do proceed to elect, in such manner as the Honourable the Presi-
dent may direct, one person to represent the consumers on the Indian Central Tobacco
Committee, in place of Mr. Satya Narayan Sinha, resigned.”

Shri Sri Prakasa (Benares and Gorakhpur Divisions: non-Muhammadan
Rural): I should like to know whether the membership will be confined to

s 8mokers in the Assembly, as the person elected is to represent consumers.
"Will a non-smoker too have a chance ?
Mr. President: The question is:

“That this Assembly do proceed to wlect, in such manner as the Honourable the Presi-
dent ma- direct, one person to represemt the consumers on the Indian Central Tobacoo

Committee, in place of Mr. Batya Narayan Sinha, resigned.”

E The motion was adopted. a2
.
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Mr. President; I have to inform Honourable Members that for the purpose
of election of one person to represent the consumers on the Indian Central
Tobacco Committee, in place of Mr. Batya Narayan Sinha resigned, the Notice

Office will be open to receive nominations up to 12 noon on Friday, the lst

March, 1946, and that the election, if necessary, will be held on Monday, the
4th March. The election, which will be conducted in accordance with the
Regulations for holding of elections by means of the single transferable vote,
will be held in the Assistant Secretary’s room in the Council House, between
the hours of 10-30 a.M, and 1 P.M.

TRADE MARKS (AMENDMENT) BILL

The Honourable Dr. Sir M, Azizul Huque (Commerce Member): 1 move for
leave to introduce s Bill further to amend the Trade Marks Act, 1940.

Mr, President: The question is:

“‘That leave be granted to introduce a Bill further to smend the Trade Marks Act,
1040."

The motion was adopted.

The Homnourable Dr. 8ir M. Azizul Huque: Sir, I introduce the Bill.

INSURANCE (AMENDMENT) BILL

Mr. President: We will now proceed to the consideration of the Insurance
Bill Clause 20 is the only clause to be considered now.

The Honourable Dr. Sir M. Azizul Huque (Commerce Member): I understand
that there is no desire on the part of my Honourable friends on the other side
to take away the provision in connection with the Married Women’s Property
Act as it has been drafted in the Select Committee, If that is so, then I can
shorten the debate by just speaking a few words.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rurel): The Honourable Member ought not to anticipate
our decision. The House may ultimately decide one way or the other. It is
a very important point and the discussion on this matter ought not to be shut
up.

The Honourable Dr. Sir M, Azizul Huque: Nobody says that the discussion
should be shut up. So far as I remember, Mr. Abdur Rehman B8iddiqi was
actually speaking on this clause when the debate was adjourned.

Mr. Abdur Rahman Siddiqi (Calcutta and Suburbs: Muhammadan Urban):
Mr. President, Sir, 1 was given to understand that the Honourable Members
to my right and the Honourable the Commerce Member had come to a settle-
ment on the various amendments that were going to be moved and therefore
I have decided not to continue what little I had to say on the subject. But
I am flabbergasted, to use a colloquilism. . . . .

~ Mr. Pregident: The position is not clear to me. Is there any agreement
that clause 20 should be deleted ?

The Honourable Dr. Sir M. Azizul Huque: No, Bir. The clause will exactly
stand as it is reported by the Select Committee. That was the understanding.
You will remember that there was no amendment to this clause. The discus-
sion is going on on the clause itself. 8o, there will be no negative vote to
the clause itself.

Mr. President: If there has been really an agreement on the point, there is
no question of any discussion and thus taking up the time of the House.

Shri Sarat Ohandra Bose (Celcutta: Non-Muhammadan Urban): We have
expressed our willingness to accept Clause 20 as it stands.

Mr. President: If that is so, I do not see any necessity of discussing &h
clause any further and I will put the clause to theyHousa. " e

vj
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The Honourable Dr. Sir M, Azizu] Huque: There is only one point on which
[ must say something. Some of the Honourable Members wanted some
assurance and I ihink it s but fair that I should give an assurance on the floor
of the House that action will be taken by rules or by such other changes as may
be deemed necessary to make the difference between the Married Women's
Property Act and the Insurance Act known to every policy holder.

The second. thing is that an assurance is wanted by my Honourable friend
Mr. Ananthasayanam Ayyangar and a few others that a few years later an
actuary will be actually appointed as superintendent. Life is short for every-
body and what will happen in 1951 may be discussed by my friend
Mr. Ananthasayanam Ayyangar at that stage.

Sri M. Ananthasayanam Ayyangar: The Honourable Member need not
appoint an actuary. I have sufficient experience now.

‘The Honourable Dr. Sir M. Azizul Huque: Suffice it be for me if I can
carry on the work of the day and what will happen in 1851 can be left to be
decided then. Bo far as the present Intentions of the Government are concerned,
if there is any desire on the part of the Government to change, Government
will have to come before the Legislature. They will not be able to do otherwise
and will have as the law will stand to appoint an actuary after that period.

Mr. President: | could not follow the position as vegards the WMarried
Women’s Property Act.

The Honourable Dr. Sir M. Azizul Huque: If this clause stands as is in
the Select Committee report, every policy-holder will have the
option to nominate either under the provisions of the Married Women's Property
Act or under the Insurance Act. If it is under the Insurance Acf, he has got
much more freedom. That position is not quite clear just now and the law
will make it clear. Not only the law will make it clear but it may be brought
to the notice of everybody at the time of insurance that he has got an option
if he wants to nominate whether he will come under the Married Women's
Property Act or under the Insurance Act.

Mr. Leslie Gwilt (Bombay: European): The point I wished to make is that
it should be brought to the attention of the assured at the time when he states
that he wishes 40 nominate his policy and I suggest that therein lies a time
distinction. If it is brought to the attention of everybody when he insures his
life, I do not think it will have the same effect as it will have if it is brought
to the attention of an assured specially at the time.that he wishes to nominate
his policy. That is the point I wish to drive.

The Honourable Dr, Sir M. Azixul Huqug: That is exactly the intention.

Shri 8ri Prakasa (Benares and Gorskhpur Divisions: Non-Muhammadan
Rural): Probably it would be best if my Honourable friend the Commerce
Member could in a few words explain to the House the position as it is today
and the position as it will be after we have accepted this clause. I am in
perfect agreement with him that we accept this clause and I support my
Honourable friend. But I do not want the impression to remain in the minds
oif anybody that any agreement has been come to behind the back of this House
because of which further discussion is not taking place. My Honourable
friend will not take more than two or three minutes to explaln the exact
position and I think we shall then be satisfied.

Mr. President: I must state the difficulty which I have beey feeling so far
as this piece of legislation is concerned. I am not yet clear as to how any
assurance given even by responsible Ministers on the floor of the House will
be of any avail so far as the interpretation of the law is concerned.

The Honourable Dr, Sir M. Azizul Huque: There will be no ambiguity.

Mr. President: I do not know what the merits are. If the parties are clear
on that point, I should not intervene at all. But I thought the question was
about the interpretation of two different Acts and of liberty to be reserved to
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Mr. President
the [assum'ut to ha{.!e advantage either of this or of that. I really do not know
how far it is competent under the law, but I would like to draw the attention
of the House that any assurance on the floor of the House, 1£ it is not legally
covered, will be of no avail. In that case, the assurance will have to go &
little furiher, namely, that the Government will examine the legal position and
will introduce, if necessary, legislation to give effect to that assurance.

The Honourable Dr. Sir M. Azisul Huque: Perhaps if I may explain,
following the suggestion of my Honourable friend Mr. Sri Prakasa, the position
will be quite clear. It is necessary for that purpose to bring before the House
section 89 of the present lnsurance Act. The present position is that by sub-
clause (7) of section 39 the policy holder has a right to nominate. There is
also & clause which says that the provisions of this section shall not apply to
any policy of life insurance to which section 8 of the Married Women'’s Property
Act applies. ''he position is that at the time when this Insurance Act was
passed—and this will be quite clear from the notes on the clauses in the State-
ment of Objects and Reasons—, it was intended that the right of nomination
by a policy holder should be free and unrestricted under the Insurance Act.
In other words, if he nominates & person, no other law will intervene.
Speaking generally, this question was considered in the Select Committee and
in order to make it further clear they said that whereas the right under
the Insurance Act by a policy holder to nominate will remain, if a man wants
to exercise that right under the Married Women's Property Act, that right
should not be touched. The question comes now as to the conflict between
these two. He has a right to nominate under the Married Women’s Property
Act and he has a right to nominate under the Indian Insurance Act. The
question is whether one overlaps the other. The intention of the Legislature
at that time was perfectly clear, They wanted to keep these two absolutely
separate. In other words, they wanted to preserve the right of any person to
nominate under the Married Women’s Property Act if he wished to, and if he
did exercise that right, then any nomination becomes an irrevocable trust in
favour of the wife or the children. Having done that, comes now the Insurance
Act. A man nominates not under the Married Women's Property Act but he
nominates under the Insurance Act. If he does so, it has been interpreted
that even if he nominates actually under the Insurance Act, he comes within
the provisions of the Married Women’s Property Act if it is in favour of wife
and child. Therefore, the very purpose, namely the unrestricted right of a man
assured to nominaté under the Insurance Act was frustrated by this interpreta-
tion, namely, even though he exercises hia right under the Indian Tnsurance
Act, he automatically draws in the restriction of the Married Women's Property
Act. That point has now been made clear. The present provision intends
really to carry out the effect of that Insurance Act, 1988, namely, that if a
man makes it clear that he does it under the Insurance Act, it will be under
the Insurance Act, and his privileges and liabRifies will Be under the Insurance
Act. But at the time when the man nominates, if he says that he will not do
under the Insurance Act, but under the Married Women’s Property Act, then
his right will continue to be governed by the Married Women’s Property Act.
Then, Mr. Gwilt’s question comes in that 7t was intended that he should have
the separate right. The previous interpretation made it ambiguous and now
the law makes it clear that he will have every right either under the Married
Women's property Act or under the Insurance Act. It has been suggested that
he must know what are his rights at the time when he nominates. That
question is merely a question of a little change in form, it has nothing to do
with any future legislation. The present law will make this position absolutely
clear, namely, if I want tp nominate under the Insurance Act, then I will be
governed by the Indian Insurance Act, and the Married Women's Property
Act will not apply; if I want to nominate under the Married Women’s Property
Act, and if I do so specifically, then I will be governed by the Married Women's
Property Act. In other words, without specifically mentioning it, I was il
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now controlled by the Marr'ed Women's Property Act, and now I have got to
make it quite clear whether I want ‘A’ or ‘B’. 1f I want ‘A’ it will be ‘A’,
«if I want ‘B’, it will be ‘B’, but the present position is if I do it under _‘A’,
I will be controlled by ‘B’. ‘That position will go away. I believe
I have tried to explain clearly. This law is aimed and actually carries into
effect the very intention which was behind the Indisn Insurance Act, 1938.

Shri Sri Prakasa: I want to get one point clear. Am I to understand that
s if a policy holder chooses to nominate his wife or children under section 6 of the
Married Women's Property Act, he cannot change over afterwards to section

89 of the Insurance Act?

The Honourable Dr. Sir M. Azizul Huque: That is quite clear, because the
Married Women's Property Act is an Act which we are not touching and if he
exercises that right under the Married Women's Property Act, he can specifically
make it clear that he is doing so. 'I'hen the position will be that he cannot
change over to the Insurance Act. But if he does it under the Insurance Act,
then he can change.

Shri Sarat Chandra Bose: Sir, may I be permitted to throw a little light on
the matter ? Reference has been made by the Honourable Member in charge
of the Bill to the previous intention of the legislature. As regards that, there
is room for difference of opinion. I do not propose to enter into any discussion
about that. This House has heard the speech of my Honourable friend Mr.
Weogy and certain other speeches that were made. I was asked to apply my
mind to this clause; and I do consider it would be better from the point of
view of the family, not merely from the point of view of the husband, that the
husband should be given an option in the matter. Let the husband apply his
mind at the start as to whether he wishes to invoke the aid of section 6 of the
Married Women'’s Property Act or whether he wishes to pominate under the
Insurance Act. In the firsf case, of course, the position will be that a trust
will automatically be created and no change can be permitted. In the latter
wcase, that is to say, if he wishes to nominate under the Insurance Act, he will
be free to change his nomination, if he so desires. I think 8ir, on the whole,
it would be better to give the husband the right of option. Looking at the
matter from a broad point of view and also, if I may add, from the psychological
point of view. I think the present clause is desirable both from the point of
view of the husband and from the point of view of the family.

Mr. Leslis @wilt: 8ir, one question, I should like to ask. In view of the
assurance given by the Honourable the Commerce Member, would he be good
enough to inform the House whether he has considered the method whereby
he is going to draw the attention of the assured to the cho'ce that ¥a has in the
matter at the time when he states he wishes to nominate his policy. I take
it, that it will be laid down in the Rules, but there should, 1 suggest, be some
method, whereby the insurance company should specifically draw the attention
of the assured.

The Honourable Dr, Sir M. Azisu] Huque: We have not oonsidered the
details. But I am quite prepared as soon as the details are examined, to
Place them before the Standing Committee for the Commerce Department.

 Mr. Abdur Rahman 8iddigl: May I just ndd one word from the administrative
point of view. When the Agent goes and induces somebody to get himself
Ingured, he'can bring this point to the notice of the man. The companies may
¥rmt two different sets of policies, or there may be clauses stuck on to policies.
Pfr the man wants to take advantage of section 8 of the Married Woman’s
I operty Act, that clause can be added. If he wants to take advantage of the

nsurance Agt, then the policy remains normal. That is a very small affair.
esmam point was one of prineciple.

1 ﬂ T. V. Batakopachari (Tanjore cum Trichinopoly: Non-Muhammadan
wral:) Bir, in the language, I wish to submit...............

matt!;' Pregident: I do not think any further discussion is necessary on this
- - The matter has been agreed fo and nothjng further need be done. The
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r. President . o

only point of di.fﬁ:gulty which I was feeling was about the possible conflict in
the two pieces of legislation so that an assurance given by a Minister would
not help the assured when the matter goes before a court of law on the question
of interpretation. That is why I put it to him that the question may be
sxamined further and if necessary, legislation may be brought in. As regards
the merits, 1 am absolutely innocent and I do not propose to judge whether
the present piece of legislation does represent the real position. Now, the only
thing that remains to be done is to put clause 20 to the House.

The question is: ‘

“That clause 20 stand part of the Bill.”

The motion was adopted.

Clause 20 was added to the Bill. '

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Dr. Sir M. Azizul Huque: Sir, I move:

“That the Bill as amended be passed.”

Sir, I do not wish to take up any time of the House. But in doing so, I

want to make it quite clear tlaf my Honourable friend Mr. Ayyangar’s
amendment which had been adopted by the House, after Divislon, means

exactly the opposite of what my Honourable friend intended. The Government '

would consider the question in consultation with Party Leaders as to what can
be done at a later stage. 8ir, I move.

Mr. Preasident: Motion moved:

““That the Bill as amended be pasased.”

Sri M. Ayyangar: Bir, I should like to say a few words
at the third reading of the Bill. It is true that with respect to the exemption
that the Co-operative Socicties had under the old Act of 1938, they were allowed
to issue policies without any upper limit or lower limit from one rupee to’
infinity. That provision was sought to be removed or restricted under the Bill.
Cherefore we wanted to retain the old exemption., But in doing so, two words
‘not being’ which were in the original Act were omitted. Tt is an error. Tt
may be rectified and this House has ample power to rectify it, if not it can be
taken to the other House and a clerical mistake can be rectified and it can
oome back here. With regard to Married Women’s property Act, the general
opinion is that this clause ought to be there and the option ought to be given.
My Honourable friend has been asked to give certain assurances and print them
on the form or otherwise indicate with due provision in the rules that in the
one case, it would be open to the husband to make the nomination either under
the Married Women's Property Act or under section 89 of the Insurance Act.
I submit the consequences also ought to be told to the assured, so that he may
choose the one or the other. I would request my Honourable friend to bring
it to his notice that in addition to other consequences, that is, creating a trust

in favour of wife or children and not being entitled to reopen the trust if he,
wants to, in the other case, it is open to him to deal with it as he likes. I -

would also request him to make it clear that if he makes a nomination under
the Married Women's Property Act he will place the fund out of the reach of
creditors. In the other case even from the start it will be open to the creditors
to touch it. Therefore the man must know both sides of the question. There-
are two difficulties; or, there is one advantage and there is one difficulty. If
an assured makes a nomination under the Married Women’s Property Act he
can no longer deal with it. ‘o that extent there is restriction on his own
movement.

Mr. President: | am afraid this is again a d’'scussion on the same question
that was raised on clause 20. ,

Mr. Manu Subedar (Indian Merchants Chamber and Bureau: Indian'
Commrence): 8ir, the Honourable Member is making a new suggestion as to
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what should be included in the policy and what choce s to be given to the
assured. : .

Mr. Pregident: 1t may be a new suggestion but I am not quite clear whether
it is covered by the scope of the discussion on the third reading. There has
been no amendment to clause 20 and 1 think the scope is to be restricted to the-
asmendments made. - If the Honourable Member has to make any suggestion
he can make them to the Government at any other fime and place, but not
during the course of this discussion. That is my reaction to the trend of the
Honourable Member’s speech; because, otherwise, in the guise of further new
suggestions with reference to how the pol.cy should be put through we shall
again start a discuss.on on clause 20.

Sri M. Ananthasayanam Ayyangar: I submit that this point may be raised.
on the third readng and that it is open to a Member to generslly submit to
the House what the effect of the Bl is, how we have amended it and what the
consequences are. T may be in the minority still, but 1 expect that some day
somebody will take up this question. I submit that all these are relevant on.,
the third reading of a Bill, and in my experience of the House for ten years,
this has always been allowed. ) :

Mr, President: It is of .course competent to the House to reject a Bill even
at the third reading and therefore to comment on the Bill as a whole. But it
is entirely different from going into details and repeating a discussion which
has already taken place. '

Sri M, Ananthasayanam Ayyangar: Sir is it not open to me to submit that
this is such a vital point that once again I must appeal to the House to accept
it? If they do accept it the whole Bill may be thrown out. I am pointing oub
the difference about this matter. The Honourable Mémber gave an “assurance
which you heard, though ultimately you said that this assurance did not form
part of the Bill or the Act.” The assurance related to what is to be done. 1
am only asking him to place both sides of the question to the agfured; one, that
if he makes an assurance under the Married Women’s Property Act it is true-
he will be t'ed down and he canhot interfere with the poliey. But I request
him to place the other side also, that he will be protecting the properfy from the-
reach of creditors. That is all that 1 want.

Pandit Govind Malaviya (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): Sir, this Bill which we have had before the House for some time
has now come to its final stage; and before we pass it I should like to make a
few obrervations on it. Insurance in this couniry has developed and inerersed
appreciably in the last few years, but a feature of it has been that the hulk
of that increased insurance has gone, comparatively speaking to a
few large companies, and the total per capita increase in insurance in-
the country is not very high. That is an important feature which rhould
engage the attention of the department of Government which deals with insur-
ance. In that relation, Sir, the clause of the Bill relating to the Superintendent
of Insurance assumes a very great importance. Insurance has rightly been
called the backbone of the economie life of a country, and if we have to develop-
that aspect of life in this country properly, the Superintendent of Insurance
will have to see—that is one of his main functions—that insurance develops in
this country not only on right lines but also quickly and to the proper extent.
This Bill, Sir, as it is, goes rightly for making such rules as would enabla the
Superintendent of Insurance and the department of Government concerned to
see that insurance companies run on proper lines. We all agree therefore with
the provisions of the Bill to that extent. But T wish to submit that there is
another aspect of it also, and %hat is the development of insurance in India.
which nnfortunatelv has not so far received the attention that it deserves, T
therefore feel. Sir. and T wish to repeat it here todav. that the chnice of a
Buperintendent should not bave been restricted as it has been. It should have
been laid down, on the contrary, that he should be a person who had actual
experience of insurance business, so that he would know the difficulties and the'
obstacles which stand in the way of progress of insurance in the country, and’



1692 LEGISLATIVE ASSEMBLY [28tH FEB. 1946
andit Govind Malaviya )
-wth;Pcandldeal with it in a')F nlmnner which will be. in the best interests of the
country as & whole. But I suppose the cumulative wisdom of the House must
be right and 1 hope the results will falsify iy fears and at the end of the next
few years the Superintendent of Insurance will be able to claiin very substantial
progress in that direction also. . )

The other feature to which I wish to refer once more is the provisions which
this Bill has regarding the insurance agents. 1 cannot help fecling that the
Bill does not move in the right direction. The agents are the foundations upon
whom insurance business rests. I know, it is true, that for some of the bigger
companies in thig country it does not matter very much whether the ugents are
satisfied or not. But if insurance has not developed in this country to the
extent to which it should have, one of the main reasons is that we have not
the right sort of agent, and, when there is the right sort of agent he does not
get proper encouragement in his work. As I said once before, the insurance
agent in this country is looked down upon. He is treated as something not very
+pleasant and not very welcome. But in actual fact, as T said, I at lcast am
one of those who believe, that the agent renders one of the most important nnd
useful social services to the people and to society. I canmot allow this Bill to
be passed without once again recording my view that the clauses relating to the
payment of commission to those agents, who might revive policies, only up to
half of what the original agent would have got, are wrong, and that the general
and sweeping ban placed against agents hecoming directors of insurance com-
panies is a step in the retrograde direction. T say so deliberatcly, hecause T
know from practical experience of Directing Insurance Business that no other
-class of persons is better qunlified to help in the carrving on of insurance business
in India than the field workers in insurance who know the difficulties and how
they are to be met, and who are therefore best qualified to advise how one ean
proceed in order that the business may flourish. Therefore. Sir, I wish again
to submit to the House that it is a retrograde step that we are taking in intro-
ducing a general ban against all agents as such. T can understand an agent
‘being not permitted to be n director of the company with which he himself
may be concerned hecause, that may create administrative difficulties. But
to say that no agent should be on the directorate of any company whatsoever
is, I feel, not the correct thing to do.

. Another thing ;,which I should like to mention is that we have put down
«certain clauses—and they are healthy clauses which we welcome—about keeping
the assets of companies with regard to the life fund and the general side
-separate and distinet from one another. That is a very welcome thing, but I
would urge upon the Government the necessity of considering whether they
-should not carry this a little further, and ensure by rules or in any other manner
by which it may be possible, that general companies should not be able to
debit any portion of the actual cost of their management and procuration of
‘business in Life Department, to the head of their general office, thereby putting
-other Life offices, which are not doing general business, at a disadvantage, by
showing a lower expense ratio than they actually incur. That is a point
which T should like to submit for the consideration of the SBuperintendent of
Insurance, and I hope he will he able to find ways to meet that.

" Another thing which I wanted to say was that the Superintendent of Insur-
-ance under this Bill and the original Bill has, with the best of purposes and
intentions, heen invested with almost unlimited powers. They might all be
-very helpful and good so long as those powers remain in the hands of an expe-
rienced Buperintendent of Insurance like the one we have today, but in principle,
‘Bir, T feel that it is wrong to invest the Superintendent of Tnsurance with all
those Nadir Shahi powers which he will possess under this Bill. There is
-absolutely no clause, there is no provision for any appeal ordinarily speaking,—
I am not talking of the right of appeal which everyone can always have before
‘a Court of Law—, but otherwise there is no provision, there is nn clause for
any appeal against any decision or any order which the Superintendent of

* Tnsurance may enforce. I have no.doubt that the SBuperintendent of Insurance



INBURANCE AMENDMENT BILL 1693

will take care individually as far as he can, only to pass orders which will be
for the good of insurance generally, but no human being is infallible and it is
a poor consolation that even though an order may actually put difficulties in
the way of some companies and some people, the only recourse that they would
have against it would be to go through the lengthy and doubtful process of
proceeding through a law Court. I therefore submit, not in any spirit of oppo-
sition, but in a constructive spirit, I submit for the consideration of the Govern-
ment that there should be clauses in the Bill which would enable an aggrieved
party to go in appeal for further consideration of an order or decision of the
Superintendent of Insurance.

8ir Oowasjee Jehangir (Nominated Non-Official): Appeal to whom?

Pandit Govind Malaviya: That is for the Government to suggest; it may be
some committee, with members of this house on it, or it may at least be the
Government memnber concerned: I am not making suggestions. I am only
talking about the general need of some provision for appeal, because the Honour-
able the President has said that we cannot make new suggestions.

Therefore, I submit,—and I say these things particularly in view of the fact
that in the near future another more comprehensive Bill regarding insurance is
being brought forward by the Government—I submit that the Government
should take these points into consideration,

Sir, the final point which I should like to mention is that the Government
should consider whether, after all, the very best thing for us to do in this country,
constituted as we are, would not be to nationalize insurance as a whole. That
point has been mentioned before, but, Sir, I want to put it from a point of view
which will meet our practical requirements. The per capita Insurance in India,
we know is very, very low. And, apart from other reasons, the main resson
for it is that-the economic level of the people in this country is equally low. I
know that. Therefore, some way has to be found, by which, notwithstanding
that low economic level of the people, we ghould be able to afford to them the
benefits of insurance which are considered essential in any civilized state today.
We have all read of the strides which other countries have been making in those
directions. Look at the provisions that have been made in England for insur-
ance. The multilateral ‘ecradle to grave' insurance scheme, that they have
adopted. For what a small payment . . . )

Mr, President: Does the Honourable Member. propose to go into details of
this question of nationalization of insurance? If that is so, it would not be
within the scope of the present Bill.

Pandit Govind Malaviya: No, Sir. I will just finish. Therefore, I feel,
without going into details of that question, that ways can be found to meet the
special conditions prevailing in this country. If we have all insurance companies
managed by the state and run for the benefit of the people, if we drop the
system of having policies to which profits are to be added, which in other
worde, is more or less a commercial speculative item, if we have policies with-
out profits and, under proper rules, without medical examination, if we have
statutory laws enforeing that every person who earns should have a policy and
every familyman must have a policy, if we ruthlessly cut down the expenses of
Insurance Houses and the procuration cost that we have to pav today, T feel
that we can provide insurance for everyone of the poor and the rich in this
country at . . .

Mr. President: T am afraid the Honourable Member is going into too general

%lestions. He will restrict himself only to the Bill as has come up before the
ouse.

_Pandit Govind Malaviya: All right, Sir. 8o, T submit, Sir, that these are
points which the Government should take into nccount. This Bill, as T have
Baid, is mainly on right lines, but T hope Government will take into considera-
tion. the points that we ‘have raised and will be able to provide a law which will
help to develop insurance in India to the fullest posaible extent.
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it Govind Malaviya ' . . .

[\I{T?Skihtthese_geueral obsﬁr\:!ations, Sir, I support the passing of the Bill which
is now before us. ’

Mr, Abdur Rahman Siddigi: Mr. President. We have wandered a good deal
away from a mere amending Bill of only a few sections .

Pandit Govind Malaviya: Talking from your position?

Mr. Abdur Rahman Siddigi: I consider the remark made by the Honourable
Member who just spoke before me as rather low and undignified. We talk here
not in the selfish way as he has tried to do perhaps and he judges others by
his own standards, but . . .

Pandit Govind Malaviya: On a point of personal question, may I know what
was my remark to which the Honourable Member is referring?

Mr Abdur Rahman Siddigi: Sir, I refuse to repeat it. He knows what he
has said and he knows what I told him, and 1 hope he will understand what I
have told him,

Pandit Govind Malaviya: I hope he will understand that himself.

Mi, Abdur Rahman Siddigi: Efforts have been made to make distinctions
between big and small companies. That is again not a straight point of view
to look at things. A company becomes great . . .

Pandit Govind Malaviya: On a point of order, Sir. I seck the protection
of the Chair. If one Honourable Member of this House makes & personal
remark and accuses another man of making remarks in a selfish mamner and in
a low manner, I ask you, Sir, to give a ruling whether the member is within
his rights unless he is prepared to substantiate it?

Mr. President: I have been always appealing to the Members of this House
not to interrupt nor even to pass remarks while other Members are speaking.
If that course is followed more scrupulously such occasions will not arise.
Unfortunately, an occasion has arisen. Unfortunately, I did not hear the words
which one Honourable Member is alleged by another Honourable Member to
have uttered. .

Pandit Govind Malaviya: 1 want hin: to repeat it.

Mr. President: Order, order. A further thing is that the Honourable
Member who spoke the words has spoken generally and I do not know whether
the whole House knew who that Honourable Member was.

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
He said the Honourable Member who has spoken before me.

Mr, President: But I did not hear the words at all.

Sir Oowasjee Jehangir (Nominated Non-Official): Mr. President, nobody
knows what they are quarrelling about!

(Interruptions.)

Mr. President: I must say one thing, that it would not be proper for one
Honourable Member to say about another Honourable Member that he is either
“gelfish or low. Tt would not be proper at all. It would be unparliamentary to
say so and I trust Honourable Members will in future speak with restraint and
not give expressions to such views. I think this expression of disapproval
should be sufficient for the occasion and the Honourable Member may now
proceed.

Pandit Govind Malaviya: T bow to your ruling.

Mr. President: As regards the other question, the scope of discussion, I have
been trying to impress upon Honourahle Members the real scope of discussion.
The position of the Chair to control a debate in that direction becomes very
difficul$, difficult not in the sense that the Chair ean not call upon 8 Member
to sit down. Not that way. Unless a Member has spoken, it is difficult to
say whether what he is going to speak is going to be relevant or outside the
scope; and by the time he is kpown to be outside the scope, he has alrendv
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spoken. That is the difficulty. 8o I earnestly solicit the co-operation of all
Members just to realise the scope of the discussion and not to go beyond the
scope. Simply because one Member has gone beyond the scope, the others
should not do so; because he will be setting an example which he himself does
not favour. So I appeal to sll Members to limit themselves strictly to the
scope of discussion. The Honourable Member can now carry on.

Mr. Abdur Rahman 8iddiqi: I bow to your ruling and my only sorrow is that
the earlier remark was not heard by the Chair,

Mr. President: That chapter is closed. The Honourable Member will now
proceed with his speech.

Pandit Govind Malaviya: I will again rise to a point of order.

Mr. President: A decision has been given that the chapter is closed and that
the Honourable Member will proceed with his speech.

Mr, Abdur Rahman 8iddigi: If he wants an apology I offer a thousand apolo-
gies. It has been asserted that it is the duty of the Superintendent of Insur-
ance to extend the scope of Indian Insurance and develop it. My own feeling
is that until we have entered into the sphere of nationalization that work should
be done by insurance companies and that company will succeed which can do it
technically and administratively in a better way. I was going to rcpudiate some
of the points raised, but so far as the Honourable Member from the Ceded Dis-
tricts and Chittoor is concerned, may I point out that the general principle of
jurisprudence is caveat emptor: in our Indian language ‘‘kharidar hoshiar bash”’.
If you want a policy you must understand what you want. You must have a
mind of your own, The agent may explain things to you but in order to be
fully satisfied, nobody from amongst my colleagues in this House has suggest-
ed, he should consult his vakil or solicitor and then neither the agent nor the
company can deceive him. But as I explained earlier, the agent will tell him:
Do you want to come under the Married Women’s Property Act or under the
Insurance Act. It is & permissive clause. He has to choose., The agent can
only explain things to him. But finally it will be he who will choose and there-
fore to throw the responsibility of it either on the agents or on the company is
not fair. The only point I would ask the Honourable the Commerce Memher
to consider now that the Bill has reached the final stage, is to begin the second
attempt he is going to make in the field of insurance and to tell us that it will
not go bevond the term of the present ression, because that is more important
than this Bill,

. Bhri Bri Prakasa: T should like with vour permission to offer mv eongratula-
tions to the Honourable the Commerce Member for successfullv piloting this
Bill. On this oceasion T cannot but regret that the father of this piece of
legislation, the late Sir Nripendra Sircar is neither in this House nor unfor-
f”"_"tel.v in this world, otherwise it would have rejoiced his heart to know
that we have not forgotten his great work nor him agd that we are trying
everv day to improve on what he has done.

My Honoursble friend, Mr. Chapman-Mortimer, the other day paid a fit-
ting tribute to the late Sir Nripendra Sircar. Though as a rule an Englishman
18 not an emotional person, he actually broke down when he was referring to
that great man. B8ir, my own respect for the late Sir Nripendra Sircar was
as great ms that of Mr. Chapman-Mortimer's. Mr. Chapman-Mortimer said
that Sir Nripendra Sircar had the unique quality of heing able fo win the
Sympathies of all parties in this House; and he referred to the Congress
beneches and he referred to the Muslim League benches. A: characteristic of
Nripendra Sircar was that not only he won the Congress benches and the
Muslim League benches hut he won the Furopean benches as well: and it was
with the active assistance of the all sections of the House that the Bill

{ Was placed on the Statute Book. . , ) .

Coming, Sir, to this Bill which is before us today, I should like %o say that

I hope my Honourable friend the Commerce Member will take advantage of
e grammatical mistake in Clause 5, referred to by him; and if possible reopen
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" [Bhri 8ri Prakasa) . )

the whole question. We have three sorts of institutions to deal with: the
provident societies, the co-operative life insurance societies; and the insurance
companies. It was the desire of the Select Comuiittee to place the co-operative
life insurance societies on the same level as the insurance companies. As a
matter of fact, at the present moment, the cooperative life. insurance socie-
ties enjoy the privilege of being able, when they like, to be a provident society
and, when they like, to be an insurance company. They have the advantage
of being able to compete with both, so to say. I think they should choose
obe or the other, and it would be best if the cooperative life insurance socie-
tics were placed on the same level as ordinary insurance compamies, so that
they could not do business of less than Rs. 1,000, while provident societies
will do business up to Rs. 900.

Bir, we have also this morning disposed of Tlause 20 of the Bill. I am
very glad that an agreement was reached in that behalf, because now the
policyholder will have the privilege of choosing between the Transfer of Property
Act on the one hand and the Insurance Act on the other, and the confusion
that has been arising so far regarding the exact implications of his nomination
of his wife or children will no more take place. .As the Commerce Member
has explained, it is up to the policyholder to nominate in the very beginning
his wife; and if he does this, he, so to say, cuts his hand off. He cannot
ohange the nomination any further. But if he nominates under the Insurance
Act, he will have the advantage of changing his opiniong later on and assigning
the policy to whomever he pleases, whether his wife or someone else.

Lastly, I should like to explain one further point which I fear has been
troubling my Honourable friend, Pandit Govind Malaviya. He wanted—and
he pressed his point very forcibly—that the agents of one company should be
ab'e to be directors of another company. 1 persgnally. think that this is
wrong in prineiple. It is something like saying that the wife of one man could
be the mistress of another. That will reate a great deal of con-
fusion, and a situation which Pandit Malaviya himself will not like.
However desirable a young lady may be, she will have, as society goes, to
limit her affections to one person and one person only. If an agent wants
to serve only one company let him serve it. Let him not suffer from divided
loyalties by becoming also the director of another company.

Pandit Govind Malaviya: May I be forgiven for suggesting to my Hon-
ourable friend Bri Prakasa that the analogy may be more like the wife of
one person helping another person’s wife in a maternity case?

Bjt. N. V. Gadgll (Bombay Central Division: Non-Muhammadan Rural):
From insurance to maternity this is not permitted.

_ Shri 8rl Prakasa: I have no doubt thet u little further thought will con-
vince my friend that it is best for an agent to stick to one company. "It is in
the interest of the agent, it is in the interest of the company. If he really
does not want to be an agent of any one particular company and he wants to
be the director of amother, then the option is before him. He should resign
the ugency of the one and become the director of the other.

I think, lqoking at the Bill as a whole that it is & verv soun, i

of legislation; and my Honourable friend the Commeri? Memge:ngeggxlef lfﬁ:
congratulations of the House and every gingle member thereof. The Hon-
ourable Maruber has assured us that he has in view a bigger Bill; and we are
all looking forward to the shape and sire of that Bill. I do hope that when
that Bil: comes before us it will find ready acceptance at the hands of tho
House, for so far as we have known, the present Commerce Member means
well by the country and by society in general.

The Honourable Dr. Sir M. Azizul Huque: Sir, I ) )
of the House and I will finish before Lun:l;ﬁ_ won't take much time

I share the same feelings as Honourable Members i
i k opposite as regards the
great work of the late Sir Nripendra Nath Sircar. I was not ‘presangt ::ta tha‘;

1p.m.
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time in the House but when I read the monumental work that was done, I
wus amazed at his energy and ability.

I also wish in this connection to take the opportunity of paying my tribute
to Mr. Sushil Sen, who breathed his last onlv last week. He also was oi the
greatest assistance and by his devotion to work and zeal he was able to put
together all the points that were necessary for bringing this Bill before the
House and I feel sure that every member of the House will join with me in
exprj:seing our deep sense of sorrow at his sudden and untimely death only last
week.

I do not wish to traverse the points which, I thought, were bordering out-
side the scope of this legislation. Being eminently s practical man my friend
Mr. Malaviya referred to several points but when I was hearing them one
after another I was reminded of the definition of a point in Euclid's Geometry.
A point is defined as that which has position but no magnitude. I thought
be placed before me some points which had position but the magnitude is of
such a character that I feel that during the short time that I have at my dis-
posal it is almost impossible to tackle them, not that I am not in favour of
some of them, not that I do not share some of his desires relating to state of
things but I feel as a practical man, which he himself says he is, it is time
thut we should take stock of the existing position in the country and proceed
cautiously,

Nationalisation has been mentioned over and over again. I have made
it quite clear that I am in full svmpathy but I feel that we should know the
economic and political shape of the country before this question of nat'onal-
isation can be satisfactorily solved. T do not say anything more except this,
that I am grateful to the Honourable Mempbers of the House for the
which they have given to this Bill. I do hope it will be possible for me to
introduce the other Bill as soon as I can.

Mr. President: The question is:
“That the Bill as amended be passed.”
‘I'he motion was adopted.

DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS

DeMaNp No. 1—RAILWAY BOARD
Mr, A. 0. Turner (Government of India: Nominated Official): Bir, I move:

*That a supplementary sum, not exceeding Ra, 5,15,000 be granted to the Governor
Gleueral-in-Council, to defray the charges which will come: in course of payment during
the vear ending 31st March, 1846, in respect of 'Railway Board’."”

Mlr, Pregident: Motion moved:

“That a supplementary sum, not exceeding Rs. 515,000 be granted to the Governor
General-in-Council, to defray the charges which will come in course of payment during
the year ending 31st March, 1946, in respect of ‘Railway Board'.”

8ir Mohammad Yamin EKhan (Agra Division: Mubammadan Rural): Sir, T
oppose this grant being given on the ground that I find in the Bupplementary
Grants there is no supplementary grant for Demand No. 12. We found that
last year only 6 lakhs were provided for and this year we find that 1,18,68,000
have been misapproprinted under that head. My Honoursble friend may say
that it is appropriation but I say that this sum has been misappropriated. This
House has been treated very badly by Government by not bringing and not
explaining on what account has this expenditure been incurred. I think the
Honourable Member has treated this House very badly sud in the most un-
constitutional manner.

The Honourable 8ir Abdur Rahim two or three years ago had given a ruling
that if a sum is provided for in the Budget émd a bigger sum exceeding that
amount which has been spent is brought as Bupplementary Demand, then the
Railway Board must come with a full explanatory #tatement showing why this
sum has been spent. We can understand a supplementary grant if & crore
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Sir Mohammad Yamin Khan] _
of :['upees had been provided for in the original budget and & few lakhs haﬁ
been spent in excess of that sum: but it is highly objectionable that & ims

sum i» provided originally and on the backing of that small sum & very ug:
sum is spent by the Department and that Department says that it is z};?
willing even to show to the House or to the Committee on what ac:‘:ount this
sum has been spent. I Have never seen this in this Houee. It is i?r the
tirst time .
The Honourable Sir Edward Benthall (Member for Railways and War
L:_ May I ask the Honourable Member when anybody said that, when
anvbody has refused to discuss it? . :

Sir Mohammad Yamin Khan: The Honourable Member himself. I have
got his statement in my hand. I asked if he ig bringing tHis before the House
as a supplementary grant, and the Honourable Member said ‘No’. 1 asked
“Why not?”’ He said ‘‘Because last year this hag been provided for.’’ - Last
year, Bir, there was only 6 lakhs. Then he says that it was the sum which
was provided for because he szid ‘“We will go ahead.”” I have shown that
““G2 ahead’’ was given to hiln to negotiate with the provinces, and this House
never authorised him to go ahead and spend as much money as he has done.
In this House a sum of Re 6 lakhs was put forward surreptitiously and smug-
gled in, which nobody knows why it was given: no explanatory note was put
before the Standing Finance Committee for this Rs. 6 lakhs or what they were
intended for; and this House expressed the opinion that this should not be
allowed. Those 82 lakhs which we wrongly cut down was really- meant for
this 6 lakhs to be cut down; and when the Honourable Member came with a
supplementery demand for 82 lakhg he did not ask for this, that the 6 lakhs
which was under head 12 should be magnified into 118 lekhs of rupees. This
is the way the House is treated: this is the manner in which .o

Mr. A, C. Turner: Sir, may I rise to a point of order? We are considering
a supplementary estimate under Demand No. 1 and this objection relates to
Demand No. 12 under which no Supplementary Demand is being presented.

Sir Mohammad Yamin Khan: I am giving this as a reason why I am
refusing to consider even that anything should be given to the Railway Board.

Mr, M, Asat Ali (Delhi: General): Since & point of order has been raised, I
should just like to ask a question or two of the Honourable the Railway
Member. My friend the Deputy Speaker is, I take it, talking of the Arst
Demand. Here we have gpt about 11 demands for grants, and the total sum
.comes to somewhere near 4 crores, if I am not mistaken . . . .

An Honourable Member: 13 crores.

Mr, M. Asai All: We do not know whether this means excess or fresh
works. No explanation is forthcoming. On the order paper here they put
dcwn only ‘‘Audit’” or ‘‘Railway Board’’ or ‘‘Miscellancous ‘Expenditure’ and
so on. If it is excess I can understand it. But excess must always be within
reasonable limits. If it is in respect of fresh undertakings the whole matter
ought to go to the Standing Finance Committee and come here afterwards. I
wonder whether the Honourable Member has given even an inkling of these
supplementary demands in his budget speech. He has shown certain reve-
nues; he has not shown how much money has already been eaten away. It is
an extraordinary statc of affairs. We must know exactly what is meant by
these supplementary demands under these circumstances; and I should like
to have a genern] explanation before we proceed any furfher.

Bl}' Mohammad Yamin Khan: Let me charge them and then they will give
A reply.

The Honoursble Sir Edward Benthall: As a point of order has been raised
that we have not placed these facts before the House, I really must draw the
attention of the Honourable Member to the fact that these papers have not
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only been placed in the Library of the House but 1 think they have been cir-
culated to every member; and all the facts are laid before the House. What
is happening is that an Honourable Member is taking up detailed items and
complaining that they have not been discussed in the Standing Finance Com-
mijttee. or particularly mentioned in my budget speech. I cannot cover that
whole ground; but we have debated this whole question at very considerable
length. I shall give my answer to any further points that may be raised, but
speuking in reply to iny Honourable friend the Honourable Deputy Leader, I
really must point out that nothing is concealed. All the facts are placed
before the Honourable Members.

Mr. President: It is now time for the House to adjourn, but I myself was
trying to follow what the objection is. I must admit that the position ig not
clear to me yet, not only as regards the pcint of crder, but even the other
position which the Honourable the Deputy President was trying to make. I
was trying to see what point he was making when he stood up and opposed
the grant. I am not comcerned with his opposition on the merits. In the
meanwhile comes this point of order on the question of information.

Mr, M, Asat Ali: May 1 intervene for one moment so that I may make my
position clear? My point is this: when you bring up Demands for supple-
! wentary grante of this nature whether in respect of excesses or in respect of
fresh undertakings which have to be paid for within the financial year, they
must precede the demands for grants for the coming year, that is, the next
budget. This looks like n topsy turvy urrangement. We ought to know how
much had to be spent or has been spent during the financial year or hag to be
spent during the finmcial year before we begin to talk about the budget. . . .

Sir Cowasjee Jehangir (Nominated Non-Official): It is in that explanation.

) Mr. M. Asat Ali: But it is just the other way about The supplementary
grants are coming up before us after the budget grants have already been put
tn the House and vofed upon. That is point No. 1. The secong point is
this: it is essential in respect of every demand for & supplementary grant for
the member to make it perfectly .clear to the House whether it is in respect
of excess expenditure or in respect of fresh undertakings. I cannot make out
anything from this paper.

Mr. President: Unfortunately I do not expect to be here at 2-80 p.m. sharp
today.

Shri Sarat Ohandra BoSe (Caloutta: Non-Muhammadan Urban): Muy I
suggest that you postpone the whole of these supplementary Demands till
tomorrow and this point may be raised in your presence and decided by you
later on? It will only mean & few minutes more. Tomorrow we can do it.

Mr, President: Tomorrow we have the discussion on Bretton Woods.

Dr, Bir Zia Uddin Ahmad (United Provinces Southern Divisions: Non-Mu-
) hammadan Rural): We can start Bretton Woods at 2-80 today.

Mr, President: I do not know whether the Finance Member is ready to
start on Bretton Woods this afternoon.

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
May I say that after we re-assemble this point can be argued and the Deputy
President may occupy the Chair?

Mr, President: The point is I shall not be able to be back at 2-80.

Sri M. Ananthasayanam Ayyangar (Madras ceded District and Chittoor:
Non-Muhamnmadan Rural): It will not take more than five minutes so far ss

®ths ruling on this point of order is concerned. )

Mr. President: 1 am afraid it may not be possible for me to dispose of thia
point of order within five or even ten minutes.

Sjt. N. V. Gadgil: Tt involves constitutional mutters and also financial

impreprieties; it is not a matter which can be disposed of within five minutes.
»
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Mr. Presidenyv: Apart from that, 1 first want to l}a clesr on the iafzts myself
before 1 can elaim to follow the debate; nnd that is why I was trying to fol-
low the Honourable Member,

Sir Mohammad Yamin Khan: My proposal ix that these supplementary
grants may be postponed because they involve such a vital issue and this
yeur they Dave been chunged; thercfore it will be in the interests of the House
and the procedure for the future thut they may be taken up tomorrow or on
sotne other day, whatever may suit the ‘Honourable Members.

The Honourable Sir Edward Benthall: I must take exception to the sug-
gestion that there has been finuncial impropriety or that the procedure has
been changed. Neither of those fuets are correct. We have followed exactly
the procedure of previous vears and there is no hanky punky about it whateo-
ever. In reply to my Honourable friend the Deputy Leader, I may say that I
symputhise with him. There is nothing which explains this matter on the
order paper today showing the motions to be moved, but it is set out in the
proceedings of the Standing. Finance Committee which is circulated to every-
body, which has been before the Standing Finance Committee and: which could
have been discussed in detai]l there and could also have been discussed on the
floor of the House in connection with the-grant for next year. But thig refers
to excess expenditure occurring on last yvear's grant,

Sir Mohammad Yamin Khan: If excess of one grunt is brought, theu
where is the excess in respect of the other grants. Becuuse you are not bring-
ing in the others, therefore we are throwing out everything.

The Honourable S8ir Edward Benthall: We are not following any new pro-
cedure.

Mr, President: This cross talk leads us nowhere. At leust 1 am not clear
on this. Allegutions on one side and denials on the other and vice verse do
not place me in a position to know exactly what the situation is. I am not
coming back at 2-80 and if the Deputy President wishés to raise the point
in this House there is also the difficulty as to whether any Chairman could
preside, when the Deputy President is present in the House. That technical
difticulty would arise; but in that case, we might either put it off till tomorrow
or we might meet at 8 p.mn. today. '

The Honourable Sir Edward Benthall: 1 have ascertained that the Finance
Member would be willing to start the Bretton Woods discussion after Lunch
und in view of the lose of time now, I would suggest that we might meet at
2.45 instead of at 2-80, and start on Bretton Woods.

An Honourable Member: Let it be 3 p.m.

Mr. President: The Honourable the Finance Member will have to intro-
‘duce the Budget at 5 and therefore it will be necessary for this House to give
him some rest in between, so that the House may have to adjourn at 4 or 4-80.

Shri Sarat Chandra Bose: May I suggest that the House should meet at
8 p.m. this afterncon and continue discussionon these Demands for up-
vleraentary Grants? If I understood you rightly, it will be pessible for you to
occupy the Chuir at 8 p.m. The other suggestion, that the Bretton Woods
matter be taken up this afternoon, does not strike me as feasible or even
right, because we shall have only « little time this afternoon and we shall have
to resume the matter tomorrow. That really cuts into the debate on such an
important subject. As we have already started discussing the Demands for
Supplementary Grants; we might continue it this afternoon.

Dr. Sir Zia Uddin Ahmad: We may meet at 8.

Mr. President: I shall have to be back at 3 if the House so desires. We
might meet at 8 in that case dnd carry on with the Supplementery Demands
instead of Bretton Woods.

The Assembly then adjourned for Lunch till Three of the Clock.



DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS 1701

‘I'he Assembly re-assembled after Lunch at Three of the Clock, Mr. Presi-
dent (The Honourable Mr. G. V. Mavalankar) in the Chair.

Sri M. Ananthasayanam Ayyangar: 'I‘iw other side raised the point of
order,

Mr, President: We will take up that point of order later on. I wish to
state my own understunding sbour what wag being raised in the House when
we adjourned with a view to enable the Honourable Members to lead me pro-
perly. If they know as to what I have understood, I think it will be better, so
that I may be able to place their views to enable me to appreclate what they
are saying. But as thesHonourable the Deputy President is not heré just now,
we will take up that point later on.

There are certain cut motions under this demand. We will elarify the
point sbout those cut motions first and then take up this point- I under-
stood the Honourable the Deputy President to oppose the demand, it is per-
fectly competent for him to do so. But before I come to that, on the point
of crder raised by the Honourable the Deputy Leader of the Congress Party—
that was about the budget or the grants and the details not being supplied to the
Members—, [ am afraid there is wome misunderstanding about it. I have
with me two volumes. One is the procecdings of the meeting of the Standing
Finance Committee for Railways wherein all these items, which are the sub-
ject-matter of supplementary demands are mentioned. I find that at the end
of each itern, there is also a decision of the Committee recorded. 1 may state
by way of example. It is said: ‘‘The approval of the Committee is request
ed’’. Then, with regard to the first demand it is said ‘‘A supplementary
demand for 5 lakhs odd is to be placed before the Assembly under this head
for 1945-46."' The same is the case with other demands. 1t is said: ‘‘the
Committee approved s supplementary demand for Rs. so and so being placed
before the Legislative Assembly and so on.’”” This was circulated along “with
gome other papers on the day the Honourable the War Transport Member
delivered his Budget speech. There is also another leaflet which econtains
these supplementary demands for grants and which was circulated a few days
baek. 1 do not know exactly the date on which it was circulated to the Hon-
ourable Members; and the Honourable Members were requested to preserve
that copy for their use in the Chumber. 8o, T was not able to appreciate the
puint of order that information was withheld by the Honourable Member or
that it was not given by him. May I know if there is anything else to be
snid on this point?

Mr. M. Asat Ali: So far as the question of the supplementary demands is
concerned, I can say straightaway that it is contained in the two leaflets that
have been circulated. The first thing that I was really saying was that
before we took up the budget of the next year, we nught to have been able to
dispose of the supplementary demands, wgether they are in Tespect of excess
or in respect of new undertakings. There may be a new undertaking and the
Government may want to come to ug for & supplementary grant. In this
instance, although the Honourable the Railway Member savs he is following
the practice of previous years, I fear a reverse procedire fias been adopted.
The budget for the next year was taken first and after its conclusion the sup-
?Iementary demands have come up, which relate to the past and not to the

uture.

As regards the second point, all I wanted to know was whether these parti-
cular demands here related to excess or new undertakings. Perhaps two words
would suffice in respect of each one. Take, for instance, the first demand—the
Railway Board. They could use the word ‘‘excess” or something else. Here
are for instance, two or three demands which run into figures of the order of
2 crores and 70 lakhs and sc on. I do not find any indication there whether
these big items relate to new undertakings pr excess. If it is excess, then
pleinly our approach will be one. If it is in respect of new undertakings, one

would have to look at it from another point of view. Naturally, an excgss of
D
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[Mr. M. Asaf Ali] _
this nature would be preposterous. We hud already granted a certan sum
in respect of a certain departnent or iu respect of certain activities of l-hg
department and then you suddenly spring upon us & surprise of 8 crores. That
will be a different matter nlt.oget{ler‘ 8o, I simply wanted to know whethe'sr
it would not have been right to have taken this up before the next years
budget was presented to us and whether it would not be right for them Oto
indicate here whethei these items relate to excess or to new um'fértsh_ngs. f
course some of my Hounourable friends who are in charge of .this subject may
have something mcre to say. [ am making these remarks only from a super-
ticiel point of view. . >
Mr. President: The point really comes to one of better convenience in the
matter of arrangement of the business of the House rather than u point of
order in which something irrcgular cr sowmething illegal has been done. It is
- urged, that for the suke of convenience, things should be arranged in such &
menner that the supplementary demand should come before the Budget is
presented for the next year, and that, in the agenda.paper some further
explanation should be given, much more than what is given at present. So
far as the supplemenfary demands are concerned, we find they come in that
little book which is supplied to Honourable Members. 1In the foot note, facts
are mentioned as to why these are required and the explanation is found in the
proceedings of the Railway Standing Finance Committee. So o reference to
these two books will clarify the whole situation. I understand the Horourable
Member's position is that in preparing the agenda, it will be better if some
kind of indication is given. That is u matter for the arrangement of the agenda
paper. It is not a matter of point of order. So the matter ends there.

The Honourable Sir Edward Benthall: There are two brief observations
which I wish to make. As regards the question whether the supplementary
demands for the current year should come before the next year’s budget, I think,
I have been following the procedure which has been prevailing in this House. I
am certainly under the impression that that has always been the practice.
Whether the House wishes it to be done the other way and whether we can
accommodate oursélves, I shall consider later on. That seems to me to be a
matter of great importance but I will consider it. On the second point whether
the agenda ‘paper ehould be altered, I submit that the agenda paper is really a
summary to cover the formal business of the House covering all the figures
which are put forward in the supplementary demands and the proceedings of the .
Railway Stending Finance Committee. If we print up on the agenda paper all
these details which my Honourable friend asks, it would become very voluminous
but T will consider whether we can improve the foot notes in the way my Honour-
able friend desires.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Some
indication as to where we can get the necessary information.

The Honourable Sir Edward Benthall: Tt is given here in the Supplementary

Demands for Grants. There is a reference in each case to the headings of the
8tanding Finance Committee.

Mr, President: The point is merely a matter more or less of convenience to
be adjusfed by mutual discussion. There may be number of other suggestions to
improve the agenda paper. In the paper itself there is a reference to the two
books, the budget and the proceedings of the Standing Finance Committee for
Railways. How it can be improved is a matter which can be settled outside.

Bjt. N. V. Gadgll: Last year this supplementary demand for 82 lakhs was
under Demand No. 6-G. As is clear from the proceedings® of the Standing, .
Finance Committee, page 118, it was afterwards transferred to Demand No. 6-E.
Now, Sir, in the present year’s presentation of the Budget, it is under Demand
Ne. 12, There it has been shown as revised figure of Rs.. 1,18,68,000.

Mr, President: That would be a different point. I do not think we should -
mix up the two.
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8jt. N. V. Gadgil: The point I am urging is why these financial improprieties
are committed.

The Honourable Sir Edward Benthall: May I suggest that these little items
which lead to misunderstanding can be cleared up. Last year two items were
put forward under Demands for Grants for current years budget, The first was
for 6,83,000"under Demand No. 12 and the other was for 82 lakhs under 6-G.

Sir Mohammad Yamin Khan: | would ask my Honourable friend to refer to
page 106 of the Demands for Grants for 1946-47. Under the head ‘Investment
in Road services’, budget estimate 1945-46, nothing is shown. It is shown in
the accounts for 1944-45 as 6,83,000. There was nothing in 1945-46.

The Honourable Sir Edward Benthall: Quite right, it appeared in the
revised estimates for the previous year, 1944-45. The 82 lakhs were for services
run by the railways—it had nothing to do with the investment in road services,
that 1s road-rail companies,—to be operated by railways dircct or on mileage
schemes for the velief of traffic. That figure of 82 lakhs was eventually passed
and we have spent only about 23 lakhs. Before we could spend the whole of the
82 lukhs, two things happened, first of all the end of the war came and we did
not enter on the expenditure, and secondly the road-rail investment schemes
developed and we thoyght it better not to spend that money on current schemes
relating to war traffic but to concentrate particularly on long term road-rail com-
pany schemes. The sum of 82 lakhs would still appear under the old heading
of 6-G. I think this 6,83,000 appeared under Demand No. 12 together with the
increased demand under the budget figure for the next year.

Sir Mohammad Yamin Khan: This appears on page 1006 of these Demands
for Grants, the budget of which we have just passed.

Sri M. Ananthasayanam Ayyangar: On page 166 of the proceedings of the
Railway Standing Finance Committee, this sum appears under Demand No. 12.

8ir Mohammad Yamin Khan: Sir, my powmt is that as this Demands for
Grunts show that in the budget which this House passed, there was no provision
made last year, i.e., in 1945-46, and therefore no supplemen expenditure
could be met under this head, snd anything which has been incurred as an expen-
diture in the revised budget has certainly not been discussed by this House and
this is the opportunity for the House to discuss it. Whatever the House has
voted before is for next year and any money which has been spent during the
current year and which was not provided for in the budget of last year should
Luve come before this House for sanction or it must have been placed before the
Standing Finance Committee for Railways. But nothing has been done. What
I gather, from the Honourable Member’s remarks is that because in the open
line works, there was some provision made for it, and because other items had
been serufinised and passed by the House and by the Standing Finance Com-
mittee, after examination, therefore this sum has not been included as supple-
mentary demand. But, I submit, Sir, that that money has begn voted fo:: a
certain object. Now, Sir, the head ‘Open Line Works' means railway open line
works, and not open lines of road-rail transport, a new venture in which railways
might enter later on or participate in new companies. That can never be. The
attempts seems to be not to get the sanction of this House on this demand. If a
new item of a quite different nature had to be met, that should have been fully
explained to the Standing Finance Committee and later on to the House. If that
was not done because the Standing Finance Committee was not in existence at
that time, the best course would be to come with a supplementary demand.
But I find no supplementary demand for Demand No. 12. I asked the Honour-
able Member whether he was coming up with a supplementary demand and be
said, no, because it came within grant No. 12 last year. But it never came, and
I have shown that last year’s budget does not show that anything was to be
spent on road-rail co-ordination. It may have been in 1044-45 but no vote was
taken on it in 1945-46. Even if the House did vote 8 lakhs it is a small amoant
as compared to 225 crores. Now the Honourable Member comes and says he has

.

incurred & huge expenditure of 118 lakhs. The House must take cognisance of
-
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| Bir Mobammad Yamin Khan]
this kind of thing. 1f on a provision of 6 lakhs he can spend 118 lakhs, next
time he may have u grant of Rs. 2,000 and then he may cowe and say that he
has spent 20 crores. This is treating the House very badly; probably bheg
thought this side to be without brains and they would get a free hand to spend
public money us they like. It may also be that there is some weakness, ani
it gives suspicion that the Honourable Member has not got anything to face this
House; his hands are not clear because this money must have been spent in-an
unjustifiable manner, otherwise he would come boldly. ‘Whajl; was the harm in
plucing this expenditure of 118 lakhs before the Standing Finance CO::nmlt.tt.ae?
Probably the lorries or chassis had been purchased, but what was the price paid?
Did they pay the market price or four tiues the price? One argument was thut
a single individual expenditure below 20 lakhs did not come to the E.Standmg Fin-
ance Committee. According to this, expenditure on one engine which costs 2 or
3 lukhs will not come up before the Committee and they can therefore buy any
number of engines und locomotives becnuse eueh Jocomotive costs less thun
20 lukhs und they will never come before this Houseé. In this wuy they can
place orders for even 30 crores outside this country und then say that the
Assembly agreed to the principle and sanctioned it. The Honourable Meuber
wants to tuke advuantage of this by saying that the House allowed him to go
ahead us if the House allowed him to spend any amount ol money. But that
waus never the iden, It wus intended thut the expenditure must be incurred
in the proper form, that is, after taking sunction for every penny from the
Standing Finunce Committee. And if the Financial Commissioner did not
come before the Standing Finunce Commiltee it shows that people 1here huve
some kind of weunkness in their case, und 1 suspect that the money had heen
misappropriuted and for that a thorough inquiry is required. And that
thorough inquiry canuot be made unless we reject this demand. 1f my Honour-
able friend is powerful enough to treat the House like this I want to send
him to u still more powerful authority, the Governor Generul, by rejecting
this demund. 1f the demand is justified the Governor General will certify it,
otherwise he will treut him properly, and send it back to us. If he has got
sonstitutional power we have got it teo, and if he tries to ignore the House
ve will also try to ignore him. 1 say we will not pass any supplementury
grant until the supplementary grant on demand No. 12 also comes before us.
My Honourable friend muy say it is an excess only. 1 huve shown thut it
is not un excess but u new expenditure; but even if it had been an excess we
find all the excesses have come from the 1st to the 11th and only the 12th
bas been left out. Thut is because the Honouruble Member knew that the
House is strongly ugainst rond-rail co-ordiuntion and felt that the expenditure
was being incurred without authority. 8o it is heing kept back and ull the legal
heads who can give wrong advice in the matter of finunces have been consulted.
The Houre will keep un eve on this and if the House is not treated properly
we will have another opportunity on the Finance Bill which will be treated
as it has been trented in past veurs, which the Honournble Member knows
very well. It will be thrown out on this issue if demand No. 12 is not
brought up now. The Honouruble Member must place his cards on the table

and treat the House properly. I oppose the demand and T hope the House
will reject it. '

The Honourable Bir Edward Benthall: Sir, I think it will help to clear
matters—if my Honourable friend wishes to be clear—if I speak now; und I
must seck the protection of the Chair in this matter becnuse my Hohourable
friend has used disgraceful language. He has accused this department of mis-
appropriation and the Honourable Member talks about financial irregularity,
keeping back matters from the House, concealing facts, taking advantage of

the situation and saying that there are weaknesses in our case,—all of which, .

I strongly resent and strongly deny. My Honoursble friend asked in some
previous debate whether this matter would be coming before the House and *
I gave u straightforward reply that this item of 118 lakhs would not come up
because it came under demand No. 12 for which no supplementary demand
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was necessary. He did not seem at the time to appreciate the procedure that
has been adopted in this House certainly for the last four vears. And I ve
jrwuch welcome the opportunity of clearing the air and = dealing with this
matter of how the budget is presented to the Standing Finance Committee
and the House. 1 welcome the opportunity of clearing up~ the position about
this 118 lakhs but I do strongly resent the variods things imputed to me and
my department because they are unjust and incorrect.

Sir Mohammad Yamin Khan: Sir, on u point of personul explanation, 1
wade it clear that I had a suspicion because it has not been placed before us.
I don’t say that the Honourable Member's Department has misappropriated,
but somebody has misappropriated and iy Honourable friend’s department
is trying to conceal it,

Tha Honourable Sir Edward Benthall: There i nothing to conceal and I
have placed all the facts in front of the House Tf the Honourable Member
had asked for the fucts at the Standing Finance Committee stage he would
have got them; if he had asked in the course of debate on the subject, he
would have got them, but as he did not ask on those two occasions and he
has asked for them now, I welcome the opportunity. It may take a little
time, but in order to avoid any misunderstanding in the future, I would like
to explain the work of the Standing Finance Committee. The Standing
Finance Committee was set up under the Resolution of 1943. As regards its
functions, the Resolution reads:—-

“The Railway Department shall place the estimate of railway expenditure Lefore " tha
Standing Finance Committee for Railways on some date prior to the date for the discussion
of the demand for grants for railways and shall, as far as possible, instead of the
expenditure programme revenue show the expenditure under a depreciation fund created
a: per the new rules for charge to capital and revenue.” .

Mr. President: May I intervene for a minute at this stage. 1 was just con-
sidering whether 1 should intervene in this debate or not, but 1 think 1 must
do so just with-a view to see if any kind of bitterness in the controversy can ba
avoided or reduced. It appears to me, if 1 have correctly understood the Hon-
ournble the Deputy President, that the gravamen of the charge does not con-
sist of unything being done against any particular rule or regulation, but it is
alleged that there has been an abuse of powers of re-appropridtion from one
head to unother—and it is said that it mauy not be; then is only a suspicion.
I think o mere legal discussioy over powers under tThe rules will not perhaps
clear the position. The power of appropriating money from one sub-head to
another, ordinarily of course, nobody would question.

But that power has not been properly used—I should not say even abused;—
and the Convention, that sny one item at the time of reappropriation which
exceeds Rs. 20 lakhs should be brought before the Standing Finance
Committee, has been got round by splitting the items of expenditure into
staller items, so that each item is less than 20 lakhs of rupees and yet the
totul goes far above that. So it is not so much s question, to my mind of the
procedure or the powers under rules and regulations but a question of g sorb
of feeling, that the whole thing is so arranged thut while the Government may
be absolutely within their powers in the matter of reappropriation and not
coming before the Standing Finance Committee, because the item does not
exceed 20 lakhs of rupees, they have done this for not coming before this
Houge with a Supplementary Grant. That seems to be the point. I merely
winted to make it clear so that the Honourable Member may proceed on that
assumption,

The Honourable Sir Edward Benthall: I appreciate that point, Sir, but

I do not intend to produce any heat; I did not start this argument. 1 think

‘actually we have done precisely the opposite. We put these figures together

—and as you know, Sir, it is 118 lakhs—whereas we could have sepamtc_!d

thew into a few lakhs each and hidden them away under the different Rail-

*+ way Demands, but we have not done that. We put it openly and scl;uaIralyuig
front of the House. But 1 muy say that it would be advantageous if I eo

make g statement on this matter because 1 think it will"help in the future.
[ ]
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Sr\ M. Ananthasayanam Ayyangar: Why not the Honourable Member con
sider . e
Mr, President: Let him finish.

The Honourable Sir Edward Benthall: I would like to imswer questions
afterwards. ’

This was the paragraph of the Convention covering the Standing Finance
Committee which I just read out. Then, as a matter of practice, successive
Chairman ugreed to various other things being placed before the Committee,
including all proposals for the construction of new lines, all proposals to
purchase railway lines, all projects of open line works the expenditure on
which exceeds twenty lakhs, works rolling stock and machinery programme of
railways, and all proposals for the creation of permanent gazetted posts on
railways; and in addition the Chairman kept the Standing Finance Committee
posted with important problems of finance. Each of these items, as I have
mentioned, are below 20 lakhs of rupees, and could have been shown under
separate railways. 1 will come to that question in a minute. In addition to
that nll details of open line works costing over one lakh are shown in the pink

books which ure circulated with the proceedings of the Standing'Finance Com-
wittee

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
What page?

The Honourable Sir Edward Benthall: They are in fhe proceedings.

Shri Mohan Lal Saksena: I have goue through the proceedings, and I don’t
find them there.

The Honourable Sir Edward Benfhall: May I show you afterwards?

All these facts were put before the Standing Finance Committee at the
“end of January before they were all printed up ready for the Members of the
House, and they were then subsequently sent to every Member, so that nothing
iz in fact concealed: The figure of 118 lakhs is there end evervbody can see
it

The complaint is that Demand No. 12 is not brought hefore the House.
As everybody knows, the Grants are set before the House under 12 headings
with various sub-heads 6-A, B, C, D and so <on, and supplementary grants.
And this Grant No. 12 was for the current year 1945-48 for 82 crores and on
the revised figures it is Rs. 29,25,00,000, and this particuler item of rsil-road
goozrdpanies comes under this, so that no more money is required under that

8ir Mohammad Yamin Khan: It is being transferred from some other head.

The Hmbh Sir Edward Benthall: It is not being transferred, Sir.
It comes into it fresh for reasons I will give in a minute.

‘_v\’ﬁ have spent Rs. 2,75,00,000 less than we expected, and therefore we
don’t come to the House for u supplementary grant; we don’t need it.
Sir Mohammad Yamin Khan: In this Demand there are different heads

and in this head there was no money.
The Honourable Sir Edward Benthall: 1 will come to that, Sir.
Mr, President: Let him proceed. He will come to that.
8jt. N. V. Gadgil: That is the railway way!

The Honourable Sir Edward Benthall: The position of these Grants is this.
Any difference on the main grant is; by practice, available for reappropria-
fion to another head within that grant provided the policy has beep approved

- by the Legislature. That is the financial procedure which is adopted and
always has been adopted. If on the other hand you go ahead with a policy
whicl is not approved by the House then the House can quite rightly ques-
tion that and so can the Public Accounts Committea c
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Sir Mobammad Yamin Khan: Is it open lines? Motor cars running on the
roads—does that come under open line works?

The Honourable Bir Edward Benthall: There are two heads of capital
expenditure: one is new construction and the other is open lines and what is
not new construction is inserted under open lines. I am glad to have this
opportunity to state the facts because my Honourable friend thinks that there
is some hanky-panky but we are following 1he ordinary procedure. This
was the case in the previous year for the grant of 6'88 lakhs. I think that
being the financial procedure, which is the practice of the Standing Finance
Committee in the House and of Government, the question arvises whether the
policy is & new one or not and whether it has been approved or not. This
policy of rail-road companies and road development is not a new one. We
have been on the roads since 1938 in a small way, foltwing, as I mentioned-
in another connection, the Wedgwood Committee's recommendations to get
on the road. 8o there is nothing new in thuat sense. It was in abeyance during
the war because we could not get the vehicles unud it was not a desirable policy
to spend at that moment. In 1944 as a result of the rail-road experts report
we proceeded with the development of road transport and there was a good
deal of discussion at the time and eventually in pursuance of that we interest- -
ed ourselves in 1944 in the two C. P. companies. It was not a new policy
and we put it before the House who voted it in the supplementary demand of
6'83 lakhs in last year’s budget, also the 82 lakhs for current war time ser-
vice, which, as 1 explained previously, were the only two amounts which
appeared in that year's budget. At that stage my Honourable friend took
exception to the expenditure of 82 lakhg for current road service under the
misunderstanding between the two sides of the House that this 82 lalhs was.
in fact for post-war companies. That matter was cleared up and it was
expluined that the only amount at that stage for post-war service was the 6:83
lakhs and the &2 lakhs applied to war time services. Then, Sir, the 82 lakhs
wae thrown out and my position was that we wanted to develop services for
war time and it was cbviour that the House wanted u full discussion to seitle
a policy on the post-war road-rail schemes. In  pursuance of that I had
several mestings with the leaders and other Members and eventually T pre-
duced 'a draft of a speech which first of all explained how the 82 lakhs was
going to be spent and then went on to set out our post-war policy. That was.
agreed to by the leaders and I put it before the House and the House passed
it.

Sir Mohammad Yamin Khan: Restored it.

The Homourable Sir Edward Benthall: The House restored the 82 lakhs.
But my Honourable friend will admit the speech consisted of two parts. Part
T explained what the 82 lakhs was und part II dealt with post-war policy.
At the end of part II [ said: ““If the House sccepts the supplementary grant,
I will assume the House gives general agreement to the policy.”” I went on
to suy: “‘If the House is prepared to back up its poliey, this Governnient can
embark on it as trustees for the future . . . A new era of transporbt
and development of road-rail co-ordination will be inaugurated in the general
interest of the country.” On that we tock it that the House approved of
the policy. It could not be anything much clearer on that. The leaders of
the Parties agreed. T ade a jorinal speech which was agreed to by them in
advance. I put it to the House and the House agreed to it.

8ir Mohammad Yamin Khan: Up to 6 iakhs.

The Honourable Sir Edward Benthall: T would just like to clear one
point. Theyv approved the poliey.

Sir Mohammad Yamin Khan: Up to 6 lakhs.

The Honourable Sir Edward Benthall: Yes, they approved the 6 lukhs. 1
would like to make one point clear. My ' Honoursble friend said the other
dav thnt we Liad undertaken to put sall the details before The Standing Financa
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Con[xmit-tee and he purported to quote from the same speech. What 1 xuid
was that: o ' )
“‘The principle ix fully accepted Ly Government (the principle of having no ma?na;,mg
agents) but it is pcrssih|;= that certain Provincial Governments on certain rallwa')s' ey
havo already gone go far with negotiations on rail-road transport interests that t-l:e:_v, are to
a large dogree committed to managing agents. I undertake that any case remauung

over will be specifically placed hefore the Standing Finance C'ommittee of the Railways
for their approval.”

That I did and T did not undertake to put every single detail before them.

Sir Mohammad Yamin Khan: If the Honourable Mcmber reads his speech
further up he will find he said: “I will keep the Committees of the House
fully informed as to the progress’.

The Honourable Sir Edward Benthall: I suid that I would keep the House
informed. Let us pursue the history. After the House qgreed‘ to this policy
1 myself toured the provinces to try to bring them to this policy and subse-
quently we had further meetings in October of the Transport Advisory Coun-
cil, discussed the whole policy and reached a measure of agreement \\'lt_h most
of the provinces. In the course of that time we gradually evolved a_policy md
about October or therewhouts we started looking into the new budget to see
whut money we should have to spend in fulfilling the policy which had been
ugrecd upon, Then, Sir, there was no Standing Finance Committee in Octo-
ber and so we could not put anything before them. We placed the fucts
before the Standing Finance Committee at the end of January, which was the
first occasion on which we could do so.

Bir Mohammad Yamin Khan: This point did not come up.

The Honourable 8ir Edward Benthall: But we placed ail the facts.

Sir Mohammad Yamin Khan: Not tTie one orore and cighteen lukhs
expenditure,

The Honourable Sir Edward Benthall: Yes, Sir. That figure was placed
before the Standing FFinunce Committee and they are in the papers that are
printed.

Sir Mohammad Yamin Khan: The Honourable Members are there.

The Honourable 8ir Edward .Benthall: I cannot argue on that fact. As
you, Sir, said the charge is that we have not got & token grant and that we
spent too much before coming to the Heuse, Well, Bir, my Honourable
friend und T think also you, would have liked each item to be put before the
Standing Finance Committee. I have already explained that according to the
previous practice it has not been the custom to place items under 20 lakhs
before the Standing Finance Committee with a speciul  mewmorundum  und

certainly 1egurd each of those items as well below 20 lakhs. But we did place

the total figure, which catches the eye, before the Standing Finance Com-
mittee,

I maiotain, Bir, that there wus nothing irregular and that the grant was
m order.

Prof. N. G. Ranga: May [ suggest an enquiry committee to see whether the
Honourable Member is correct or the Members of the Standing Finance Com-
mitlec are correct?

The Honourable Sir Edward Benthall: If you would take the trouble to
refer to the proceedings, vou would be able to see .

Mr, President: | inight just point out that this item of 1,18,68,000 finds a
place at page 166 of the proceedings of the meeting of the Standing Finance
Comnnittec. That comes under the supplementary grant. T believe the Hon-

-ournble Member is rcferring to the proceedings of the Standing Finance Com-
mittee. Am 1 right?

The Honourable Sir Edward Benthall: Yes, Sir,

Mr, President: In the proceedings, this item does find a place. It is very
«difficuit for Honourable Members to read through the various statements of-
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figures It is possible these figures might have escaped their attention. The
present point is as to whether these matters were placed before the Committee
or not. Honourable Members would do well to make themselves sure on this,

The Honourable Sir Edward Benthall: Muyv 1 just finish my speech, Sir.
What is really worrying my Honourable friends is that they have not had an
opportunity of discussing this particular amount.

Mr, President: Their attention has not been particularly invited to it.

Bir Mohammad Yamin Khan: The proccedings of the Standing Finance
Committee only show that the budget came up before the Committee and
thev had to pass it because it was to be presented to this House. At that
stage they had neither to say Yes nor No. It was only presented and that is
what is shown at puge 166. It is not shown that the Committee had the
opportunity to discuss and whether the 118 crores was approved or not. That
must come as a separate item,

Shri D. P. Karmarkar (Bombay Southern Diyision: Non-Muhammadan
Lural): Sir, the point nppears to be that this original demand for 82 lakhs
was presented duly ut the time of the budget or at the time of the supple-
iventary demands. There was o full diseussion in this House lnst year. The
point about spending for rail-rond co-ordination was not raised so far as T can
see from the debates of the House. Of course the Honourable Member is
entirely correct when he said that in  view of the agreement between the
dificrent parties of the House, he took it that it enabled him to go ahead but
he scems to have understood that that going ahead inciuded also the spending
ahead which should come up at w later stage. That was not meant by the
House. It was clearly understood that that 82 lakhs was required for a pur-
pose which wns entirely different from the development of rail-vond co.crdina-
tion. All that the House could be understood to have authorised the Honour-
able Member is to go ahead but that going ahead, according to my Honourable
friend’s conception, is going much longer ahead than was intended by the
House. T think the debates of the House last year do not exactly give the
authority to go ahead ro far as expenditure is concerned.

Mr, President: I think we are again relapsing back into the old discussion
#bout the interpretation of the intentions. That is not the present point. The
point that is sought to be made out is whether these facts were placed before
the Standing Finance Committee or not. That is the simple point. Interpre-
tation is an entively different matter: and with reference to the first point
the Honourable the Railway Member is pointing out that this puarticular figure
does find a place in the statements placed before the Standing Finance Com-
mittee. That is how T understand the point. Am I correct?

Mr. A. O, Turner: That ix correct, Sir. There was a great deal of discus-
sion on the road-rail investments and in particular on the amount of 3,48
lakhs provided in the budget. The umount provided in the revised estimates
.was in juxtaposition to the budget provision and was referred to in the body
of the memo on Demand No. 12. It was obviously in the mind of every
member of the Standing Finance Committee.

Mr. President: 1 do not think that statements as to what is in the minds
«of uther people can be put. )

(The Honourable Sir Edward Benthall rose in his seat.)

Dr. Sir Zia Uddin Ahmad: How many speeghes will the Honourable Member
rnke? Others should also have a chance.

The Honourable Sir Edward Benthall: CouM 1 tell the House, Sir, what
I belicve the position reslly was. 1 think at the back of my Honourable
friends’ mindg is the idea that we are (rying to get away with something con-
trary to the policy which the House has expressed, My ‘Honourable friend
nods his head. I think that is really what is at the back ‘of his mind. The
position is that when we came to make up our budget towards the end of last
~year we originally included in our estimate o -total of 149 lakhs as being the
money likely to be required in fulfilment of the policy of the Government and
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the House. Thut was made of a number of sepurate items. I will read
out some of them, :

0. T. Railway, Lucknow . . v 11 lakhs
Kashmir . . . . . 4
Kulu Valley . . . . . 4
Mudros T. V. S. scheme . . . 9 .

and so on.

1 need not read them all out. And evenfually after going through the
schemes we came to the conclusion that we should not require the whole of
the 149 lakhs and on further investigation we put in the figure of 118 lakhs
and that was the figure which we have been discussing. ‘The House would
also like to know how much of that we have actually spent. I am not yet
in a position to say, because that has been spent by different railways and I
amn not sure how far they have spent.

Shri Mohan Lal Saksena: You may go on spending whut you may not have
spent now.

The Honmourable Sir Edward Benthall: I wish the Honourable Member
woull not anticipate what I am going to say. That is precisely the point
which is in the mind of my Honourable friend. He is suspicious that we are
going to do something contrurv to the desire of the House. There will be no
new commitinent, The Department has beeu asked to find out how far each
railway was committed. I frankly do not know. When I do know I will be
very pleased to tell the House and the Standing Finance Committee. T do
not know how far they are committed, because action is taken by each indi-
vidus! railway. They have been communicated with, or will be immediately
coramunicated with, to find out how far we are committed.

'Shri Mohan Lal Saksena: Surely you would have sanctioned some amount
for each railway.

The Honourable Sir Edward Benthall: Yes, Sir. We have told the rail-
ways to go shead. We have told them to get ahead with the purchase of
lorries to have them ready for the purpose of running these bus services.
As I mentioned previously, there are, I think, 500 vehicles in the process of
being prepared for the read companies and 180 of those are in Bombay. That,
8ir, ir the position we are in rightly or wrongly. That iz the action we are
taking. We shall not incur any new commitments and we shall close down
on the old commitments in so far as we can but we have a legal obligation,
and as to the question how 1o handle this, as I said before, T will look into
that and advise the House what the position is when I know.

Dr. Sir Zia Uddin Ahmad: My friend might clearly understand the position
without going into what happened in the Standing Finance Committee. Take
the lacts as they are.

The House and the country had disapproved the present scheme of rail-°
road co-ordination. When the Honourasble Member came forward with the
aemand for the scheme before the House, the House rejected the demand
altogether. But he adopted a-novel method. He called the leaders of parties
to his room and made them consent to his scheme, the scheme which has been
rejected by the House. That is the backerdind which we sll resented.

When the scheme came before the House last year T wanted to make a
speech. But the leaders had already uccepted it and therefore T had to sit
‘down and suppress my speech. But now when we went round the
country for election—and T had to tour about half of the United
Provinces—every one condemned the present scheme of co-ordination of rail
and road. When it came before the House this year we rejected it. What is
the use of bringing it in by the hackdoor in a supplementary grant when the
Honourable Member knows that the House and the whole country does not
ike it? 'What is the use of brihging out this “‘conundrum of the Finance Com-
mittee and this and that—that it, was done here and placed there? The fact

4 pum,
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that you have spent so much already has got no force: Because if you have
spent a lakh of rupees already and you propose to spend another 2 crores say-
ing that after we have lost a few lakhs we will lose & few crores is wrong
What is the use of putting this into our mouth when we have said several
times that we do not want it. I asked several times that we should have a
discussion about this scheme of rail-road co-ordination—whether the present
co-ordination is the correct one and whether it has the support of the country
and the legislature. A ycheme which has not got the support either of the
country or of the legislature is absolutely wrong. And-to put it into our
mouths and ask us to swallow it is also absolutely wrong. My Honourable
friend must realise that we are going to give permission to continue thig co-
ordination scheme devised as at present: it is not in the best interests of the
oountry and it is certainly not in the best interests of road competition. I am
in favour of having some form of co-ordination but not co-ordination of the type
that my Honourable friend is forcing down our throats and saying we must
swallow it. We cannot do it. The same thing will happen in tg:ncase of the
air also. We have accepted there also a policy at present, but we cannot pos-
sibly accept it in future: we have committed ourselves to a large extent and
when it comes before the legislature we will pass it. But I will say this.
We are all in favour of co-ordination of rail, road and air. But it should be
in a co-ordinated form: it should be a thought out scheme and the idea that
only some capitalists have thought out a scheme in their own interests, leav-
ing out the poor people altogether, will not work. You must take into con-
fidence the travelling public who will use that form of transport and the smaller
man whose interests we have at heart: some may not have, but the majority
of the elected members here have the interests of the poor people at heart
Take into account their interests also and the interests of the country as a
whole. This scheme should be thought out. This method of putting it into
our moutk in an indirect way is not the correct policy. Therefore T do request
the Honourable Member to drop his scheme of co-ordination altogether and
‘not spend any more money on it and not to ask for a revision until we have
had time to discuss the whole scheme hereafter and for the present let us
drop the whole thing altogether.

8it. N. V. Gadgil: Sir, this procedure by the Railway Department is, at
any rate, irregular. I do not suggest at this stage that there was some inten-
tion in doing this, so as to mask the appropriation of Rs. 1,18,68,000 under one
demand or the other to avoid a straight vote of the House on the rail-road co-
ordination scheme. Last year when the demand for 82 lakhs was made, it
was made under demand 8-G. Then in the budget it was transferred to demand
6-E; and in the budget estimates presented this year the excess amount spent,
namely, Rs. 1,18,68,000, is shown in demand 12. Now, at page 108 you will
find that the budget estimate for 1945-46 is nil. Bo, if there wus nothing
-granted under the original estimate, and in the revised estimate if the amount
is shown as Rs. 1,18,68,000 it is obviously a new service for which there must
be an appropriate Demand. Then it must come before the House not by way
of excess grant but by way of supplementary grant or additional grant. ]Eﬁ has
been argued by the Honourable the Railway Member that he can appropriate n
sum from one head to another head. That is not so. The appropriation permitted
is between sub-heads under one head. Here are three haads—])erpand E.
Demand G, and Demand 12. If his argument were to be taken to its logical
end, shen any amount can be transferred from one Demand to F,r!other--fm_m
12 to 1, and from 1 to 12. Then, where is the propriety of dividing the rail-
way expenditure into 12 or 18 or 14 demands? The division 18 made because
there must be some control of the House: the House should have an oppor-
tunity to scrutinise and see for itself not only that the amo_unt granted is well
spent but spent according to the vote of the Flouse. That is why these heads
are classified. So, T submif that his interpretation that he has got $he power
to spend ag he likes is wrong. Further in the proceedings before the Standing
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14"1:1];\1}(;(: Comumnittee for Railways there hus been no mention about this, in the
sense that it was not pointed out to the members as to how this big amount
was upproprinted. My friend, Mr. Mohan Lal Saksena wrote a letter to Mr.

Turner. the financial conscience of the Railway Board. 1t is:
' iti : e riati Rs. 1,18,68,000 under

“T ha been waiting for your note on the reappropriation of Rs. 1,18,68, and
hemll [lr:l";:tm:nt in lh:d Servives, 1 have looked into the p}“uceedmgs of the Railway
Finance Committee but I find it was nuver brought to its notice.

The reply is: -

“This matter is being investigated and T shall be in a positign to let you know the
exuct position in n few days.”

The Honourable Sir Edward Benthall: \Whnt dute was this?

8jt. N. V. @adgil: Toduy. You uccept 1t us genuine?  Mr. Turner him-
gelf does not know from what sub-head this was appropriated. . .

Mr. A, O. Turner; That wus not the question which I thought was put to
e in this noteg The question put to me was us to the amount of the liubili-
sies which we had incurred and 1 was not in a position to give Mr. ﬁaksena
the details of the liubilities which we had incurred for the ressons which the
Houourable the Railway Member has given just now to the House. While T am
on my feet may I explain one other point? The Honourable the President is
little doubtful whether this item wans brought to the notice of the Standing
Finance Committee. I agree thut no specific memorundum on this item. was
pluced before the Standing Finunce Committec; but not ouly did that figure
uppear in the aunexure to the Demand for grant No. 12, but it was ulso referred
to in the body of the memorandum on demand No. 12. At page 162 you will
find o specific reference to it under Demand No. 12—in the para. about the
revised estimates for 1945-46. There it is mentioned ‘A sum of 1,19 lakhs
has been provided for investment in Road Services.” Further I may .add
that it is quite beside the point as to how it came about that savings occurred
under denand No. 12 which were available for re-appropriation. That money
beemmne available within the grant and it was within the competence of
General Managers to re-appropriate that amount to any other purpose which
had the support of this House. (Honourable Membera: ‘‘No, no’.)

Sir Mohammad Yamin Khan: Can the Honourable Member give money
voted for engines, to building railway stations for that amount?

Mr, A. O. Turner: The programume of rolling stock is put separately befbre
the Standing Finance Committee in July each year in advance of the presen-
tation to the Btanding Finance Committee of the budget as a whole. That is
done because if we put the whole of the budget before the Standing Finance
Committee at onc stage the amount of work would be overwhelming. For
determining whether a special memorandum should be put before the Standing
YFinance Comnmittee we do not udd together all items of the same kind on each
railway and then present a memo. if the total exceeds 20 lakhs: Only indivi-
dual items under Open Line Works which exceed 20 lakhs are mentioned in
scparate memo. Sir. The point is that all expenditure comes before the Standing
Finance Committee, although special memoranda are prepared only for indivi-
dual items the cost of which exceeds 20 lakhs. )

Bjt.. N. V. Gadgil: The point is that this is a big omount. Under
one pretext or another it has not been brought before the House for
8 vote on it, because it represents n certain policy. According to him it was
accepted. According to me, it was not accepted. I will not go into the details
or interpret the vote. Enough for me to say that he knows very well thut
there was a great deal of opposition. Therefore I am driven to say that therc
was an attempt to avoid a vote of the House on this big amount of one crore,
18 lakhs and 68 thousands. If he had come with a supplementary grant, then
this House would have certainly’ scrutinised it, because & supplementary grant
must undergo the same process of serutiny and criticism which the original
budget undergoes. This House, under the present Aect, has only limited power
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and if what little power we have to scrutinise the expenditure is sought to be
curtailed under the pretext of mere irregularity or misinterpretation of the
rules, I submit that the House must show its resentment by throwing out the

entire supplementary demand which the Honourable Member has asked for
under the head ‘Railway Board’, ’

Shri Mohan Lal Saksena: M;. President, I want to lay before the House o
few points to enable it to judge wh

ether there is anything hanky panky about
this transaction or not. First of all T would like to draw the attention of the
House to the fact that in the ad hoc committee’s report it was pointed out in
para. 6—During the discussions in the commifiee it transpired that- certain
commitments had already been made in the C.P. in connection with the man-
ging agents. The majority of the Committee are of the opinion that this was
in contravention of the aforesaid agreement and is irregular.

I am not disclosing the proceedings of the Committee but the Honouruble
the Railway Member in his note of dissent said that it was regular and it was
hoped that when this thing was pointed out at least he would take the Railway
Finance Committee ifmto confidence but this was never brought to the notice
of the Railway Finance Committee. On page 162 we find that although there
is this provision the Railway Finance Committee has pointed out that future
negotiations were settled only in the current year and » sum-of Rs. one crore
and 19 lakhs has been provided for investment in road services. It is only
in the current vear that this has been provided for. And then we come to the
para. on page 168. An amount of 348 crores has been provided for invest-
ment in road services. My point is why were these two items put in there?

Then, Sir, T may point out that during the discussions of the demands my
Honourable friend Mr. Gole raised that point and he said that last year only
82 Inkhs had been provided and how was this amount spent. Then I todk up
this again with the Honourable the Railway Member and he said that becuuse
the agreement was there he could go on spending the money and he wns not
prepared to come either before the Standing Finance Committee or before this
House. After that I gave notice to the Financial Commissioner that we werc
going to move for the total rejection of the supplementary grant and on that
L was promised that T will have full information. Th's morning T sent a note
saying that I have been expecting that explanatory note and I did not get it.
On page 241 you will see that the committee wishes to reserve their opinion
regarding the budget provision of 8 crores, 47 lakhs, 98 thousands for investment
in road services until the ad hoc committee appointed by the f\SBembl,\' had in-
vestigated the progress so far made. After the ad hoc committee had made
report, this matter was again taken up in the Finance Committee. The majo-
rity of the members pointed out that it was the duty of the ?‘manclal Commis-
sioner or the Railway Member to have brought it to the notice of the qunﬁa.:
Committee and if they had done their part it might have been soid t‘h;].t the
members had neglected their duty in not scrutinising it properly. Neither in
the Finance Committee nor in the ad hoc commiflee nor before this House
has it been explained to us how this big sum of one crore 18 lakhs was spent.

The Honourable Sir Edward Benthall: T have done it the first time I have
been requested to do so.

Shri Mohan Lal Saksena: We have been at this for a long time. Under
these circumstances we have no other alternative but to take t.h_e stafli:cc[l til_t;?_
my friend 8ir Yamin Khan has takeyy I am not revealing amhcgnthi:nwaa
proceedings of the Committee and even there he pointed out ]f; ahen s
never brought to the notice of the Finance Committee. Af:}?r udu:;r n there
was a controversy about a particular ifem, I think it was t; e ctod
Government to have taken the members intos confidence. If teey £ h ]]E[nuse
it, they could have come before this House and asked for a 1rot dga]t :rith uso
on this appropriation. I think the Honourable Member has no
House in the manner in which he is expected to deal.
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The Homourable Sir Edward Benthall: Did the Honourable Member raise
this point during the numerous meetings we have had? The answer is ‘No’.

Sir Mohammad Yamin Khan: | put this point to the Honourable Member—
are you thinking of coming up with a supplementary demand before this
House. 'T'he Honourable Member said—No. He says that in pursuance of the
policy agreed to by the Leaders of Part'es he was going ahead and going ahead
mvolves investment to which we had committed ourselves. I said that the
matter must come up before the Standing Finance Committee.

The Honourable Sir Edward Benthall: On numerous ocoasions the matter
wus placed before the Standing Finance Committee since January last.

Si Mozammad Yamin Khan: No, Sir. I made several requests, not one
that the matter should be brought up by the Financ'al Commissioner.

8ri M, Ananthasayanam Ayyangar: It is unfortunate that what the War
Trunspért Member hus said is not quite norrect. Nor is the statement of his
lieutenant sitting behind him. Both myself and Sir Yamin Khan are members
of the Standing Committee. There is a catch in the explanation which the
Honourable the Financial Commisgioner has given. He has taken a clue from
an explanation which you tried to find out yourself. In any budget you know
that the estimates for the coming year are placed before the House. In addition
the revised estimates and the estimates for the ourrent year are also placed as
also the accounts for the previous year 1944-45. In that way for sanct.on of
the future estimates, that is 1946-47, Demand No. 12 was placed before the
Standing Finance Committee for Railways. At page 166 while placing before
us the estimates for the next year, 1946-47, incidentally the previous year's
revised estimate of 1,18 lakhs was also given here. You will see that wherever
a definite statement is placed before the Standing Finance Committee and its
approval is sought for, also with a view to place it before the Assembly, there
Lus been no word wanted.  You will kindly take Demand No. 1, puge 2, where
it is said: “‘The approval of the Committee is requested to a supplementary
demand for Rs. 5,15,000.”” Wherever they want sanction for a supplementary
demand being placed before the Assembly, the approval of the Standing Finance
Comnmittee is always sought for. But this was not said in Demand No. 12,
Wherever they want to place a supplementsry demand before the Assembly,
the approval of the Btanding Finance Committee is requested for a supplement-
ary demand of so much amount which will be placed before the Assembly.
But so far as thie 1,18 lakhs is concerned, there is not a word said that a
supplementary demand will be brought before the Assembly. What is brought
before the House is the estimates for 1946-47 with u view to find out whether
these estimates are true or proper. The previous accounts are given only for
the purpose of comparison and not for the purpose of showing as to whether
the previous expenditure had & sanction behind it or not. They did it on their own
responsibility. Those things do not come before us. A huge book may be
placed before us. In fact, the whole Library may be placed before us. Are
we expected to know what the .Library contains? It is their business to say
that they want this and that they will bring a supplementary demand before
the Assembly. Para. 2 on page 162 refers to the accounts of 1945-46, current
year, and below it are the estimates for 1046-47. In para. 2 it is said that s
sum of Rs. 1,18 lakhs is to be invested on road services. In the Explahatory
Memorandum they have given as to what has taken place in the current year
which is drawing to a close, so as to give us an indication as to what ought
to be done in 1946-47. Even there it g8 not for the approval of the Standing
Finance Committee or even for the approval of the House but it is only an
explanation. Various other items may be mentioned. As a matter of {art,
some works may run for a period of three or four years. An aceount is given
as to what was done in the last year. 1ut vhe point for consideration is what
is to be done this year and it is only with respect to that that we will address
ourselves. In the absence of a supplementary demand, I would respectfully
submit .all these explanations are omly an after-thought. My Honourable
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frieud says that it is true it was not thought of at the time of the Budget for
1045:46. At that time they could not think of road services. My Honourable
friend did not even care to place it before the Standing F.nance Committee or
before the Assembly. I do not attribute motives to him because it is wro
to attribute motives, but these unfortunate facts lead us fo this conclusion. .
sm“not going to attribute motives to my Honourable friend. I will assume
that it is a mistake, but it 15 & mistake which is comm:tted regularly, every
day and every time. I won't say it is a deliberate mistake, but it is a mstake,
What amount was needed for this road-rail transport service? Even to this
day my Honourable friend with a host of establishment behind h'm does not
know what it is and what is the ultimate estimate or ultimate commitmeny; to
which this House will be committed? Now is he in a position to say what
amount has been spent? He has yet to get information from the various
administrations from Cape Comorin to the Himalayas. He, therefore, did not
place the statement before the House. My friend Sir Mohammad Yamin Khan
committed & mistake there. Having committed that mistake, he was under
the impression that he could get hold of 82 lakhs not for this road-rail scheme
but for running the buses in the Punjab. But the buses have been purchased
and the money has been spent. He wanted to cuf off the nose but he has cut off
the ear. That is what has happened. My Honourable friend should remember
that the Honourable the Finance Member will run up to the Governor General
to restore the demand which he is trying to throw out. He wanted to make
an image of Eswara but it actually turned out to be a monkey. Therefore, he
wanted us to restore the amount, but it is an unusual procedure. We have
never done it nor do the rules provide for it. We can g.ve it only on one
condit'on that he must come out with a scheme regularly. Are we not entitled
to have the scheme, to have a say then and to have a say hereafter. Nothing
was done. He placed a block scheme before us. It is true we adm’'tted that
the Leaders of Parties must put their signatures to that scheme. Under the
Hindu law, if I sign a pro-note, my son is responsible for it, but sometimes the
minors have the right to repudiate their father’s obligations. Sim’larly, as a
minor last year I kicked up a row. But ulfimately we are bound by the
discipline of our party and therefore we consented. What d'd that mean, and
what did the vote of the House mean? It is open to you to enter into this
road-rail problem. Is it necessary for me to say that? It is necessary for me
to co-ordinate the road not only with rail but also with sea and alr. Therefore,
I am not opposed to the scheme. Does that mean that you can mortgage all
this property to somebody for thousands of crores of rupees without the vote
of the Standing Finance Commiftee or the vote of the House? The scheme
is there. I do approve of it. But I cannot allow you to spend the money
recklessly. Ts it not open to me to say that it is out of all proportion to what
you require? Therefore, it is the Standing Finance Committee which alone
can accept the principle of the scheme. Iven after the principle is accepted
with regard to the open line works, if the work costs more than 20 lakhs you
bring that work before the Standing Finance Committee for approval. This
socheme costs Rs. '1,18,00,000, which is six times as much and therefore six
times the approval of the Standing Finance Committee is necessary. Therefore,
it must have been placed before the Standing Finance Committee six times for
their approval. Was it placed before them at least once? It was not done,
And what is the explanation? Rightly it was thrown out and therefore there
was an ad hoc Committee appointed by the House. We submitted ourselves
to the conclusions of the ad hoc Committee. It was only day before yesterday
that the ad hoc Committee drew up the demand for 8 crores odd.

Now, Bir, what remains is this 1,18,000. What I wanted to say by
'way of interruption when my Honourable friend was speaking was this. My
Honourable friend thought it was interference unnecessarily and therefore be
¥id not give way. What I wanted to say was there was no barm in bringing

#upplementary demends. They can be brought, even a mistake can be 'reoti.r
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ﬁed¥ Last year you b¥'0ughﬁ a supplementary demand fof one crore 18 lakhs.

Therefore you may ask what is the difference. What are you going to say
which you and I have not already said. Is it not open to me to discuss the
whole question again in the light of new developments? In the Central Pro-
vinces, you have mortgaged the entire revenues to two companies, one s Sir
Bultan Chinoy . .

Mr. Prosident: 1f the Honourable Member is likely to take long, we will
~adjourn now.

Sri M. Ananthasayanam Ayyangar: Yes, Sir, I shull take some considerable
time, because the road is long.

Mr. President: When is this to be taken up again?
The Honourable Sir Edward Benthall: I have not given my mind to the
. question of Supplementary Demands. We might get them through if the

Bretton Woods debate is finished early tomorrow. We can continue this
debate tomorrow. The difficulty now is we have only half an hour’s time now
before we take up the General Budget. TFhe other days will be occupied with
the General Budget and the Finance Bill.

Prof. N. G. Ranga: Take your own time, but do not bring it up tomorrow-

Dr. 8ir Zia Uddin Ahmad: Not tomorrow.

The Honourable Sir Edward Benthall: Towards the end of the session.

Sri M. Ananthasayanam Ayyangar: You can bring the other supplementary
demands in the meanwhile.

Sir Oowasjee Jehangir: By thut time everything will have been forgotten. .

The Honourable Sir Edward Benthall: We will consider about this.

Mr. President: The result is we do not decide upon any date when this
should be taken up.

We will adjourn for half an hour and meet again at Five of the Clock.

The Assembly then adjourned till Five of the Clock.

The Assembly re-assembled at Five of the Clock, Mr. President (The
Honourable Mr. G. V. Mavalankar) in the Chair.

THE BUDGET FOR 1946-47.

The Honourable Sir Archibald Rowlands (Finance Member): Sir, Although 1
have not undertaken any intensive research to establ'sh the fact, I imagine that
I am the first Finance Mebmer to deliver his first Budget Speech in the know-

- ledge that it will almost certainly be his last. _ “

2. In the interval since my distinguished predecessor presented his sixth and
final Budget, the international and domestic scene has been transformed. The
monstrous ambitions of the Fascist dictatorships have been utterly destroyed
and the peace-loving and democratic nations can look forward to the building
of a new world in the confidence that for many years to come their plans will
not be frustrated and set at naught by the threat of external aggression.

But though our external foes have been overthrown, the world, and parti-
cularly India, is still confronted by a whole array of dangerous and enduring
enemies—poverty, squalor, ill-health, illiteracy, under-nourishment and under-
employment; and of these the mcst formidable is poverty. If we can expel
this adversary from our midst, we shall find no great difficulty in dealing with
the allies who revolve round his axis. '

8. Let us not deceive ourselves, however, into thinking that we can triumph
over the forces thus drawn up against us without a supreme and combined
endeavour. Victory wi'l not be achieved without sustained effort, without sweat
and tears, without money or without leadership. Almost the greatest of thess "
is leadership, and at this point I shall refer to the only political issue which I«
propose to raise in the coursq of my speech. No army has encompassed the
'defeat of its enemies on the battlefield without faith™ and confidence in its
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leaders. With all the earnestness at my command I add one more plea to the
leaders on the benches opposite to co-operate with those on this side and with
H.M.G. in finding an early solution to the political problem. I am conscious
of the difficulties and am not ingensible of the width of the gulf which has to be
bridged, but it is my firm conviction that with toleration, restraint and good-
will a solution can be found. What is certain is that for every day the solu-
tion is deferred, for so long will be postponed the attainment of India’s destiny
which is hers by right.

What I have said so far is merely to indicate in broadest outline what
I conceive to be the aims of India’s national long-term policy. Fiscal policy
is merely one of the means to achieve national policy and in the proposals
which I am about to submit to the House I have kept these long-term aigns™
in mind. But necessarily and inevitably my proposals have been coloured
and qualified by the conditions which have been created by the war and by
its merciful termination earlier than any of us had dared to hope.

4. Let us pass these conditions under a brief review. While India bas been
spared the material destruction that has befal'len many other countries, she
has suffered in full measure, and in some directions in greater measure tham
others, the economic cansequences of war. Her industrial equipment has-
been worked to the very edge of a breakdown and there is a large backlog’
of maintenance and replacement to be made good; more than that, the deve-
lopment of her economy and even her reconstruction are being delayed through
her inability to obtain the necessary capital equipment owing to destruction
and unsatisfied demands in the supplying countries. Civilian building has
been almost entirely neglected for over five years, and this presses heavily on.
a country where the large annual increase in population and where growing
industrial development require a continually expanding building programme..
In India, as elsewhere, there have occurred large shortages of comsumer goods,
caused on the one hand by the failure of supplies from overseas and on the
other by the diversion of a large part of her productive capacity to war pur-
poses. Qutstanding examples are textiles and foodgrains, though there are
many other examp'es. I do not propose to dilate on the foodgrains situation,
since that is only too well known to the House. Finally, as elsewhere, the
purchasing power in the hands of the public has enormously increased and here,
too, the consuming public is anxious to make effective use of its spending
capacity. TIn other words, there are still pockets of inflationary forces which
require to he closely watched and controlled.

5. In one important respect, however, the situation in India resulting from
the cessation of hostilities differs-from that in other important belligerent
countries such as the United Kingdom and the United States of America. In
largely agricultural countries such as India and the Middle Eastern States,
war expenditure, theugh in absolute amounts much less than in the industria-
lised states of the West, has had a proportionately greater effect in stimulat-
ing the growth of the national income. It follows that, with the fall in war
expenditure which is now inevitable, a greater proportionate effort will have
to be made if the national income is not to fall too far below its war-level.
In other words, deflationary tendencies will, in the absence of countervailing
measures, begin to manifest themselves before very long. When I mention
that the drop in defence expenditure on account of His Majesty’s Government
and the Government of India combined will be of the order of Rs. 600 crores
next year as compared with the Budget this year, the House will realise how
strong these tendencies will be. It must, therefore, be the object of the
Government, in the coming year, with the help of the public and of the busi-
ness community, to avoid the Scylla of increasing inflation and the Charybdis
of too precipitate a deflation.
' FiNancIAL YEAR, 1945-46

Revenue

6. It is against this background that I now jproceed to review the financial
‘position for the current and the following years. 0
E
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Total revepue receipts are now expected to reach Rs. 860-66 crores, a
_decrease of Rs. 1-68 crores on the budget cstimates.

Customs receipts are likely to improve by Re. 8} crores as a result of
larger imports. Under Central Excises, however, we expect & ghort-fall of
approximately Rs. 2 crores from the Rs. 48:59 crores provided in the Budget.

Under Taxes on Income, we estimated a collection of Rs. 190.5 crores,
Hs. 90 crores under excess profits tax and Rs. 100-5 crores under other taxes
on income. We now place the revenue at Rs. 189 crorek, the short-fall of

. Rs. 1} crores occurring under ordinary income-tax. The divisible pool of
iftcome-tax, is likely to amount to Rs. 5594 crores and the share of the Pro-
.vindes together with the carry over of Rs. 5:28 crores from the previous year,
.o s, 28.75 crores.

The revenue of the Posts and Telegraphs Department is now estimated at
Rs. 32:81 crores, Rs. 96 lakhs more than the budget figure. Expenditure is
placed at Rs. 22-17 crores, an increase of Rs. 2:14 crores, due mainly to post-
.budget decisions regarding war and dearness allowances. The- enticipated
.surplus of Rs. 10-87 crores will accrue to general revenues.

The contribution from Railways to General Revenues has been taken at
JRs. 32 crores as envisaged in the Budget Estimates.

Ezxpenditure

17

7. Defence Services.—It has been customary during the war years for the
‘Finance Member to give in this section of his speech a general review of the
rogress of the war and the activities of the Indian Defence Bervices both
in India and abroad. Partly in order to reduce the length of my speech and
partly because I feel that such a review would come more appropriately from
the War Departinent I shall, on this occasion, confine myself to only such
broad matters of policy as direct!y affect India's defence expenditure, leaving
it to my Hon'ble friend, the War Secretary in the course of the budget
debates, to give the House fuller and more detailed information on the
administrative measures and other activities with which his Department is
primarily concerned. I am circulating with the Budget papers an Explanatory
Memorandum prepsred by the War Becretary setting out in more detail the
main administrative measures in the field of defence and giving details of the
amounts provided in the defence Budget Estimates.

8. The outstanding events of the year were, of course, the unconditional
surrender of Germany on the Tth May, followed, about four months later, by
a similar surrender on the part of Japan. Though the latter event came about
eix months earlier than was generally expected, plans for the demobilisation
of personnel of the Indian armed forces had been under active preparation
for u considerable time before V-J Day and it was found possible to put these
into operation at the beginning of October last. The number of person-
nel to be demobilised in India is well over a million and a helf and mno effort
is being spared to speed up the rate of releases. It is a formidable task,
which is corqplicatad by transport difficulties and the uncertainties that
must necessarily exist for some time regarding the ultimate size and composition

of India’s defence forces, but we expect it to be largely completed by the
end of the coming financial year. .

9. The actual discharge of personnel from the Indian armed forces represents,
however, only one aspect of the process of demobilisation—using that term in
its wider sense of the unwinding of war activities and the diversién of India's
ecpnomic resources, both human and physical, from winning the war to the
tasks of rehabilitation and development. Thus the defence authorities,
besides dealing with the problem of the orderly release and repatriation of over:
one million and & half men from the fighting services, which inoludes  the
making of arrangements for the welfare of soldiers awaiting discharge and their
educabion and preparation for civilian life, are directly concerned with the
«cancellation or reduction of their demands for stores of all kinds, the closing
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or slowing dowh of munitions manufacture, the stoppage of building activity
and the declaration of surplus stocks and the dispesal of fixed assets no longer
required for defemce purposes. The complementary schemes and measures
to ensure ‘thdat the personnel and industrial resources thus set free are utiised
as fully and speedily as possible for the recuperstion and expansion of India’s
civil -econemy, are primarily the conoern of the eivil authorities both at the
Centre and in the Provinces, though maturally, in view of the strong interest
that the defence euthorities have in the resettlement of defence personnel,
they ‘are cometantly brought into eonsultation regarding these matters."

10. In view of the fact that by the middle of the year the war had ended, it
may come as a surprige and disappointment to some that the revised esti-
mate for the current year does not indicate a more substantial fall in the
expenditure chargeable to India’s defence estimates, as compared with the
- budget for that year. The. budget estimate was Rs. 894.28 crores anq the
revised estimate 18 Rs. 37642 crores. The explanation for this is to be found
very largely in the heavy costs of war gratuities, special leave and other
tarminal benefits granted to personnel on discharge in addition to their pay and
allowanees and other maintenance expenses while awaiting discharge in India.

. 11. With effect from V-J Day (2nd September 1945) the supply of goods and
services from the United States of America to the United Kingdom and other
countries under Lend-Lease arrangements came to an end and from the same
date those nations, including India, ceased to provide services and supplies for
the U. 8. Forces on Reciprocal Aid terms. It was agreed, however, .s a
matter of administrative convenience, that supplies and services through mutual
aid channe!s should continue for a short time to be rendered on both sides,
but on & cash repayment basis. A number of claims and counterclaims are
arising between India and the United States of America on this account.

12. Another matter outstanding between India and the United States of
America is the settlement of Lend-Lease and Reciprocal Aid, and the transfer
to the Government of India en bloc of stocks and installations accumulated by

. the United States of America authorities in India during the war and now
surplus to their requirements.

It is clearly necessary to arrive at an early understanding with the United
States of America on these matters and the Government of India therefore
welcomed a suggestion from the U. 8. A. Government of their discussion at
Washington. Two senior officers will accordingly be deputed to America for
this purpose.

Oivil Estimates

18. The revised civil estimates for the current year stand at Rs. 129-19 crores,
an increase of Rs. 5} crores over the Budget figure. Civil expenditure con-
_nected with the war shows a fall of Rs. 7 crores, but this is more than offset by
the provision under ‘‘Grants-in-aid*’ of a further subvention of Rs. 8 crores
to Bengal. This further assistance is calculated to bring the total Central
grant to Bengal to a figure representing roughly half the cost to the Province
of the disastrous 1948 famine, and does no more than enable the Government
of Bengal to break even on their revenue account to the end of 1945-46, when
most other Provinces have been in a position to tuck something sway for
purposes of their post-war development. It is accompanied by a withdrawal
of the Central Government's offer to meet half the losses involved in the
rapid turnover of food stocks which was found to be necessary to prevent
whoiesale deterioration, and represents’ the last mensure of special assistance
which Bengal will require from the Centre as a result of the major calamity
which was peculiar to that Province alone. For the rest, the increase in the
Revised Estimates is due mainly to the strengthening of the Central revenue
organisation and to expansion in a number of Departments, mostly those whick
are popularly called ‘‘nation building’’. I do not propose to refer here to

) individual variations since they are explained in the Explanatory Memo-
randum which accompanies the printed Budget Statement, and developmental



1720 LEGISLATIVE ASSEMBLY |28tu ¥es. 1046

[Sir Archibald Rowlauds] o
expenditure will be dealt with separately later on in thjs speech. There are,
however, one or two matters of general interest which I should like to mention
in view of their bearing on Central expenditure. '

14. The House will appreciate that the sudden termination of active hostili-
ties did not end the ditliculties and abnormalities of the country’s economy
which the war brought into being. In discharge of its responsibility for the
economic health of the country, the Government has of necessity had to maintain
the system of controls, both economic and financial, which was developed
during the war, but although some of the controls have come to stay, Fluce
you cannot have & plauned economy without some controls, the remainder
are being, and will continue, to be, withdrawn as soon as they have ceased to
serve the purpose for which they were designed. Indeed, some 150 control
measures have already been so withdrawn.

15. The work of the Supply Department, now that war-time procurement
operations have ceased to be of primary importance, is being directed towards
restoring the civil economy of the country. The department has been amalga-
mated with that of the Industries and Civil SBupplies and the new departmont
will deal mainly with the development of industries in accordance with the
spproved plans. During the first seven months of the current year the value of
orders placed by the Supply Department was Rs. 107 crores compared with
Rs. 162 during 1948-44. Latterly one of the main tasks of the department,
however, has been to terminate war contracts already entered into and arrange
for the disposal of surplus stores. By December 1945, existing contracts to the
value of approximately Rs. 20 crores had been cancelled, while in other cases
contractors were permitted to utilise the materials acquired by them for
Government contracts for the production of goods required by the public. As
a result of this policy, the amount of compensation paid has been very small
and amounted to only Rs. 8 lakhs to the end of January, representing the final
settlement of claims for contracts totalling over Rs. 18 crores. Some Rs. 8§
crores have also been received by the direct sale of surpluses. I have already
referred to the negotiations which are taking place with the American authorities
in connection with the disposal of U. 8. A. surpluses in this country.

The future policy in regard to Ordnance factories has been lald down, and,
a8 a purely short-term measure, the available spare capacity is being utilised
for the production of civilian goods in short supply.

A Co-ordination Committee of Council has been appointed to ensure that
‘;he many con;plitc.'.ateio problems cc[:nnacted with the transition of India's economy
rom & war footing a peace footing are effectively integrated a i
dealt with. The Defence Depm:tmentg was wound ug lastg:::onth. " speediy
thes?:l To summarise the whole budgetary position in 1945-46, the figures are °

Original Budge‘t._——Expenditure Rs. 517-63 crores, Revenue Rs. 862-84
rrores, giving a revenue deficit of Re. 155-29 crores.

Revised Budget.—Expenditure Rs. 50581 crores, Revenue Rs. 860-68
crores, yla_ldmg a revenue deficit of Rs. 144-95 crores. The revenue
deficit position has, therefore, improved to the extent of Rs. 10-84
crores.

FINANOIAL YRAR, 1046-47
) | Revenue
17. I turn now to the financial year 1946-47. Before taking into account fresh

taxation proposals and an adjustment to which I ghall refer later, our total

revenue estimates amount to Rs. 807 s !
the current year, . crores compared with Rs. 862'84 for

Customs receipts have been placed at the conservativ
. . . ® ﬂ re "
veb, which is the same as in the revised estimates for the augrl:-ent.o;e%:- ?)511: r:;::
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an improvement in the shipping position and with the increasing availability
of supplies from exporting countries receipts may well exceed this tigure.
Under Central Kxcise Duties, the estimates provide for Rs. 47-20 crores.

Now that war activitiee have ceased, we are allowing for a total revenue
of Ks. 158 crores only under Corporation and Income-taxes. This includes an
expected yield of Rs. 76 crores from excess profits tax. The divisible pool of
income-tax has been taken at Rs. 46'7Y crores and the share available to Pro-
vinces at Rs. 19-64 crores. .

The revenue of the Posts and Telegraphs Department iz expected to be
Rs. 8225 crores and expenditure Rs. 22:25 crores, inclusive of an extra contri-
bution of Rs. 50 lakhs to the Renewals Reserve Fund. The surplus is esti-
matod to be Rs. 10 crores. :

In modification of the policy pursued during the war years, of taking the
entire surplus of the Posts and Telegraphs Department to general revenues,
it is proposed, for the coming year, that the contribution should be three-
quarters of the surplus instead of the whole. The share which accrues to the
Posts and Telegraphs Department will strengthen the resources available for
expenditure on post-war schemes.

As regards the contribution from Railways, we are providing for Rs. 7-86
crores. This represents a drop in receipts by Central Revenues of nearly Rs. 25

y crores. The House is already aware of the basis of this estimate from the
Railway Budget recently presented.

Expenditure

) 18. Defence Estimates.—As already mentioned, general demobilisation will
be ir progress throughout the year 1946-47 end for this reason the defence esti-
mates for that year are inflated by the abnormal expenditure arising out of
that process. Provision has been made for the maintenance of an Indian
contingent consisting of one ludian brigade, one R.I.A.F. squadron and two

% R.LLN. sloops, with ancillary sud administrative units and formations, to be
stationed in Japan during the year as part of the forces of occupation furnish-_
ed hy the United Nations. Apart from the great part played- by her srmed
forces in the subjugation of the Japanese, India's representation amongst the
forces of occupation is an appropriute and inevitable recognition of her inter.
national importance.

Some reduction in the estimate has resulted from the decisions to withdraw
Japanese campaign pay, the further accrual of war service increments, and
other war-time concessions, with effect from various dates in 1946-47, -

19. It has been decided, after consultation with His Majesty's Government,
that the Financial Settlement will remain in force until the 1st of April, 1947,
In spite of much discussion on the subject both in this House and elsewhere
some confusion of thought and misunderstanding still ‘persist about the nature
and intent of this Settlement. Three separate, though interconnected issues,
are involved. ’

First, there is the principle in agcordemce with which expenditure on the
armed forces of 1ndia is borne by the revenues of India and of the U. K. res.
pectively. The principle is simple and is not new. It has been in force for
many years. It is this: expenditure incurred for the purposes of Ind'a’s own
defence falls on India: the remainder falls on His Majesty’s Government.

Secondly, there ig the so-called Financial Settlement. This is merely a set
of accounting rules for allocating to the respective exchequers the total war
expenditure in accordance with the principle to which I have j}:st. referred.
Experience gained in the last war showed that the normal peace-time methods
of determining the shares to be borne by India and the U. K. in accordance
with this principle are quite impracticable under war conditions and the Bet:tl?-

" ‘ment was, therefore, devised as a rough and ready means of arriving at India’s

\.share of defence expenditure, which, while broadly conforming to the &ccePth

rinciples of incidence, would not impose an intolerable strain or the adn.u'n.u-
trative and accounting machines.  Shortly after the conclysion of hostilities
with Japan, His Majesty’s Government asked us to consider s suggestion that

-
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the Financial Settlement might be terminated on the 31st March, 1946. Tt
was pointed out to them, however, that the great virtue of the Settlement lies
in Its saving of manpower and that, in view of the heavy calls that general
demobilisation and other transitional activities would make on India’s adminis-
trative and accounting staffs, the reversion during next yesr to the normal
accounting methods of allocating expenditure would be impracticable. It was
therefore urged by us that the retention of the Settlement until the end of that
year (by which time these disturbing factors would have largely disappeared)
was essential, and His Majesty’s Government has accepted this view. 1 want
to emphasise that it was Whitehall and not Delhi that wanted to drop the
Financial Settlement at the end of the current financial year. ) )

Thirdly, there is the method of financing the expenditure for which His
Majesty’'s Government is responsible. This is not affected in the slightest
degree by the terms of the Financial Settlement itself; it follows that the conti-
nuation of the Settlement for another year in no way prejudices the question
of an alteration in the financing procedure hitherto followed, which, as the
House knows, hag resulted in heavy accumulation of sterling balances. The
guestion of alternative methods of financing His Majesty’s Government’s expen-
diture is engaging the closest attention of Government, although, as will be seen
in gasecond, the amount involved next year is insignificant in comparison with
the total of our sterling assets to date.

20. The estimate of defence expenditure recoverable from His Majesty's Gov-
ernment for the year 1948-47 is only Rs. 42 crores, against Rs. 489 crores in
the Budget for the year 1945-46. The very marked decrease in next year's
elaim reflects partly the success of the Hydari Mission’s efforts to seecure s
reduction of the demands for war purposes on India’s productive capacity, partly
the decision to discontinue. except in respect of certain agreed categories of
stores with effect from 1st April, 1946, the use of Indin as a source of supply
of the 8. E. A. Command’s requirements, partlyv the fact that, to a large
extent, the requirements of both the Tndia and 8. E. A. Commands during
1946-47 will be met from stocks in India paid for by His Majesty’s Govern-
ment in previous years; and finally the large reduction in the
numbers of Indian troops employed overseas. The recoverable expenditure for
1946-47 will thus represent for the most part the pay and allowances of Indian
forces employed on occupational dnties overseas (elsewhere than in Japan) and
connected transportation charces incurred in India.

21. While the war lasted, the budget estimates of the defence services ceased
for the most part to serve as instruments for restricting and generally control-
ling expenditure. This was inevitable in view of the impossibility of foreseeing
the course of the war and, therefore, the measures that would have to be taken
to meet the threats to India’s security as they arose from time to time. Clearly,
if a measure could be shown to be essential for the prosecution of the war, its
introduction could not be opposed merely on the ground of the absence of budget
provision. Now that the war has ended this state of affairs can no longer
be allowed to continue and it has been decided to reintroduce, as far as possible.
the normal procedure for budgetary control over defence expenditure during
194A-47. Owing to the existence of numerous abnormal factors it will not be
nossible to introduce the normal peacetime accounting and budgetarvy procedure
in its entiretv, but T contemplate that such control will be substantially secured.

22. The budget estimates of defence expenditure for 1946-47 amount tn
Rs. 243877 crores and Rs. 1-57 crores for the Revenue and Capital heads res-
nectivelv, ar comnared with Rs. 876:42 crores and Re. 14-08 crores in the revised
estimates 1945-46. His Majestv’s Government's expenditure is now Rs. 347
erores in the revised estimates for 1945-48 and, as already stated. Rs. 42 crores
in 1946-47. i '

28. Cinil estimates.—T shall not. at thia stage. detain the House with details
of the civil extimater. Suffice’ it to say that expenditure debitable to-Revenue
amounts to Rs. 111-84 erores.
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The position for the coming year is thus as follows. The. expenditura
detalled in the civil estimates comes to Rs. 11194 crores and provision for the
défence service has been placed at Rs, 243-77 crores, the combined total being
Ra. 85571. The total revenue at the existing level of taxation is estimated
at Rs. 807 crores. We are thus left, before making adjustments resulting from
taxation proposals, with a prospective revenue deficit of Rs. 4871 crores, As
compared with Rs. 15529 crores in the original and Rs. 144-95 crores in the
revised budgets for 1945.-46.

Ways AND MEeans

24. In the context of war finance our ways and means operations have
assumed a posifion of special importance and my predecessor took occasion to
explain the changed significance which they have come to oocupy in the broader
fleld of Government’s financial and economic policy as a whole.

During the period of hostilities, due to the situation created by our own
war expenditure and that of the Allied Governments, a major pre-occupation
was the problem of trying to absorb by taxation and borrowing, the purchasing-
power in the hands of the public so as to bridge, or to reduce to a manage-
able size, the inflationary gap. Today the problem in ite broadest aspects has,.
a8 I have indicated earlier in my speech, two facets, first, of securing stability
in the immediate future by keeping in check an inflationary potential that
undoubtedly still exists, and secondly, of preventing any material decline in
:usiness and economic activity as a result of the cessation of war-time expendi-
ure.

In so far as the immediate problem still remains that of an excess of pur-
chssing power competing for a limited volume of consumer goods, a main
objestive of our poliey in the financial sphere must be to ensure that, through
thie issue of various loans and through other forms of borrowing, as well as by
measures of taxation, surplug funds in the hands of private citizens are diverted
to the public fise to the extent that they are not devoted to mew productive
enterprises.  Investment in Government loans and the consequent withdrawal
of redundant purchasing power from the public has the fwo-fold advantage of
mitigating the pressure of such surplus funds on the prices of consumable
goods, and, at the same time, of building up reserves in the hands of Govern-

ment for development purposes.

25. With this purpose in view, we have continued our efforts to popularise
investment in Government loans. While the support accorded by the various
sections of the public to the borrowing programme of Government has been satis-
factory, a great deal remains to be done to bring home to the population in the
rural areas the desirability of investing in Government loans, in furtherance of the
common good. With the object of turning the savings movement from a wartim:
measure to combat inflation, to a peacetime orgasnisation which can serve a great
social end, the Bmall Bavings Scheme bas been reorientated with the primary
purpose of encouraging consistent savings among the less well-to-do section of
the community. Particular emphasis has been directed towards ensuring that
no pressure is brought to bear, but that the people should be persuaded, by
reasoned explanation of the advantages, to save regularly whenever possible and
however small the amount. The propaganda which has recently been launched
with the co-operation of gentlemen eminent in the public life of the country has
been directed towards these ends and T should like to take the opportunity of
acknowledging the support which they have given in laying the foundations of a
sohemeyhich, I believe sincerelv, ir not only in the interests of the individual
saver hut also to the advantage of the community as a whole. I greatlv hope
that the day is not far off when the penple will cease to keep the bulk of their
savings in the form of hoarded currency, or bullion or superfluous prnaments,
and will put their savings to work to create new wealth. Tt has always seemed
stupid to me that man should expend so much effort in digging out treasure fromr
mineral deposits only to bury the bulk of it in safe deposits.



-

1724 LEGISLATIVE ASSEMBLY [28Tm FEB. 1946

[Bir Archibald Rowlands]

26. During the last financial year Rs. 40} crores were invested in Small
Savings and, during the first nine months of 1945-46, Rs. 48} crores have been
accumulated. The total amount invested by the public in the various public loans
offered during the period February, 1945 to January, 1946 aggregated Rs. 846
crores, compared with Rs. 286 crores during the corresponding period last
Jyear, '

The progressive total of public loans issued since the beginning of the war
up to the end of January 1946 reached the figure of Rs. 1,178 crores.
Impressive as this total is, the House will agree that there is no room for com-
placency when we regard the development expenditure in prospect. It is. true
that it has been possible~to float the loans required for the prosecution of the
war cheaply, but it is necessary at the same time that funds required for India’s
development should be obtained at equally and even more favourable rates. If
large developmental expenditure is to be undertaken, whether from the public
fisc or from the private sector, one of the pre-requisites will be the ability to
borrow what is needed at cheap rates of interest. On the other hand, the
capacity of the country to lend to the State will depend, to an appreciable
extent at any rate in the years immediately ahead, on the volume of expendi-
ture by tMe Government of the day, coupled with other recognised important
factors such as Government’s taxation policy, the retention of selected controls
and the public’s liquidity preference. Borrowing and spending must, therefore,
go hand in hand.

27. As a resu't of the gradual funding of our floating debt, there is a reduction
in the outstandings of Treasury Bills. Thus, against a figure of Rs. 104-81 crores
al, the end of December, 1944, the corresponding figure at the end of December,
19456 was Rs. 66.01 crores. It is true that our comfortable ways and means
position does not compel the continuance of this form of borrowing, but this class
of investment plays an important role in the money market. In the coming years
it may be necessary, and even possible, for Government to exercise greater dis-
crimination in the finding of development expenditure and to meet some of it
by short term borrowing. I am satisfied that we can without risk carry a float-
ing debt substantially in excess of the present figure.

Excluding the contributions for quotas under the Bretton Woods Agreements,
in regard to which special arrangements will be made with the Reserve Bank
of India at the appropriate time, the total borrowings which I hope to raise
during the coming year amount to approximately Rs. 800 crores. This compares
with Rs. 846 crores raised during the last twelve months.

28. As regards sterling, during the first nine months of the current financial
year, £228 million were added to the Reserve Bank’s holding and it is ‘estimated,
allowing for the receipts during the last three months of the year, that the total
holding on the 81st March 1946 will be of the order of £1,880 million.

As T have already indicated, additions to this total on account of His
Majesty's Golvernment’s defence expenditure will be quite small next Year even
if no change is made in the method of financing this expenditure. Indeed, it is
possible that in the course of 1946-47 the United Kingdom may succeed in
increasing }ler exports to India to such an extent as to avoid any further additions
to our sterling credits and, perhaps, even to reduce them. And this, of course,
18 quite apart from the amount of sterling which will be convertible into free
-exchange as & result of the negotiations which will take place in the course of
the year betv.veen His .Majesty's Government and ourselves. I have made it
«clear on previous occasions that the arrangements to be made for the.transfer
of -these lzs?ances are & matter for bilateral settlement between India and the
United Kingdom and 1 take this opportunity of reiterating what I have said
before: n.nmely. that should negotiations take place while the present Govern-
ment is in office. T would hope to associate representatives of the leading poli-
‘tioal parties in the country and other non-officials with the delegation appointed
to undertake the discussion with His Majesty's Government. I would also
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repeat what I have told the House previously, that India will be entirely free
to take any line that she may see fit to pursue at these negotiations and any
idea that she is committed in advance to a scaling down of the balances or w
a continuance of arrangements under which such balances will continue to
accrue is entirely without foundation. When these negotiations will take place,
however, it is not yet possible to say, but it is highly unlikely that they will
be beld until the. United States Congress has ratified the U.8.A.-U.K. Loan
Agreement..

In my opinion, no grounds exist for the fears which have been expressed
that India’s sbility to obtain, in the immediate future, capital equipment from
abroad will be prejudiced by the fact that a large portion of her foreign ex-
change reserves are in the form of sterling. Indeed, I would go so far
as to say that, for a number of years to come, the main consideration will not
be the availability of exchange but the physical capacity of the two main ex-
porting countries to meet the demands of a war shattered world. At the same
time, the absorptive capacity of India herself and the rate at which the neces-
sary technpical personnel can be made available may well be limiting factors
cf considerable importance. _

29. Another question which is closely connected in the public mind with ster-
ling balances is that of the so-called Empire Dollar Pool. There is a widespread
belief that the arrangement which goes by this name has been grossly unfair to
India, that this country has contributed enormous net amounts of hard currency
to the Pool and that it would be to our advantage to withdraw from it without
further delay. :

There is, I am afraid, a great deal of misconception about the whole subject.
Nobody is to blame for this misconception. It is mainly due to the fact that, for
security reasons, it was not possible, while the war was on, to disclose the volume
and details of the transactions which took place through the Dollar Pool.

I should like to examine the question very briefly under four heads: First,
what is the nature of the Empire Dollar Pocl? Secondly, how has its operation
affected India? Thirdly, would it be to our advantage to withdraw from the .
Dollar Pool immediately? Fourthly and lastly, to what extent has India contri-
buted to the Pool assets in excess of assets drawn by her from the Pool?

To take these points in turn. First, what exactly is the Dollar Pool? The
Dollar Pool is, in effect, the modification, imposed by war conditions, of the
sterling area arrangement which has existed for a century. Under this sterling
area arrangement, Empire countries, and other countries as well, found it con.
vement and economical to settle their transactions on international account
through sterling, through London. Before the war, sterling was freely conver-
tible into any other currency. When war broke out, the ability of the Common-

“wealth to earn foreign exchange was severely reduced owing to the fact that
productive capacity previously devoted to exports had to be diverted to arma-
ments, munitions and other warlike stores. At the same time imports necessary
for the prosecution of the war remained hich. The different countries in the
Commonwealth were, however, affected in this respect in varying degrees and
an arrangement was therefore entered into among them whereby earnings of
dollars and other hard currencies would be pooled and the essential require-
ments of the several countries, in terms of these currencies, would be met from
the Pool. : -

Secondly, how did the pooling arrangement affect India? The answer is
that India had free access to the pool to finance her essential current imports
from hard currency countries, which included the U. 8. A., Canada, Bwitzerland,
Sweden and Portugal. Moreover, a sum of 20 million dollars was specially ‘
earmarked to pay for capital equipment required by India from non-sterling
countries for her post-war development.

Thirdly, would it be in India’s interest to withdraw from the Pool forthwith?
In my view, it would be premature and unprofitable to do so, since the balance
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with the U. S. A. has been unfavourable _
glfz t;:g:r words, India ;:1 rec?ivirflrg frc]ilm the efl?:'}lstfdm:h ﬁlt‘::‘ 0:]‘;3 ::i'ﬁhl:
; rning, and she is far irom having e Hon
gl;rur:;ﬂtl::) ewahichgl have just referred. Moreover, ‘under Article 7 of the An:l:tos
American Loan Agreement, the U. K. are committed -to,m-akmg arrange;;r o
which will involve the dissolution of the Dollar Pool within one year of the
effective date of that Agreement.

Lastly, what is the excess of India’s contribution to the Pool over her draw-
ings from it? The wildest and most fantastic guesses have been made and the
lowest non-official guess has put the figure at several 'hl;lr-ldl'elil crores. I have
been at considerable pains to establish what the true position.is. _Oyvmg to the
number and complexity of the transactions, it is very difficult to arfive at com-

letely accurate figures, but with the help of the Reserve Bank I cen give

res which are approximately correct. Here they are: Between September
1989 and March 1945 Tndia earned hard currency assets to the amount of
Rs. 864-88 crores. Excluding the 20 million dollar special fund which I have
alreadv mentioned, India has utilized hard currency assets to the amount of
Rs. 26502 crores. To this latter figure should be added the net import of gold
from the United Kingdom during the same period, since gold is equivalent to
hard currency. Computed atethe world (not the Indian) price, the value of
this gold is Rs. 50-08 crores. The balance in India’s favour is, therefore,
Rs. 49-28 crores as at March of last year.

1t is contended that India should claim this amount from what remains of
the Dollar Pool. Having regard to the essential character of the Dollar Pool.
it seems to me difficult to establish a claim on this basis. T"e most that could
be claimed would be a pro rata share of the existing Pool assets. But even if
the full amount could be established. it is much less than T h~pe and expect
that we shall obtain bv wav of free exchange from the pending negotiations
between Tndia and the United Kingdom on the subject of sterling balances.

to India for many months.

PosT-wAR PLANNING

80. I shall now turn to the important subject of development planning, in
which great strides have been made during the past twelve months, both at the
Centre and in the Provinces. My predecessor last year referred to the steps which
had been taken at the Centre for dealing with post-war planning and develop-
ment, and mentioned a number of important preparatory measures which had
been put in hand, such as the establishment of a Central Electrical Power
Board, an Irrigation and Waterways Board, the Re-settlement and Re-employ-
ment Directorate and the training of students overseas. Preparatory work of
various kinds has expanded and intensified throughout the year, particularly
in connection with the ‘“Grow more food' campaign, essential training both
in India and overseas, preparations for the re-settlement and re-employment
of ex:aoldiars and discharged war workers, and various research activities. In
add.itlon, all-India policies in respect of a number of subjects such as education,
agriculture, food, health, labour, transport and civil aviation have been
announced. The Central Government Departments have not confined their
activities to advancing their own plans but have also been able to assist the
Provinces in the preparation of theirs. Some, indeed most, of the subjects
which I, have just mentioned are, of course, primarily the responsibility of the
Provincial Governments. but we hope that the general policies suggested, for
example. in the Report on Education and in the Report of the Committee on
Public Health will afford valuable guidanee to Provincial Governments. All
Provincial Governments have formulated their 5-year plans, and they are mow
under review by the Centre so ss to ensure that they are properly co-ordinat-
ed inter-se, are generallv in broad accord with all-India policies and objectives,
and are individually and collectively feasible. I anticipate that, after due
examination and discussion with Provincial Governments. the Provincial
5-year plans will be finalised in the course of the next few months. They involve
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expenditure of ‘the order of Rs. 900 crores, part of which, however, will extend
well into the second five year period. In addition to this, the plans of the
Centre in respect of railways, roads, civil aviation, tele-communications, Cen-
tral institutions, etc., will also add up to a considerable figure, Our approach
to the problem of planning has been of the severely practical kind, for which
the main justification is that we now have within a minimum of time a very
large programme of practical and desirable schemes in an advanced stage of
preparation,

31. I have already mentioned the very heavy drop in war expenditure and the
deflationary tendencies which this drop will set in motion with a consequent
threat of widespread unemployment and depression. The House will doubtless
wish to know what is being done to meet the situation. Industrial develop-
ment cannot be relied upon to fill the immediate gap, if only because of the
difficulties and delays in securing large-scale imports of capital goods. No
Government, whether Central or Provincial, can afford to contemplate with
complacency the onset of deflation or allow purely financial considerations to
stand in the way of maintaining the economic health of the country. Publie
axpenditure of a useful kind is the obvious remedy, and in May last Provin-
cial Governments were asked to select from their 5-year plans schemes which
would create employment and could be started at short notice; they were
promised a substantial contribution towards the cost of such measures. When
the war with Japan came to an unexpectedly early end, the position was
further reviewed and our offer of financial assistance extended. Provincial
Governments have been urged to embark forthwith on all schemes which pro-
vide a high proportion of employment relative to the cost, or are productive or
of economic importance calculated to increase the national income. Such
schemes will include roads, buildings, minor irrigation works, anti-erosion
measures, agricultural and forestry development, and public hbalth measures
such as anti-malaria, water supply and drainages schemes. As an incentive to
urgent action we have undertaken to provide Provincial Governments with all
the funds that they may require for approved schemes of this nature up to the
end of March, 1947. In the case of self-financing schemes, this assistance will
take the form of loans, while for others we are prepared to make advance
grants to cover the full costs, which will not be recoverable but will be
adjusted agsinst whatever scheme of Central grant is eventually decided upon.
Lists of schemes proposed to be taken up during this interim period have been
received from most of the Provincial Governments, and approval is being freely
and quickly accorded. A lump sum provision of Rs. 85 crores has been made
in the budget estimates for such advance payments, and of Rs. 15 crores for
loans to Provinoes for productive development works.

82. For Central Government development schemes, excluding some Rs. 22
crores on Railway items, a total provision of about Rs. 27 crores has been made
8 p in the Budget. This covers development expenditure in the

* M- Centrally Administered Areas, expenditure on the post-war
plans of the Posts and Telegraphs and the Civil Aviaton
Departments, special loans to Port Trusts to assist them in carry-
ing out works which will create employment, and a lump-sum provision for
various schemes of the Central Departments which are not suﬁicientli advanced
for inclusion under the ordinary departmental budgets. One of these latter
items, to which I would like to invite attention, is the Labour De artn?ents
subsidised housing scheme. Building is one of the most useful and desirable
forms of investment, in regard to which there is, as I have already said, o
tremendous leeway to be made good. The scheme, which is intended to benefit
not only employees of Governments and Local Authorities but also industrial
workers, provides for a subsidy up to 12} per cent. by the Centre to local bodlei:
and industrial employers, provided the Provincial Government concerned s
also prepared to make & grant equivalent to 12} per cent. of the cost to ens
suitable houses to be oonstructed for ,the poorer classes of workers
who are not in a position to pay a full economic rent. The sEheE;:
will apply mainly to urban employees, but we haye not overlooke
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importance of improving rural housing conditions also, "and we are
considering the possibility of setting up model housing schemes in selected
villages in Delhi Province or other Centrally Administered Areas. In order to
assist and stimulate private building activity special steps are being taken to
increase allocations of coal for the burning of bricks and releases of timber,
cement and steel, to relax controls over these materials and to expand
production capacity. 1 think it is true to say, in regard to all the various
schemes to which I have referred, whether Central, Provincial or private, that
any delay which may arise is far more likely to be due to lack of qualified
personnel than to lack of funds.

88. In the matter of the general financing of governmental plans there is
little that can usefully be added to what has been stated in the last two Budget
speeches. The scope for development is greatest in the Provincial sphere,
but planned development on a national scale must be a joint and co-ordinat-
ed effort by both the Central and Provincial Governments, with a large measure
of pooling of resources notwithstanding constitutional limitations. The Centre
and the Provinces alike will need to develop their taxation resources to the
full. If this is done, and effort during the early years is concentrated on
economic measures designed to increase material prosperity and national in-
come so as to build up revenue on which expansion of the social services must
depend, there is good reason to believe that funds will be available to the
extent that they can be usefully spent. It seems likely that Provineial Gov-
ernments between them will have, by the end of the current year, balances of
the order of Rs. 70 crores, and will acquire during the next 6 years revenue
surpluses totalling some Rs. 100 crores. They have based their plans
on the broad sssumption that, apart from barrowings either from the Centre
or from the market, they wi'l receive Central grants during the quinquennium
amounting to approximately Rs. 250 crores which will be distributed roughly
on a population basis. T do not myself regard population as an altogether
appropriate basis of distribution and would prefer a scheme more on the lines
of the Australian grants system, under which grants to States are made on the
recommendation of an independent and impartial body such as the Australian
Federal Grants Commission. As I understand it, the Australian system aims
at achieving a reasonab'y equal standard of social and cognate services in all
the States of the Commonwealth. In making their recommendations, the
Commission takes into account such factors as the natural resources of each
State, its stage of industrial development, its taxable capacity, the extent
to which this taxable capacity is exploited, and so .on. The Commonwealth
Government have very kindly agreed to receive one of my senior officers to
study on the spot the working of the Australian system and the possibility
of its adaptation to Indian conditions. Pending his report I am not in a
position to make any more definite statement on the subject.

34. Tt is not on the activities of the Government alone, however, that the rapid
development of India will depend, but also, and to a very large extent, on the
efforts of priv.at.e enterprise, particularly in the industrial field. 1 do not
propose to go into the details of the various measures which the Planning and
Development Department, in co-operation with the other Departments of Gov-
emment and the industries concerned, have in hand for the rapid progress of
mdl:m{nahsatlon of this country. Reference to those measures will take place
during the course of the budget debates. For mv part I need only mention
some of the more importanf measures which I have taken in band. One of them
is the establishment of an Industrial Finance Corporation in order to ensure
the availability of medium and long-term credit to industrial enterprise in Indir
where the more normal methods of industria] finance are inadequate. Detail-
od proposals for the establishment of such a Corporation have reached an
advanced stage of preparation. Legislation will be required, and I shall
endeavour to introduce the necessary measures in the course of this session.

1
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85. Another matger which is under the consideration of my Department is that
of the planning of investment, both public and private, with a view to securing
the fullest and most advantageous utilisation of the economic resources of the
country in the interests of planned capital development. Investigation is
required to determine whether a National Investment Board should -be set up
for this purpose, and, if so, how it should be constituted and on what lines
it should work. = Meanwhile, the existing control over capital issues must
necessarily be continued. = Some measure of relaxation hag been rendered
possible by the steady reduction of pressure on goods and services in short
supply which the end of the war has brought about; but that control is neces-
sary to prevent excessive flow of capital into less important or less desirable
directions which would lead to unregulated and lopsided development will, 1
¢hink, hardly be disputed. Whatever final decision is taken will require the
backing of new legislation, until which time the course must be kept clear by
retaining the existing Defence of India Rule in operation.

86. If control over investment i to be made effective, the Government of |
India’s statistical and economic organisation will have to be so strengthened as to
enable us to prepare, and to present with the Annual Budget, a National Invest-
ment budget. We are not at present in a position to introduce this desirable
reform, but I have this year taken the first step by presenting a Central Capital
budget along with the (Central Revenue budget. It is but a modest step towards
the ultimate objective, but it seems to me to be an innovation in the right diree-
tion. Even if it serves no other purpose, it will at least permit of a proper
presentation of our transactions of a capital nature and focus attention on the
productive and dead-weight indebtedness of Government, and on the expenditure
of loan mouies on productive and unproductive “schemes. The changes made
are explained at length in the Explanatory Memorandum, and I trust that the
departure made from past practice will meet with the approval of the House.

87. Before I explain the taxation proposals for next year, there is one further
matter to which I would like to refer. A widespread desire has been expressed
for the appointment of a Committee to examine and report on the present tax
structure and taxation incidence, with special reference to their effect on trade,
industry, employment, standard of living, savings and capital formation. The
Government appreciate that more than 20 years have elapsed since the last
general enquiry into taxation in India was held, and that the situation hds in
many ways changed materially since then, particularly during the six years of
war. Not least of the changes has been the re-orientation of economic thought
in the interval. @ With the cessation of hostilities and an era of intensive
development begun, which will require constructive planning of taxation with a
view to ensuring the most effective use of the taxable resources of the country,
the present may reasonably be regarded as ripe for a fresh comprehensive taxa-
tion review. I propose, therefore, to set up & Taxation Enquiry Committee in
the near future. Since one important object of the proposed enquiry would be
to secure, as between the various classes of taxpayers, an equitable distribution
of the burdens of taxation, it would seem to be essential that, as in the case of
the Taxation Enquiry Committee of 1924, the scope of the enquiry should
extend to the whole field of taxation—Central, Provinecial and local. While it
would not be appropriate for the Committes to concern itself with the question
of the distribution of taxable resources between the Centre and Provinces, it
should cover the harmonisation of Central and Provincial taxation where experi-
ence has shown conflict or overlap to exist in their respective spheres, as defined
in the Constitution Act. The present lack of uniformity in the incidence of
taxation as between Provinces, illustrated by the varying rates of sales tax,
octroi, property tax, motor taxation, etc., could be dealt with by the Committes.
The main purpose of the enquiry would, however, be to ascertain what Adjust-
ments or modifications of the taxation system of the country as a whole ‘_"Ot_ﬂd
be required and could, from the practical administrative point of view, be lntﬂ.!-
duced in order to produce s properly balanced and scientific tax structure, fair
in ite incidence and adequate to the needs &f a forward development polioy,
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wit}:out deterrent effect ou] initiative and private enterprise, and \znth due .
regard to the administrative requirements for the prevention of tax evasion. b’I}:ﬁe
Provinces are in favour of an enquiry of this nature. My provisional view is that
the Committee should be predominantly wuon-official in character and that it
should be an expert rather than a representative body, although care should be
taken to obtain the views of all the interests affected,—industry, commerce, agri-
oulture, labour, the consumer, the ordinary taxpayer and lastly, the Administra-
tion, both Central and Provincial. Above all, it should not be unwieldy. There
appears to me to be in India 8 tendency to set up not only too many committees
but also committees which are quite unmanageable from the point of view of
size. 1 shall greatly welcome the views of Honourable Members as to the
scope and composition of the Committee.

I now pass to my taxation proposals for next year.

NEw PropPoMALS

38. I said early on that fiscal policy was not an end in itself. It must subserve
the ends of national policy. lts purpose should be not merely to raise a given
revenue but to raise it in such a way as to obtain the maximym social and
economic advantage and to distribute the burden as justly and as fairly as
possible between the various classes of taxpayers. This is, of course, an idesl
which it is difficult to achieve in this imperfect world, where psychological and
political factors operate to modify and qualify economic theory and doetrine,
but the pattern and design of my proposals attempt to conform as near as
possible to this ideal. .

89. The lines of this pattern are made plain in the opening paragraphs of my
speech. Let me recall briefly the gist of those paragraphs. I pointed out, firet
that a great deal of money would be required to combat the evils of poverty,
ill-bealth, squalor, illiteracy and unemployment: and secondly, that during the
next year or two Government must do all it can to offset the fall.in economiec
activity which will otherwise result from the heavy drop in military expenditure.

The largest single source of revenue in the years immediately ahead will have
to continue to be the profits of industry. I am oconscious of the depressing
effect on industrial enterprise of a high level of taxation on profits, and that it
is the expansion of industry which holds out the earliest promige of increasing
the national income and raising the standard of living in the cauntry, although
India will not achieve the maximum of economic health and wealth until agri-
-culture as well as industry have multiplied their productivity many times.

The fiscal problem, so far as industry is concerned, is how to lay it under a
‘heavy contribution and, at the same time, to encourage 't to expand. ¢This is
the problem which T have attempted to solve, but its sngcessful solution will
require the whole-hearted co-operation of Industry itself. If it be the aim of
India’s industrial leaders, as T am sure it is, not so much to make millions for

themselves as to raise the standard of life of India’s toiling and poverty-strick
millions, then the problem can be solved. ' & povertly-sirighen

40. Here is my own contribution to its solution. First, I propose to discontinue

the Excess Profits Tax on earnings arising after the 81st March, 19468, The only

ustification for E.P.T. as a tax is the emergency which called it into being.
y_all the canons of taxation doctrine if is g thoroughly bad tax. It is ro

and ready in its operation; it is unfair in its incidence and,’ beyond a certain
Pomht_, flt is a dt:rec;r mdi.;rc:ment to inefficiency. Except that I, as tax gatherer-
In-chief, cannot refrain from casting a longing, lingerin look behi: ita hi

yield, none of us will, T think, mourn the paagsi o the e ita high

ng of the Excess Profits Tax.
. It will, of course, be realised that ¢h,
itself, affect the revenue of the eomin
4he class of tax-payer to whom it applies, since the tax will
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As regards the refunds of K.P.1'. deposite, they will be sanctioned in advance
of the date for which the law provides, on condition that they are not distributed
as dividends to shareholders but ure required for the provision or replacement
of buildings, plant or machinery.

When [ remind the House that E.P.T. will yield Rs. 90 crores in the current
year and is estimated to produce Rs. 75 crores in the coming year, Honourable
Members will be able to measure the loss to revenue and the benefit to industry
which the abandonment of E.P.T. implies.

One last word about E.P.T. Concern hag been expressed about losses and
expenditure which may arise in the period of trausition from war-time to peace-
time conditions and which may. involve hardship if they are not allowed against
the profits of the final E.P.1. chargeable accounting period. This question is
under consideration and, when it is known what is the uctual extent and nature
of these hardships, then will be the time to consider appropriate legislation.

41. The next relief to industry which I propose is to revive the proposals which
were dropped last year to grant special initial depreciation allowances of 10 per
cent. on new buildings and of 20 per cent. on new plant and machinery and to
allow for income-tax purposes expenditure on scientific research. 1n addition, I
propose to widen the scope of what is called the obsolescence allowance, so as
to make it include the loss of the asset by destruction or demolition and also
to extend it to buildings. These proposals will cost Rs. 2 crores.

In order to complete the picture of the easements which I propose for
industry, I shall now move to the field of indirect taxation. I shall return later
to other direct taxation proposals which will affect industry.

42. I am enxious at the earliest possible moment to meet the demand so often
made in the past for the relief from Customs duty of raw materals imported for
industry; and also, to the extent that this may be practicable without injury
to Indian manufacturers of similar goods, to reduce the rates on such imported
plant and machinery as are now dutiable. The former proposal is estimated
to cost approximately Rs. 70 lakhs. As regards the latter, it is difficult to
estimate the cost of relief till a careful review of the position ix made. 8o no
allowance has been made in the revenue estimates on this account at this stage.
It is proposed to give effect to the decisions separately by a notification under
the Bea Customs Act.

48. I now revert to the direct taxation field but, before dealing with it as it
specially affects industry, I should like to mention a proposal which will affect
not only all classes of taxpayers but also Central and Provincial Revenues,
namely, the amalgamation of the surcharges on income-tax and super-tax with
the basic rates. ThiatBmalgamation is estimated to bengfit the Provinces to the
extent of Rs. 12% crordf at the expense of the Centre.

44. Coming back thwindustry, the total of the present rates of income-tax and
super-tax on a company is 7% annas. I propose to reduce this total of 7§ annas
by 1% annas to 6 annas, by a reduction of 2 annas in the super-tax and an addi-
tion of } anna to the income-tax. This ig estimated to cost Rs. 7 crores. For the
past two years the Finance Act has contained a provision giving a rebate of
super-tax to companief at the rate of one anna on all sums not distributed as
dividends. This, in effect, imposed an extra tax at the rate of one anna on all
sums distributed as dividends. 1 think that circumstances now warrant the
introduction of a new method for discouraging the distribution of dividends. In
my view, a reasonable distribution is something which the shareholder has a
right to expeet and which should not attract a penal rate of tax. I am, there-
fore, proposing that; excluding dividends payable at a fixed rate, sums equal to
5 per cent. on the capital of the company. including reserves, and equal to 80
per cent. of the total income, may he distributed without attracting more than
the 1 anna rate of super-tax. Dividends above that datum line will become
liable to additional super-tnx at steepening rates. I hope that this provision
will keep the distribution of dividends within reasonable bounds and encourage
the ploughing back of profits into the business. This is estimated to yield
about Rs. 1} crores. '
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g%.rBefore turning to the]non-company direct taxpayer, it will be apprnpnat.}:
to mention at this stage another and somewhat nov:el proposal which sﬂ;t;ctf; bot
classes. I have referred more than once to the pogszble_ emergence of de. atxonar.}r
tendencies consequent upon the very heavy fall in military expenditure, and
reminded the House that, owing to the difficulty experienced by our industries
in obtaining adequate quantities of capital equipment from abroad, they w_ogld
not be sble to do a great deal next year to replace the economic activity
engendered by the vast military expenditure of recent years. There is, how-
ever, one direction in which the private sector of the national economy can do
much to help. T mean, of course, building, which has been almost at a stand-
still, except for war purposes, for the past five or six years. The great advantage
of a large building programme is that the ratio of lgbour costs to total costs is
high and o, therefore, is the employment factor. Apart from the offer of
subsidies for working-class dwellings which I have already mentioned, Govern-
ment are doing all they can to assist by increasing the free availability (but
by this expression I do not, of course, mean free of cost) of bricks, timber,
cement and steel. But so important do I regard private building as an anti-
deflationary activity that I have felt justified in going further and in making
s contribution in the fiscal field. I am, therefore, proposing some income-tax
relief where new buildings are begun and completed within the next two years.
For residential buildings, T propose a two years’ income-tax exemption and for
buildings used for the purposes of the business, profession or vocation I propose
that the initial depreciation allowance should be 15 per cent. instead of 10 per
cent. These proposals are contained in a Bill to amend the Income-tax Act
which is being put before the House. Ag next year’s estimates are not likély
to be affected, no provision has been made on this account.

46. And now I turn to greet the ordinary direct tax-payer, and I hope that, on
reading tomorrow morning what I have to say, he will think the greeting cordial,
or at any rate, as cordial as any greeting between an Income-tax Officer and an
assessee can reasonably be expected to be. In my judgment, the steep rise in
direct taxation inseparable from the war has borne more heavily on the man of
moderate means and particularly or the man with a moderate fived income
than on almost any other class of tax-payer. T think the time has come to give
him some relief. I propose to do this in two ways. -First, by raducing the
rate of tax in the lower ranges and secondly by increasing the earned income
allowance. As to the first, I propose to reduce the rate on the second income
slab of Rs. 8,500 from 15 pies to 12 pies, and the rate on the third slab of
Re. 5,000 frorn 2 annas 1 pie to 2 annas. These two changes will cost about
Rs. 1} crores. As to the second, I propose to raise the earned income allow-
ance from on.e—t.enth of the earned income, subject to a maximum of Rs. 2,000
(in terms of income), to one-fifth, subject to a maximum (in terms of income)
of Rs. 4,000. This relief will cost about Rs. 8% crores. '

47. T propose to take a further and, as I think, a logical etep in carrying over
the differentiation of treatment hetween earned and unearned income’ into the
super-tax range. At the same time, 1 propose to increase the number of slabs in
incomes subject to super-tax. the result being a more gradual steepening of the
rates, although the rates will be more severe on the largest incomes than at
present. The differentiation in favour of earned income is one anna in the rupee
between Rs. 25.000 and up to Rs. 2 lakhs and half an anna between Rs. 2 lakhs
and Rs. 6 lakhs. On the balance nbove Rs. 5 lakhs there is no differentiation.
This propossl is estimated to yield about Rs. 75 lakhs. On merits. and as a partial
offset to the loss of revenue involved in the thrce changes which T have just
described, I propose to increase the rate of income-tax on the balance of income
abové Rs. 15,000 from 4 annas 9 pies to 5 annas. This will yield about Rs. 8}
croves.

48. With two other and relatively minor changes I shall be done with my pro-
posals relating to direct taxation. The. first is a reduction of the rate on life
insurance companies from 5 annas 8 pies fo 5 annas. The second relates to
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‘the discontinuance of the provision for funding a portion of the tax in the
case of incomes up to Rs. 6,000. The reductions in the rates on the lower
slabs and the increased earned income allowance now proposed take away the
justification for this provision. BSalaried assessees, however, have to be given
the benefit of the provision in the coming year, since they came under the scheme
one year later than other assessees. These two proposals are estimated to cost
Rs. 25 lakhs.
. 49. I have now dealt with relief to industry and to the man of moderate means,
and some of my Honourable Friends opposite will be wondering whether I
propose to do anything for the poor man. In the field of direct taxation, I can
obviously do nothing since he does not pay direct taxesy At least he does not
pay them directly. The extent to which an increase or a decrease in direct
taxation is passed on to him through the price of the articles he has to buy is
one of the things which I hope that the proposed Taxation Enquiry Comniittee
will examine and ascertain.

Nor is it easy to do very much for the poor man in the field of indirect taxa-
tion. The main advantage which he will derive from my proposals will be
through the schemes, economic and social, which will be financed by the yield
of the taxes contributed by the wealthier sections of the community.

But there are two other things which I am doing for the poor man, one
negative and the other positive. As to the first, I do not think that any of
my proposals will add to the cost of his essential purchases—indeed the contrary
should be the case—and secondly, I propose to reduce the duty on kerosens,
which plays so important a part ir. the economy of the poorer class households,
from 4 annas 6 pies to 8 annas 9 pies an imperial gallon. This will cost about
Rs. 65 lakhs, of which Customs will bear Rs. 60 lakhs.

50. And this brings me to my other indirect taxation proposals. I propose to
continue (subject to some modifications) the general surcharge for one more
year. In the customs tariff a small change is proposed in respect of **Wines’’.
The rate of surcharge on ‘‘Wines", which is now one-fifth, will be raised to
one-half, thereby bringing it on a par with ‘‘Spirits’’. I expect an increase of
revenue by about Rs. 5 lakhs on this account. The duty on cinematograph
films, both exposed and not exposed, is at present assessed on ad valorem rates.
It will be an improvement to convert this into a specific duty charged on foot-
age, and this change, besides yielding an increased revenue of Rs. 45 lakhs,
will make for administrative convenience.

61. In the interests both of the revenue and of the indigenous grower, I consi-
der it desirable to raise substantially the duty on imported betelnuts. I propose
to fix the duty (without any surcharge) at the standard rate of 5} annag a pound,
with a preference of 6 pies a pound for British colonies. British colonies even
now enjoy a preferential rate of 45 per cent. ad valorem against the standard
duty of 54 per cent. ad valorem. The yield is estimated at Rs. 155 lakhs. I
have considered very carefully whether, concurrently with an increase in the
customs duty on imported betelnut, T should not reduce the excise on indigenous
nuts in view of the fact that the wholesale trade, instead of passing the whole
tax on to the consumer, has tended to reduce the price paid to the grower,
thereby diminishing the benefit which the latter has derived from the high
prices resulting from the cessation of foreign imports during the war. Any such
reduction would, however, T am convinced, be absorbed by the wholesale trade
and would bring little, if any, benefit to the grower. T am satisfied, moreover,
t!mt the increase now proposed in the customs dutv on betelnuts renders redue-
tion of the excise less necessary, since wholesale prices ought thereby to remain
herenfter at a level which will permit the payment of a reasonable price to the
grower. T have, however, been very impressed by the grower’s difficultics,
which T believe to be rooted in the weakness of his bargaining position visz a vir
the wholesaler and T think that the grower’s interests will be best served by
organiging the marketing of his products in such a way as to strengthen his
position vis a vis the wholesale dealer; by improving cultivation methods and,
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if ;!:os:rible, finding further us]es for the nuts; and I propose accordingly to make

an annual grant of Re. 8 lakhs for the purpose of financing measures designed.
to improve the production and marketing of this crop.

"I propose a change in the levy of duty on cotton. At present the customs
tir.;t.??onI Pawpcott,on is lgsnnn a pouynd and a further duty of the same amount.
is levied under the Cotton Fund Ordinance of 1942. The Fund has a sufficient-
balance to its credit to carry out the purpose for which it was created and it is
no longer necessary to aid the Fund by proceeds of the special duty. At the
same time, general revenues cannot afford to give up the amount yielded by the
duty and I propose to amalgamate the two charges into a consolidated duty of
2 annas a pound (witMout any surcharge) which will be leviable wholly under
the Indian Tariff Act, the Ordinance being repealed.

53. I shall bring my indirect taxation proposals to a close with_ two important
changes. The first relates to motor spirit and the second to bullion. It adn:_uta-
of no doubt that, if India is to advance economically and socially, a great im-
provement in her road communications will be necessary. Vﬂls_uge must be
joined with village, town with town and producing centres with markets.
Although the supply of motor spirit is at present severely restricted, it is not too-
much to hope that before the next financial year is out both vehicles and petrol
will be available in much greater abundance. I propose to encourage the use of
road transport by reducing the rate of duty on motor spirit from 15 annas to 12
annas an imperial gallon. This will cost Rs. 185 lakhs of which the share of
Customs will be Rs. 120 lakhs. '

. "54. My last proposal under Customs is in respect of bullion. As the House is
aware, the Indian prices of gold and silver bear no sort of parity with world
prices. The paucity of imports has, in a large measure, contributed to the pre-
rent high and artificial prices. With the end of the war, and with the general
restoration of normal trade in sight, we may expect the resumption of bullion
imports, but we must be prepared to have ready a suitable machinery which
will render it unattractive on the part of anyone to indulge in speculation and
to hope to reap profits at present levels. I propose, therefore, to provide for
the imposition of a specific duty on gold bullion and coin at the rate of Rs. 25
a tola of 180 grains fine. This rate will be varied from time to time by &
notification under the Sea Customs Act, in order to attain in an orderly manner
a reaconable measure of approximation to world prices. The House will appre-
ciate the difficulties that lie in the way of framing any estimate of the likely
imports during next year and the revenue that may result. I am, however,

allowing for a revenue of Rs. 1 crore on this account, but the figure is no more
than a shot in the dark. '

55. As regards silver, the existing duty is 8 annas an ounce, with a surcharge
of 7 1/6 pies. As it is proposed to have a specific duty (without surcharge) on
gold, it is appropriate that the rate on silver should be brought reasonably in line,
wlxth'go!d. I acecordingly propose to slter the existing rate to 8 annas an ounce,
without any surcharge. At this stage T am making no revenue provision on
account of this change in the tariff. hut this must not be taken as meani

that T am satisfied that there will he no increase in supplies available to the
market next year.

All _thesa changes, except that in regard to raw cotton, are being put into
immediate effect.

56. I shall now summarise the financial effect of the above proposals. In the
field of d:}'ect taxation, my income-tax proposals will cost Central Revenues
Rs. 21-50 crores, while the changes under customs and excise are expected to
yield a net Rs. 5 lakhs. The estimated gap between revenue and expenditura
will thus be increased from Rse 4871 crores to Rs. 70-18 crores. To bridgs

a part of this gap, I propose to transfer to revenue Rs. 2610 o i
the estimated balances in the two War Risk Insurance Funds, whicr]?r:?ﬁn:a;:g
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transferable to revenue in pursuance of the provisions of the relevant Acts. Om
the basis of these proposals, next year’s deficit comes to Rs. 44:06 crores.

I have come to the end of my story. I have aimed at keeping the revenue
at the level necessary to sustain and advance India’s economy and I have
tried to do this by distributing the burdens and the reliefs evenly and fairly over
the various classes of taxpayers. Is it teo much to hope that the last budget pre-
gented by a British Finance Member will be judged on its merits and will not
be rejected on purely political grounds? I humbly believe that-my proposals
will do something to help my Indian successor, who will shortly be taking over
from me and to whom I wish the best of good fortdne, to lead India farther along
the road to prosperity, happiness and greatness. However that may be, I can
assure him of one thing, namely, that he can search the world in vain for a more
able, a more Joyal or a more devoted body of public servants than those who
gserve in India’s Finance Department and.- who are predominantly Indian.
Brief though my association with them has been, it will always be a source of
pride to me that it was my privilege to be their leader, even if for so short a
time.

THE INDIAN FINANCE BILL

The Honourable Sir Archibald Rowlinds aEFim:na:sne\ Member): 8ir, I move

for leave to introduce a Bill to give effect to The financial proposals of the

Central Government for the year®beginning on the 1st day of April, 1946.
Mr, President: The question is:

“That leave be granted to introduce s Bill to give effect to the financial proposals
of the Central Government for the year beginning on the 1st day of April, 1946‘2

The motion was adopted.
The Honourable Sir Archibald Rowlands: Sir, I introduce the Bill.

INDIAN INCOME-TAX (AMENDMENT) BILL.
The Honourable Sir Archibald Rowiands: Sir, I move for leave to introduce
s Bill further to amend the Indian Income-tax Act, 1922.
Mr. President: The question is:

Act”TI%. ".uve be granted to introduce s Bill further to amend the Indian Income-tax

The motion was adopted. .
The Hombdurable Sir Archibald Rowlands: Sir, I introduce the Bill.
Mr. President: The House will now adjourn until 11 O’clock tomorrow.

The Assembly then adjourned il El t on Fri
March o y i 1 even of the Clock on Friday, the 1s%
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